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LEGISLATIVE· ASSEMBLY. 

Thursday, 24th August, 1933. 

The Assembly met in the Assembly Chamber at. Eleven of the Clock, 
Mr. President (The Honov.rable Sir Shanmukp,ain Chetty) in thle Chair. 

QUESTIONS AND ANSWERS. 

TRANSY]:;R OF AnEN TO HIS MAJESTY'S GOVERNMENT. 

49. *Mr. Gaya Prasad Singh: Is there any proposal for the transfer 
of Aden to His Majesty's Government , . 

Major W. K. l'raser.Tytler: The anSwer is in the affirmative. The 
Honourable Member hAS no doubt seen the Press Communique on the 
lIubject which was issued by the Government of India on the 20th June, 
1933, of which I lay a copy on the table. 

Government of Inrlia P"ellll Communiquli, dated the BOth June, 1998. 

HiR Majesty's Government IUlVC recently received represcntations frOID di ft'erellt 
communities among the inhabitants of Aden as well as from certain Quarters in 
Indin Cl.prCBIinitibeir various views in regard to transfer of the administration of 
Aden from tlll~.' rol of the Government of India to Hill Majesty'. GovernulOnt. The 
matter is one . is now rE'ceiving the eonsidcration of His Majesty's Government 
ani! of the Government of India in connection with impending constitutional ch:mges. 
FilII 0Pl'0rtun:ity will be given for discussion in the Indian Legislative Chambers at their 
next f:p.ssion and for ail interests con!'erned to state their views. Meanwhile. Hill 
Mnjl'fltY'8 Government think thnt it would be convenient that the considerationB whicb 
suggest the desirability of u transfer of the administration and the conditions that 
wou1l1, bo entailed by such a tmnsfer should be made known, 80 that the problem can 
be di!l("uBSed with full knowledge of the facts. The reasons which suggest that Aden 
should not remoin linked with India under the new constitution are that it is an I1rea 
gcogrnphil'ally remote from India; that it would not naturally lIt into the new 
federation; that it is already to some enent under Imperial control and thnt, it is 
inseparable in practicll from the Aden Protectorate, which has already passeil wholly 
out of Indian cOlltrol. If it should be decided that the administration of Aden 
should b(l soparated from that of India, His Majesty'a Government contempl:1te that 
the folJowing conditions would be e8tablished :-

(I) India would be relieved of the annual contribution of approximlLtely 
£150,000 sterling or rupees twent;r lakhs at present payable towDrds the 
military and Political administratIon. . 

(2) The right of appeal in judicial caSCII to the Bombay High Court would bo 
maintained. 

(3) His Majesty's Government would maintain the existing policy of JUaking 
Aden a free port unle88 some radical change in the present (lconfllnic 
situation should take place. From their own point of VIew abandonment 
of thill policy would clearly. in exillting economic conditions, be lInancislly 
unsound since the prosperity of Aden de;enda largely upon ita transit 
trade. 

( 171 ) 
LI7l1LAD 
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( 4) His .M.ajeBty 'B Government would do their utDiOBt .to maintain the pre8llnt 
.tandard of administration and would not imFsll any additional 
taxation unless such a eourse beeame in their opInion absolutely nCtle8' 
aary. 

(5) A proportion of Indian Serviee Administrative p8J'llOnnei would be retained 
in the Aden Sen'iee for some yearl! after the trllJ1sfer took plael'. 

(6) No raeial legisilition or segregation would be permitted hy HlI, Majesty's 
Government. 

1Ir. Gaya Prasad Singh: Are Government aware of the obviouli 
geographical fact that Aden is nearer to India than to Eng]slld , 

_ Major W. K. I'raser-Tytler : Government are aware of that, but I 
think possibly it would be better to defer discussion on that point until 
the matter is debated on the floor of this House. An opportunity is 
heing given for such a debate. 

1Ir. S. O. Mitra: Are the Government of India aware that there is 
a very strong feeling amongst Indians against this transfer, and will 
this House be given an opportunity to express their views on thc 
subject' 

Major W. K. Praaer-Tytler: I would refer the Honourable Member 
to the reply I have just given to Mr. Gaya Prasad Singh. 

Mr. S. O. Mitra: I could not follow the Honourable Memb~r. wm 
h~ repeat his reply , 

llajor W. K. Fraser-Tytler : An opportunity will be given for 8 
debate on the floor of the Honse with regard to Aden. 

ALLEGA'l'IONS AO.HN"ST THl!: Mn,ITARY IN CALCUTTA. 

50. *Mr. Gaya Prasad Singh: IR it a fact that on the 27t.h May 
last, about 25 Indian sulclicr!l with a havildar, and an European officer, 
ent.ered intI) the compound of t.he ~hivll temple, which hUB been ill existence 
for over 100 yeRM, sitllat~d at tlw St. GeC'rge'l-o Gate, Hastings, Calcutta, 
cut down flower plantB in the tpmplegarde:1, and prevt>Ilud the Hindus 
from going into the templP fnr worship' Has the General Officer Com-
manding, FQrt William, been Rddres;;e<1 on tbf' subject by the Hindu Babba 
of Calcutta' What are the fllct~ of thp incident, and the steP6, if any, 
taken in the matter , 

Mr. G. R. P. Tottenham: I am informpd that t.he facts are as 
follow"!. A small t.cmplf' h8~ existed for many years in the Ordnance 
Ilines in qUefition, for the USt' of the Hindu lascars living in the Lines. 
It possesses no egress to the main road and has never been open to the 
f!eneral public. Some t.ime within the last seven yean; the priest of 
the temple encroached on n piece of gronnd measuring 139' by 32', whieh 
.lIe lnacle into a gardcn. The Lines themselves are beiup:. given up by 
t.he military authorities and it is iutended to sell the property. Beforl' 
doing 80 the military authorities nntnrally desired to regain posse psi on 
of the encroachment ; and on the 27th May Rome sepoys under a warrant 
(lffir.er were direeted to take possession of thl' 9:l'ound. They were un-
abJe to do so, as objeetionFl ·were l'a.iFled, and so thcy retired. No forM 
wns lIsed and no flowerll, werE' cut. 

The military aut.horities have ncver int.erfered with the site of tht~ 
temple itself and they are prepared to hand it over to the Hindu 



QUESTIONS AND ANSWERS. 173 

(lommunity. Theya.re now negotiating with the Hindu Sabha about the 
encroachment and it is hoped that an amicable settlement will be arrived 
at.-

Mr. Gaya Prasad SiDgh : When djd this alleged encroachment by 
the priest of the temple take place f 

Mr. G. B. .... Tottenham : Some time during the last seven years. 
ltIr. Gaya Prasad Singh: Were any stePJ taken by the military 

authorities concerned in a Civil Court or otherwise to regain possession 
of t]le land which was encroached upon , 

ltIr. G. B. F. Tottenham: As I said, we are trying to arrange the 
matter amicably without going to Court. 

ltIr. Gaya Prasad Singh: My question was, before the sepoys entered 
into the compound and tried to take possession of the land, had any 
civil action been taken hy the military authorities for regaining possession 
of the land' 

Mr. G. B. F. Tottenham: No, Sir. 
Mr. Gaya Prasad Singh: Under what law did the military authorities 

want to take possession and enter into the land f 
An Honourable Mem~r : Martial law! 
Mr. G. B. F. Tottenham : The military authorities held that the 

ground which had been encroached upon and made into a garden did 
not belong to the temple and that the land belonged to them. 

Mr. Gay6 Prasad Singh: My question was this. This alleged 
tom·roachment took place during five or six years and, during this period, 
no action was taken by the military authorities either in the Civil Court 
or Criminal Court. Then, under what colour of law did the military 
authorities try to enter into the land and take possession of it ? 

Mr. G. B. F. Tottenham: I am not a lawyer, but I imagine there is 
d law of property under which one is entitled to take thil> sort of action. 

-Mr. Lalchand Navalrai : Was it under the orders of the higher 
officers of the military-the Havildar and t.he European officer-that they 
~~red' . 

Mr. G. B ..... Tottenham : Yes. 
Mr. Lalchand NavaIrai: Did they do any damag<! to the garden' 
Mr. G. B ..... Tottenham : No. 
Mr. Gaya Pr6Sad Singh: What is the way in which the3' tried to take 

possession of thE' land-mere entry into the ground or what T 
Mr. G. B ..... Tottenham : Me.re entry. 
l'tfr. Lalchand N'avalra.i : Did the higher officers decide that this waR 

not a privat.e temple but that it belonged to the Government' 
IIr. O. R ..... Tottenham: I have given their opinion. 
Mr. B. It. Puri : Did the other party admit that it was a case of. 

f'ncroachment , 
L172J,AT) ; _ .... ' 
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1Ir. G. R. P. Tottenham : No, Sir. I will read to you whRt th~ other 
party said, or rather what the oth&" part.y did: ~ 

" The military party went to this particular spot on the 27th May and weM met 
by two pandits of the temple. One of them rllised a latJM. above his bead and 
threatened to strike the \\-nrrant officer if he entered the spot, and the uther with R 
k1lm threatened to cut the hands oft' of lIuy one wbo tried to enter into any put of 
the gnrden. The warrant officer wisely withdrew the sepoys." . 

Irr. B. R. Purl : I take it that they did dispute the claim that they 
bad eommittted any encroachment , 

Mr. G. R. F. Tottenh&m : Apparently. 
Mr. B. R. Purl: If they did, beyond the fact that you had your own 

opinion that it was a case of encroachment, had you any other authority 
III liupport of your claim that it was a case of encroachment' . 

Irr. G. R. F. Tottenham : Yes, Sir. There is the fact that the temple 
authorities have no document.s of any kind to show that they have any 
right to the land. 

lIIr. B. R. Purl : Had you any documents which you could hav~ 
produced earlier' 

:Mr. G. R. P. Tottenb.a.m : We know t.hat the. land for'ms part {If the 
Ordnance Lines which belong t.o the military authorities. 

Mr. Lalchand H&v&lrai : WaR the temple.keeper R!lked to produce hi" 
wi1n.esses in support of hiR elaim and was he a party to the enquiry 
that was made by the military authorities' 

Mr. G. R. F. Tottenh&m: Will the Ilonourable Member kindly 
re~at his question , 

Mr. Lalchand Havalrai : When fh(' Government afterwards mad I' 
all enquiry were the pandits at. leaRt. RJolI{erl t.o put in their claim and to 
produce their evidence, and wer£' t.hey a JlRrty to the proceedings, or 
waH it a mere ex 'Parte. enquiry , 

Mr. G .. B.. F. Tottenham : No enquiry was made befort' this action 
took pIIlC£', hnt Rn enqniry is now takinsr place and we hope to reach 
an amicable settlement. • Mr. Lalchand Navalrai : Are those pandits now being asked to put 
m their claim , 

Mr. G. R. P. Tottenham : They have no doubt been asked to put 
in their claim. Weare discussing the whole matter and we hope to 
rMch an amicable settlement. 

8a.Tdar &ant Singh: Are we to understand that the military authori-
ties made themselves th£' judg~s of the dispute behveen themselves and 
the temple authorities , 

Mr. G. R. F. Tottenham: No, Sir. The milit.ary authorities claimed 
the plot as part of the military land in the Ordnance I .. ines and, when 
they met with objection,. they have been trying to settle the' matter 
fmir.ably. 

Mr. Gay&. Prasad Singh: But don't you think tliat the proper course 
fo1' them would have been to have gone to the Civil Court or Criminal 
Court instead of trying to take possession of the land under colour of 
no law' 
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Mr. G. B. P. Tottenham: That is a matter of opinion. 
Mr. Oaya Pmsad Singh : What is the documentary evidence ill 

possession of the military authorities to justify their claim Y 
:Mr. G. R. P. Tottenham: Exactly the same as their title in the 

Ordnance Lines. 
Mr. M. Maswood Ahmad: What !'It('ps are Government taking to 

bring about an .amkrable settlcment , 
Mr. G. R. P. Tottenham : They have got into touch with the Hindu 

Sallha on the subject and they arc discussing the matter. 
Mr. M. Maswood .Ahmad : WiJI Government be pleased to communi-

cate the result of that inquiry to the House , 
Mr. G. II P. Tottenbam : Certainly. 

ACCIDENT TO THE 8 DOWN DELHI EXPRESS AT AsANSOL. 

51. *Mr. Gaya Prasad Singh: Will Government please state the 
caul!lC of the accident to the 8 Down Delhi Express at. Asansol in June, the 
number of casualties, and the steps taken in the matter Y 

Mr. P. R. Rau : 'fhe aceident referred to occurred at Gomoll on the 
3rd June. 

At about 12125 hours on the 3rd June, 1933, the outgoing engine of 
No.8 Down Express, while hacking on to the train whieh was standing 
on the Down Main Platform lin<', collided with the train stock resulting 
ill slight injuries to 17 passengers, who were travelling in the front 
bogies of the train. 

The Sub-Assistant Surgeon of Gomoh was immediately summoned. 
He attended with his staff at ]2140 hours, and rendered first aid to t.he 
injured passengers, who elected to continue their joumey to destination. 

An enquiry was held and the conclusion arrived at was that the 
(~omsion was due to a sudden attack of fainting on thE' part of the drive)' 
at the moment he was nearing the rake,. This finding has been accepted 
by the Senior Government Inspector. 

TREATMENT METED OUT TO MR. :M. S. ANEY IN THE MmNAPUR JAIL. 

52. *Mr. Gays. Pra.sad Singh: (a) Has the attention of Govermnent 
be~Jl drawn to thc st.at.ement made by Mr. 'M. S. AnE'Y. Acting Congres.'1 
President with regard to his treatment in Midnapur Jail, in the course 
of which hr. says that he was not given any concession during the period 
of his detention as a Division II under-trial prisoner. that he had no 
complaints to make against the rule to search as such, but against t.he 
method in which the seal'('h ",vas· conducted in defiance of all sense of 
deep,ney. and that he was made to sit and stand t'orclibly when the Jail 
Superintendent visited the .Tail 7 

(b) Was any enquiry madp, into the allegations before the official 
denial was issued on the subjeet' If so, who made the enquiry ; and W88 
Mr. Aney, or anyone else examined' Are Government prepared to 
accept Mr. Aney's challenge that he is prepared to prove his'lUegat.ions jf 
Government gave him an opportunity 'I 
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The Bonoura.ble Sir Barry Baig: (a) and (b). I have seen a PresK 
report on the subject. Mr. Aney himself h~ not addl'es~ed the Gov~rn­
mem in the mRtter. 'rllC £aeth were dtated 1Il my letter to Mr. Jog after 
due enquiry had been made by the Local Government on the complaints 
brought to noticc by him. No fnrther action is proposed to be taken. 

As regards the complaint that Mr. Aney was given no concession 
as a Division II lmdertrial prisoner, I lllay note that in the case of' 
undertrials there are only two divisions, not three as in the case of 
convicts. A Division II undertrial prisoDl';r is not entitled to any con-
cession. 

Mr. B. :8.. Purl : May I know, inasmuch as the wllrd .. inquiry" is 
frequently occurring here, what is the exact significance of the inquiry 
according to the lights of the Government. 

The Honourable Sir Barry Haig : I am afraid I canuot enter into 
an elaborate definition of what. is meant by an ordinary word such as 
inquiry. 

Mr. B. :8.. Purl: In order to eURlJie you to appreciate what I am 
driving at, would you consider it to be an inquiry at all, if the inquiry 
was entrusted to the head of a particular department, the subordinate 
of which department is alleged to have offended any rule or regulation 
and after reiCording the denial of the party in question the in4uiry is 
completed, would the Government rf'gRrd that as a satisfactory and 
~lUftlcient inquiry t 

The Honourable Sir Harry Ha.ig : I now apprehend what the point of 
t.h~ Honourable Member's question is and I thinlt I may answer him by 
dIstinguishing between two forms of Inquiry. One is what might be calle(l 
a formal inquiry involving the taking .of a number of stat.ements, what 
WI) call a departmental inquiry or a judicial inquiry. The other is a 
form of inquiry with which, I think, Honourable Membem must be 
p()l'fectly well acquainted-to ask a person what the facts are. That 
is nIl the inquiry that was made on this occasion. The Local Govern-
ment asked the Superintendent of the Jail or the District Magistrate 
",llat we,re the facts and he reported. 

Mr. B. :8.. Purl : In this particular case do the Government regard 
that the inquiry has been sufficient and satisfactory from their point of 
view' 

The Honourable Sir Barry Haig : Yes. 
Mr. Lalchand lfa.valrai : The Honourable Member has not replied 

t.o one part of the qnestion. There is an allegation that the seareh of 
Mr. Aney was conducted in defiance of aU' sense of decency and that 
he was made to sit and stand forcibly when the Jail SuperintE';ndent 
visited the jail. May I know if Mr. Aney has himself been asked 
whether he alleges that he was pnt to this treatment or not and what 
is the l'Pply to this' 

The Hononrable Sir Harry Bai«: No. Sir. As I have already stated, 
Mr. Aney himself has not addressed the Government in the matt.er at aU . 

•. Lalchand lfavalrai : May I know, therefore, that the reply to 
fhi" question is t.hat he waR not pnt to that indeeent treatment' . 
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Th Honourable Sir Harry B&ig : I do not propose to go any 
furtht';r into the matter. Mr. Aney has not thought fit to make a com· 
I,laint to the Government, and Government do not propOde to take any 
fl1l1:her steps. ' ' 

Mr. Lalchand Navalrai : Is it a faet that this incident took place T 
The Honourable Sir Harry Haig: I have made no further inquiries 

into the matter. It ap}lear~ to me from ~Ir. Aney's subRequent statement ~ 
that the matter W88 of such n trivial nature that the Superintendent did 
not know eVt'n what the matter complained of was. 

Mr. Lalch&nd Navalrai : Then, the Auperintendent did not go into 
such a serious allegation as this Y 

The Honourable Sir Harry HRig : I do not think it is a serious 
allf'gation. 

Mr. Gaya Prasad Singh: Was Mr. Aney examined in the inquiry 
that was made , 

The Honourable Sir Harry Haig : As I have already said, it was 
not a type of inquiry in which people are examined. 

Mr. Gaya Prasad Singh: Mr. Aney was the person most interested 
in the matter and do the Government think that any inquiry could be 
complete or satisfactory when the party most affected in the matter wall 
not examined Y 

The Honourable Sir Harry Haig: If, as the Honourable Member 
Hays, Mr. Aney was the person most concerned, I should again like. to 
draw his attention to the fact that Mr. Aney has made no complaint. 

Mr. Lalchand Navalrai : May I know from the Honourable Member, 
if an ex-l\1.I..A. is made to sit and Rt.and and put t.o that sort of treat-
ment, if that treatment is insignificant or not a bad treatment at all , 

The Honourable Sir Harry Hair : I am afraid eV(,J! an ex-M.L.A. 
when he goes to jail must expect to submit to the ordiDtlrJ' jail discipline. 

Mr. K. O. Neogy: Is this method of making a person sit and stand 
when the Jail Superintendent visits the jail a matter of ordinary rule 
or. jail diRcipline. 

The Honourable Sir Harry Haig: I think it is certainly an ordinary 
rlllE: that when a superior officer visits the jail, prisoners must stand to 
attention. 

Mr. K. O. Neary : When he refuSeR to do so, does the jail rule permit 
anybody to make him forcibly stand T 

The Honourable Sir Harry Haig: I should think that it will· be 
pJ"eferable to inflicting any severe punishment upon him. 

:Mr. B. R. Pari : Does not that amount to an assault , 
The Honourable Sir Harry Haig: I Am af.raid I must consult my 

]egal advisers on that point. 
Mr. Q"ya Prasa.d Singh: Wa."I Mr. Aney an uniiertrial pri~oner or 

R Mnvicted prisoner when this sort of treatment is alleged to have been 
R(,!MrCled to him. 
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The Bonour~e Sir BIft')'. Haig: lle was an undertrial. 
Mr. Gaya. Prasad 8iDgh : Is it in the jail rules that a prisoner should 

8tand and sit, and if he does not do it, he should be made to do that 
forcibly' 

The Honourable Sir Barry Ba.ig : Prisoners must certainly submit 
to jail discipline. 

... Mr. Ckya Pruad Singh : An undertrial prisoncr' is not a person 
who has heen convicted by a competE'nt court of law, and under what;: 
rule can he be made to sit and stand forcibly. 

The HonQUl'able Sir Barry H&ig : I am afraid he must observe the 
ol'd'inary jail rules of discipline. 

Mr. B. R. Purl : If the Superintendent chooses to multiply his visits, 
what would be fate of the poor man Y After all the SUI't'rintendcDt is 
n01 thc National Anthem that everybody should stand to attention T 
t IJaughtel'.) 

NON-GUANT OF.\ PASSPORT 1'0 MR. SUBllAS CHANDRA BOSE TO VISIT ENGLAND. 

53. *Mr. Gaya Prasad Singh: Is it a fact that Mr. :-iuhhas Chandra 
Bose has not been given a passport to visit England? Ha\'e Governmer.t 
s('nt any recommendations in this matter to the author:ti~;;; in England' 

The Honoura.ble Sir Harry Haig : As regards the first part of the 
question, I would refer the Honuurable Member to the reply given by me 
to Mr. S. C. Mitra's question No. 878 on the 2:lrd March. The anHwer 
to the Hccond part is in t\le negative. 

Ar,LEoATIONR AGAINRT A CLERK IN THE OFFICE O}' THE CON1'ROLr,ER OF' 
RAILWAY ACCOUNTS. 

54. *Mrl. B. K. Misra.: (If) Is it a fact that there is a bolnlS clerk. 
in t11e office of the Controller of Railway Aeconnts, actually working in 
the name of his ten years old son, as an agent of the Bombay Life Inwrance 
Company, monopolising all thc offices of the Government of India Depart. 
mentR fOr his profession and tbus deliberately defying the Government 
F;ervllntl>' Conduct Rules Y 

(b) Is it a fact that in Decembel', 1926, a report to this etfec1: ,was 
made again.;;t that clerk to the offirers by the Superintendent of his section 
hut the matter was hush(>d up by the intervention of Rai Bahadul" B. D. 
PUl'i, the then Deputy Director of Financc in the Railway Board, who got 
that clerk transferred temporarily to tbe Railway Board's office on 20 pel" 
ce1lt. more pay than that which he WII8 getting in the office of tbe Account-
ant Generltl, R,ailways , 

(c) Is it a fact that after his re-transfer from the Railway Board's 
office the said clerk continued and still continues t.he insurance \Vork f 

(d) Is it a faet that in Apl'il, 1932, Mr. I. S. Puri, the th£'n Deputy 
Controller of Railway AceountB, stopped the increment of the said clerk 
on Ilccount of his inefficiency and P!lIl8ed. on his increment papers very 
8UVf>J'fR~ remarks Y . . 

(.0.) Are Oo\"ernment aware that soon aft<\r the tranl!f£'r ul MI'. I. S. 
Puri from the office of tht' ControUE'r of Railway Accounts anll un arrival 
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of Mr. P. G. Shaw in that officc, the papers contaiDiDg the adverse remarka 
mentiol1ed in part (d) above Wl're destroyed by the said clerk and a fresh 
increment slip was prepared and sanctiOJl for the same w880btaiued by the 
mediation and help of superintendents' If so, what steps have Govern-
ment taken as to a complete inquiry into the case , 

(f) Are Government prepared to issue instructions to all the clerks 
of the GO\'ernment of In.Jia and attaclled offices to 4esist from doiIlg any 
kind of insurance work either in tbeir OW.I names or in the names of their 
I'datives' 

Mr. P. B. Bau: (CIo), (b) & (c). I am informed that there is a clerk 
ill the office of the Controller of Railway Accounts whose father and minor 
son jointly hold the agency in question, and that he used to assist his 
father outside office hours. 10 19126 a report was reeeiTe4 ajainst him and 
he wa'l warned that he should not engage in any private business without 
Hunction. It is understood that he is now not doing any insurance. work 
either directly or indirectly. The clerk in question was employed under 
the RailwllY Board temporarily for four months in 1926-27. 

(d) & (('.). The original increment slip waR lost but the qUE!$tion 
whether an increment should be gra.nted was carefully considered on i~ 
merits hefor(' it was Hanctionoo, 

(f) The instructions contained in the Government Servants' Conduct. 
Rules are considered to be sufficient. 

QUlIn'TA CLUB. 
55. *Mr. Lalcband Ravalrai: (a) Will Government be pleased to 

,·:tate if there is a " Quetta Club " existing in Quetta , 
(b) Who are eligible to be members of this club' 
( c ) Is it a fact that this institution was granted a large area of land 

by Government free of charge for their premises' What waa the original 
idea of this club being establiahed , 

(d) Does this club supply wines, provisions, oilman stores and other 
advantages to people other than the membe1'8 of this club , 

(e) Are Government aware that their last balance sheet showed a 
turnover of Re. 2,27,027 in one department (wines and stores) in six months 
only with a profit of Rs. 13,626-7-6 I 

(I) Are Government aware that at present this club is working in 
competition with those having business, in the same lines in the town of 
Quetta , 

(g) Does this club pay income-tax to Government' 
(h) Is this club exempt from licence Bnd excise taxes and does this 

club pay any rents or taxes on club grounds, etc. , 
Ci) If the answel'8 to parts (g) and (It.). be in the negative, will 

Government be pleased to state how much ,loss in that dil"eOtion has been 
snft'cred by Government during the last three· years , 

(j) Do Govern~ent propose to stop regular busineaJ and trade that 
~hia club has b~en doing which. affects other de.lers in ,Qu.etta and impose 
Income-tax on Its profits and othp.r rllte" and clllll'g,es leviable from this 
cluh' If not, why not , 
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llajor W. X. Praser-Tytler: Informlltion is being obtained from the 
110(~III Administration and will be ~iven to the House when it is received. 

Mr. B. R. Purl : Have the Government issued any interim order that 
the activities of the elub should ccaf;e, pending the inquiry. 

Major W. E. Fraser-Tytler : No. 
Mr. Lalcha.nd Na!a.lrai : Why not Y 
Major W. E. Fraser-Tytler: Because 1 have not yet received 

information on the subject. 
Mr. Lalchand Navalrai : Wit.1lOut Rny further information being 

rElceived, why should not an interim order be iRSl1ed making the club stop 
these activitips, or thf'.8e iIleg-alitieR flS I would call th('m. 'rher(' will be 
nothing lost if an interim, order is issued to this eft'ect. 

Mr. B. R. Purl : How much time will this inquiry take Y 
Major W. E. Fraser.'l'ytler : I hope to have an answer very shortly. 
Mr. B. R. Purl : In another we('k or ]0 dayf; Y 
Major W. E. Fraser-Tytler : Tn about a week. 
Mr. B. R. Purl: Then no interim order need be issued. 

INTRODUCTION Of' ELFCTI\'E SYSTEJIf IN TilE QUETTA l\iUNICIPAJ"ITY. 

56. *Mr. Lalohand Navalrai: (a) Ts it. a fllct that th(' Quetta muni-
(~ipality consists of members nomin8,ted by Government T 

(b) When was this system introduc('d Y 

(r) Do Government propof;c to introduce the elertive Ry;;t~m in t.he 
Quetta municipality 7 If not, will Government be plea&ed to state their 
full ff'USOns for not doing 1'10 Y 

Major W. E. FrlLser-Tytler: (a) The answer is in the affirmative. 
(b) Tn IR96 whpn the Quetta Municipal Law was enacted. 
(r.) Government are prepared to consider the matter if and when fl 

loco I demand for such action is manifest. 
Mr. Lalchand Nllva.1ra.i : Will the Honourable Member send a copy 

of theRe questions and answers to the Local Guvernment to show that there 
is at least a demand from a Member here that the e]edi,'c system should 
be introduced and, therefore, they may consider it Y 

Major W. E. I'raser-Tytler : Yes, Sir. 
Mr. Lalchand lfavalrai : Thank you. 

PROFESSIONAl. REPREPFNTATION IN THE ClfIL AND (jaUUNAL COtTRTB OF 
QUETTA. 

57. *1Ir.·La1chaDd· NavaJra.i: (a) Are GoV'ernment aware that pro-
fes~ional representation in the civil and criminal courts of Quetta is a 
restricted one and that members of the Bar are being allowed to 
appen,r only with special .permission ill very spedal cases only Y 

(b) . Do Government propose to allow unrestricted representation hy 
the members of t.he Bar on. the lines prevaiUng in the neighbouring pro-
yin('(' of Sind T If not, why not' 
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Major W.K. Fraser-Tytler: (a) ProfelJsional representation in Civil 
and Criminal Courts in Quotta ilJ not restricted. Any qualified legal 
practitioner may appear as lIuch in civil and criminal cases provided he 
obtains authority from the Agent to the Governor General and Chief 
Commissioner in Baluchistan. It is not the practice to grant such autho-
rity in very special cases only. There is no Bar in Quetta but thirteen 
qualified legal practitioners are permanently in residence ~ere. 

(b) Government do not propose to alter the existing system which 
appears to meet the requirements of the public who have expressed no 
dosire for any change. 

Mr. Lalchand Navalrai : Did the Honourable Member say that there 
arc 3U members of the bar Y 

:Major W. K. Fraaer-Tytler : I said la. 
Mr. Lalchand Navalrai : As it was a news to m~, I was saying 30. 

According to my information, there are only two or three members of 
thl~ bal'. What I wish to ask is this. Is there any correspondence or 
move going on to the effect that British Baluchistan will become a 
separate province T 

.ajo~ W. K. Fraser-Tytler : No, Sir. I do not think so. • 
Mr. Lalchand Navalrai : MIlY I know what are the reasons for not 

allowing the legal practitioners without 8lly permission to appear if they 
are qualified Y • 

Major W. K.· Fraser-Tytler: Because, as I have already said, the' 
present system appears to meet th~ requirements of the public, who h~ve 
expressed no desire for change. 

Mr. B. R. Puri : I can answer that question better: because of the 
Regulations which lay down thc law on the subject. 

Mr. Lalchand Navalrai : Will t.he Honoura hie Member be pleased 
to consider whether the Regulation which places a bar against the 
members of the bar without a special authority be withdrawn Y 

Major W. K. Pruer-Tytler : I shall require notice of that question. 
:Mr. B. R. Pori: Was sanction at all refused in any known cases 

during the lallt year or two Y 
Major W. K. I'raser-Tytler : I am afraid I cannot say that. I must 

require notice pf that· question. 
Mr. B. It. Puri : Would you kindly take this as a notice that an 

inquiry might be made as' to how many applications were actually 
rejected Y 

The Honourable Sir Harry Haig: What sort. of an enquiry' 
(Laughter. ) 

. :Mr .•. Maswood Ahmad: Has'the nonourable Member suggested 
t~at Baluchistan is not going to be made a separate Governor's province Y 

Major W. K. I'ra.aer-Tytler: As far as I know, it is not; but I shall 
require notice. 

:Mr. II. ltIaawood Ahmad : You have said in reply to a supplementary 
question by Mr. Lalchand Navalrai that it iF! not going to be made a 
Rcparate Governor '8 province. 
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~or W. E. 1Tuer-'.l'ytler : I said, as far as I know, 1S H not. But 
if you press the question, I shall require notice. 

1Ir. 111. llaswood Abmad : Are Government aware that there is an 
overwhelming demand from the Muslim community that Baluchistan 
should be made a Governor's province t 

An Honourable l'Cember : Who will pay for its administration , 
Mr. 111. Maawood Abmw: We will pay. 

1",\{'ILITIES GRANTED TO PROFESSOR S. C. SEN IN COMPLEtiNG HIS STUDIES 
AND TAKING A CAREER THENEAFTL'R. 

58. *Mr. Gaya Prasw Singh: (a) Are Government aware that 
Prllf. S. C. Sen, M.Sc., A.~'.R.Ac.S. (L(lndon), is the only Indian who 
has been given pracl ical training at the workshop and aIr port of the 
Deutsche Luft, Han.sa (German Air Service) at Berlin and Munich, and 
carried on advance studies and research in the Unhersity of Munich, and 
has I1O,," gone to Croydon' aerodrome, wherE.> necessary facilities bave been 
grnnt~d to hilll by tbe authorities of Imperial Airways' 

(li) Have tJle Government of India 01' His Mnjedty's Government 
given fhis Indian any facility, finRnci·al or otherwise, in compli~tiltg his 
studies and taking a career thereafter? 

The Honourable Sir Frank Noyce: (a) In the correspondence which 
hus passed between t.he Director of Civil Aviation and Professor 8. C. Sen 
who has writtcn from time to time asking for information in connection 
with training facilities and the possibilities of obtaining employment in 
Civil Aviat.ion in India, Professor Sen has stat.ed that he has taken 
practical training in the Workshops and air port of the Deutsche Luft 
JIansa for about one and a half years and that he intended to take 
ftll'ther short training at the Croydon rerodrome. Government have no 
information whether he is the only Indian who has been trained at the 
Deutsche Luft Hansa. 

(,b) Professor Sen has not applied for any financial assistance, but 
h(! has been given all possible assistance in the matter of advice and 
facilit.ies for trajning in reronautical engineering and allil'd subjects. 

Mr. Gaya Prasad Singh: Are Government aware that this gentle-
mUll, Mr. Sen, studied reronautics and the modern methods of reron&uti-
(lal research, such as, wind tunnel experiment.s and X-Ray analysis. of 
materials at the Munich University' I have got his letter 'with me. 

The Honourable Sir Frank Noyce: I am quite prepared to take the 
Honourable Member's statement as correct. 

SUlI( TO BE TAKEN' FROllr INI)14. AS A ItP:8ULT.OP THE O'M'AWA AGREEMENT. 

59. *Mr. O&ya Prasad Singh: Will Government be pleased to 
stalf' it a 80m of £2,880 per year is to be taken from India as a result I)f 
the Ottawa Agreement 7 If so, fur how many yt'ars and why , 

The Honourable Sir Joseph Bhore : The Honourable Member is 
probably referring to the recommendation contained in paragraph 358 
of thp Report of the Imperial Committee on Economic Consultation and 
Co-operation which met in London a few months ago as a result of, a 
reHolution adopted by the Imperial Economic Conference held at Ottawa 
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in 1932. The Committee have recommended that the lIeveral Govern-
ments of the Empire should agree to contribute ailIlualIy £24,000 for a 
period of three years in the first instance from the ]st October, 193a, 
towards the financing of certain Inter-Empire Economic Organisations, 
one of the most important of which is the Imperial Jilconomic Committee. 
The amount of India's share of contribution has been fixed at £2,880 
while larger contributions have been recommended in the i!IlBe of some of 
thc Dominions and the United Kingdom. I may add for the Honour-

·ableMember's information that contributions of the several parts of the 
Empire have been calculated after considering the IItatistics of general 
trade, exports from each part of the Empire to other parts of the Empire, 
the agricultural production of each part of the Empire, and the benefits 
likely to be received. The Government of India have accepted the 
recommendation of the Committee, subject to the concurrence of the 
IJegislature. These contributions have no bearing on the Ottawa Agree-
ment by which presumably the Trade Agreement between the United 
Kingdom and India is meant. 

Mr. N. M. Joshi: May r. ask whether any Indians will be cmployed 
in this organisation Y 

The Honourable Sir Joseph Bhore : I think, Sir, t.hai v('ry largely, 
it consists of organisations which are engaged with research and invest.i-
gation work. I am not in a position at the present - moment to say 
whether Indians are or are not employed, but I shall certainly make 
inquiries on that point. 

Mr. Gaya Prasad Singh: What will be the benefit to India as a 
rE'sult of this annual contribution Y 

. The Honourable Sir ,Joseph Bhore : I t.hink we have, all a matter 
of fact, been contributing for some time to thiR organisation and, as far 
as I remember, a great deal of benefit has accrued to India from research 
work connected with mycolog~', agriculture Hnd t.hings of that descrip-
tion which a.re common to many parts of the Empire. But, as I have 
said, any new expenditure connected with this proposal must. as n 
matter of fact, come before the Standing Finance Committee which will 
have to be fully satisfied. 

Mr. S. O. Mitra : May I ask if there are Indians in this organisa-
tion on the executive body , 

The Honourable Sir Joseph Bhore : As I have promised mv friend 
Mr. Joshi, I shall make inquiries. • , 

Mr. S. O. Mitra : T do not mean the emplovees. I wllnt to know 
if there are any Indians on the executive body of the organisation such 
88, the High Commissioner' ' 

The Honourable Sir Joseph Bhore : I think the High Commissioner 
is there. 

Mr. S. O. Mitra: Ts thl"re anybody else? 

'.l1he HOoD~abl. Sir .J~!t Bhore : I really cannot 
Honourable fnend any precIse 'lnformation, but I shall make 

give my 
inquiriea. 
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RETENTION 011' THI!: POST 011' THE EDUCATIONAL COMMISSIONER WITH THE 
GoVERNMENT 011' INDIA. 

60. *Mr. Gaya Prasad Singh: (a") Will Government be pleswcd to 
state if it is proposed to ret~iD the post of the Educational Commi&sioner 
with the Government of IndIa , 

(b) If so, on what pay? 
(t:) What was the recommendation of the Retrenchment Committee in. 

this eODnection, and what is the llame of the present incumbent? 
Mr. G. S. Bajpa.i : (0) Yell. 
(b) For the present, Oll a salary of Hs. 1,250--50--1,500 and a 

special pa~ of Rs. 250 per mensem, subject to a total pay of Rs. 1,500, 
besides overseas pay, if the officer is of nOD-Asiatic domicile a.nd entitled 
to such pay. In view, however, of the dt',sirability of reviving the 
Central Advisory Board and Bureau of Education as soon as possible, 
it has been decided to Ilppoint to fhi'! post, in the near future, a retired 
educational officer of wide expcrience on a salary of lu.. 2,250 per mensem 
plus his pension. 

(c) The Retrenchment Committee recommE.'nded that the slilary of 
the post should be subject to a mlL'l:imUIll of Rs. 1,!)OO pCI' mensem. The 
present incumbent of the post is Mr. IJeitch Wilson. 

Mr. Ga.ya. Prasad Singh: What was Mr. IJei1ch Wilson bef'<lre his 
present appointment ? 

Mr. G. S. Bajpa.i : IIe is an Inspector of Sllhools ill the Punjab and 
he is merely holding the post tI~llIporarily until tIl{' begiliuinrr of October. 

Al.LWA'l'IONS AGAINST CER'rAIN SERGEANTS DURING THE CONGRESS SESSION 
IN CALCUTTA. 

61. *Mr. Gaya Prasad. Singh: (a) Has the attention of the Govern-
ment of India been drawn tl) ol report. published in the A",lrita Bazar' 
Patrikrl, dated the 10th June, 1933 (page 8) from Pt. Hargovind Misra of 
Patna, in which he says that he as well as the delegatE>s who were holding tn.<l 
Indian Xational CongreRS at thl' El'lplanade tram-shed wer,~ •• violfmtly 
utta(lked by the sergeants wielding blltons with all their might, supple-
mented by kicks and blows T ", that Pt. Binodanand Jha of Behllr " was 
assaulted by kicks and batons" and the writer of the report was 
operlltrd upon as an indoor patient in the Medical Hospital Bed No. 91, in 
the Eye Ward , 

(b) Were any of the persl)ns mentioned in the report examinlld in 
course of any enquiry T 

The Honourable Sir Harry Hair: (a) Government have seen the 
report tha.t Pandit Hargovind Misra was injured, but the injury was 
!IO~ as senous as the. report 'Would suggest. He received a lacerated 
lDJury on th.e lower hd o.f the left eye whic·h necesRitat.ed stitching. No 
other operatIon was reqUIred. The eye-ball WItR in DO way i'njured and 
no piece of glaRS entered it. . 

(b) Neither Pandit Hargovind Misra nor Pannit Binodanand Jha 
made any. com~laints to the authorities in. Calcutta. Neither of them 
were ·ex8Dllned In the course of the nftlcial enquiry. I 'would poi'nt out 
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that Pandit Hargovind Misra's statement was only publiBhed in the 
papers on the 9th June. 

1Ir. Gay&. Prasad. Singh : Was any inquiry made in the medical 
hospital regarding the incit;lent reported by Pandit Binodanand Jha Y 

The Honourable Sir Harry Hair: I do not know what incident 
was said to have been report.ed by Pandit Binodanand Jha. 

1Ir. Gay&. Prasad Singh : Tlw incident reported was that he was 
very severely assaulted in the eye lLud ·that he w¥ injUred and that he 
was operated upon as an indoor patient. in the Mcdicaillospital Bed 
No. 91, in the Eye Ward? 

The Honourable Sir Harry HRig : I think the Honourable Member 
must be referring to Pandit Hargovind Misra. . 

1tIr. Oaya Prasad Singh: I am referring to part (a) of my question. 
Yes, it is a n'llOrt from Pandit Hargovinn Misra. My question was 
whether any enquiry was made iu the Medical Hospital to find out 
whether this portion of the report ·is correct or ·not ? 

The Honourable Sir Harry Haig: No, Sir. The function of the 
medical hospital is to attend .to the injuries of the patients. 

Itlr. Oaya Prasad Singh : And not to report whether a particular 
patient was attended to in the hospital or not. T 

The Boncmrable Sir Harry Haig : Oh! Yes; thl)re is the medical 
report certainly. 

Sardar 8ant Singh: I:; it not part uf the duty of tht) medical officer 
of a public hospital to report the matter to the police' if such a case comeM 
t.o them? 

The Honourable S;r Harry Haig : I have not heard that.. It is a 
new doctrint. to me. 

Sardar Slmt Singh: It. is not a new dMtrinc. It is a wcll 
recogniNed pra.ctice in thc Pun.jab, and if 8 doctor tiOf'1l not do it, he ill 
'1unished for it. 

Itlr. 8. C. Mitra : The Harne pract.ice prevails in Bengal ; in the 
case of cognizahle ofl'enCf'Il, the medical authorities have to report to the 
police. 

The Honourable Sir Harry Hair: How iH a mt'tii('al officer to know 
whether it is a cognizable offence or not. ? 

Mr. S. O. M;tra. : 'Vhen the a8sault iH very Revere, or, in other 
cases, like poisoning, it ifo1 the Ul1ty of the medi'cal officcr to inform the 
policp-. 

The Honourable S;r HNTY Baig : T have already explained that 
this was not a very Rerious injury. 

TaouBLl!J; OF THE IIlNorms OF THE ·AT,WAR STATE. 

62. *Mr. Oaya Prasad Singh: Have GovernJ111'nt l'tzeived any 
representation from or on behalf of the Hindus of AlwlI.r regarding their 
trouhleR , 

Major W. E. Pruer~Tytler: Yell. 
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Mr.' CIa,. Pruad am.h : What steps have the Governmellt taken 
with regard to the representation , 

Major W. E. :rruer-'l'y1ler : I want notice of the question. 
KUDwar Bajee lImail Ali Khan: What was the nature of the 

representation from Alwar T 
Major W. E. l'raIer-Tytler : I cannot discuss the question without 

notice. 
iJ[unwar'Rajee Ismail Ali Kha.D : Will the Honourable Member lay 

a (.'Opy of the representation on the table of the House , 
Major W. E. Fraaer-Tytl.er : I require notice. 
Oaptain Sher JIIuhammad Blum Gakhar: Can we discuss Stat.c 

matters in the House , 

INSTTLTlNG TBEA.TMENT METED OUT TO DECK PASSlIINGJIBS AT TBJII TIK:m OF 
THJIIlB VACCINATION AT RANGOON. 

63. *1Ir. Oa.,. Praaad BiDgh: (~) Are Government aware that t.he 
deck pll8l!lengers travelling by the British India Steam Navigation Com-
pany steamers from Calcutta to Thmguon are generally subjected to rough 
and insulting treatment at the time of their vaccination at Rangoon before 
disemblirkation, and that I myself witnessed such a treatment meted out to 
them on the morning of the 28th April last when the 8. 8. Egra reached 
Raugoon' Do Government propose to take any steps in the matter' 

(b) Is vaccination compulsory or optional T If compulsory, why' 
Why ar(' not the deck passengers coming from Burma to India vaccinatcd 
on their arrival in Calcutta T 

Mr. 0.8. Bajpai: (a) The answer to the- first part ill ill the negative. 
The Government of Burma have made an enquiry iut(l the particular 
im'ltance referred to by the Honourable Member and hll\'c reported that 
the passengers were not subjected to treatment which was either ex-
ceptional or exceptionable. 

(b) Under the Burma Vaccination Law Amendment Act, 1909, lUI 
amended by Burma Act IV of 1928, all persons arriving in Burma are 
linhle to be vaccinated if they cannot produce evidence that they are 
all'eady sufficiently protected aga.inst small-pox. This measure is regarded 
as essential in the interests of public. health in Burma, as some of the 
emigrants may have come from districts infected with small-po_~ 
V IIccillation of deck passengers coming from Burma to Calcutta is not 
compulsory under the regulations issued by the rAcal Oovernment, 
preH\I:nahly he cause the risk of t.he import. of small-pox infec.tion is small. 

Mr. E. O. :Neogy : Why does the Honourable Member accept the 
result of the enquiry held by the Burma Government in preference to 
the result of the enquiry held by my Honourable friend, Mr. Gaya 
Prasad Singh , 

Mr. 0.8. Bajpa.i : I am 110t in possession of the result of the enquiry 
held by Mr. Gaya Prasad Singh. 

Mr. E. O. Keogy : That is what the question refers to. 
Mr. O. 8. Bajpai : The questioa 4011llot;;atatt tIlat. 
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JIr. K. a. X.It-: The question says" I myself witnessed ". 
Mr. G. 8. Bajpai : It is perfectly true. If iny Honourable friend 

very meticulously studi'ed part (a) of .the question, he will see that all' 
that the questioner says is in -general terms of rough and insulting 
treatment. That is the statement of the Honourable Member which I 
communicated to the Government' of Burma and they say they have 
made enquiries and came to the conclusion that no rough and insulting 
treatment was meted out to them. Unlesil I am in possession of parti-
culars which came to the notice of my Honourable friend, I am not able 
to controvert what the Burma Government have said. 

Mr. Gaya Prasad Singh: Are Government aware that I received 
the following telegram from Mr. Ratilal Desai, Secretary, Citizens 
Public Meeting, Rangoon : 

"Crowded Rangoon Citizens public meeting, Presidentship Dr. Dugal T~ 
C:lrporntion President r.onvened. 13th August under auspices Burma. Provincial Hindu 
:-:nhhll Burma Indian Association ] 7 others for ('onaidering steamer pa8~enger!l ~ 
grievn~e.es strongly supports your contention regarding overcrowding vaccination h:u.l-
ships olber grievances." 

Mr. G. S. Bajpai : M~' Honourable friend's first question was 
whether I wa!l aware that he hlld receiw'd that telegram. As divination 
is not one of the attrihuteH of Government, I must answer that part of 
the qUeRti'on in the negative. A!l regards the telegram itself, if the' 
HonQurable Member will be so good as _ to communicat.e a copy of it tQ 
mp" I shall !lee whether any action is nece!lsary. " 

Mr. " Gaya Prasad Singh: Are Government aware that in the course 
of It public m('('tiIlI!' of tllf~ citizens of Rangoon which wa!l held on 13th 
.\ngust, at t.he Arya Sarna'; Hall under the presidency of Dr. R, S. Dugl-ll. 
n numberr of resolutions we1'E' passed, one of which ruml 8S follows: 

" ThiH pub He, Uleeting begs to bring to the notice of the authorities conCtorIled t.be 
scand:&),me over(·rowding in the boatA betwtlon Rangoon and India and the wny in 
whil~h passengers are huddled together without mUl'h regard for privacy anll in a most 
humilinting way. Tbis public meeting urges on Government to take immlldiate step. 
ill the rnatter." 

Mr. G. S. Bajpai : Well, Sir, I must repeat what I said in answer 
to the previous supplementary questi{lD. TTnless t.he Honourable Member 
communicates to me the text of these re."lolu~ions, it is impossible for 
Government to be aware of those resolutions. If the Honourable Member 
will communicate a copy of these resolutions, as I have already promised, 
we 811811 see what action can be -taken. But I should like to take this 
IOpportunity to say that what is referred to in the question is primarily 
overcrowding which is neither insulting nor rough. 

Kr. E. O. Neogy : Sir, on a point of order. Ai>, the veracity of an 
Honourable M~ber of this House has practically been questioned will 
you direct my Honourable friend, the questioner, to make a stat~ment 
in support of the question which he has asked ? 

Mr. President (The Honourable Sir' Shanmukham Chetty) : -It is 
always well understood that when an Honourable Member of this House 
makes a statement, he makes himself responsible for t.he aoouracy of that 
st.atement. The Chair does not think there is any question of the 
veracity of any Honourable Member here being doubted. The Honour-
able Member, Mr. Gaya Prasad Singh, brings to the notice of Govern-
ment certain incidents which he witnE'.ssed from which he wants the 

B 
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Govemment to draw an inference that the passengers were given .insult-
~ treatment. On that the' Burma' Government have made an inquiry 
IUld the Honourable Member for Government says that. no inaulting 
treatment was meted out to the passengers. There is no question of 
doubting the veracity of any Honourable Member in those ci'rcumstances. 

JIr. 1[. O. Keogy : I wish to point out that what my Honourable 
friend, Mr. Gaya PrllB&d Singh, states is that he witneB8ed certain 
definite kinds of treatment which appeared to him to he very rough and 
insulting, and unless he is permitted to make a statement before this 
House as to what he actually witnessed, it will be very difficult for this 
House fo judge whether the Burma. Government are to be believed in 
preference to my Honourable friend. 

Mr. Lalchand Navalrai : 011 a point of order I should like to ask 
,. question. When an answer is given to a question asserting certain 
things, are we debarred from put.t.ing supplementary questions in order 
to sift it and satiSfy ourselves , 

Mr. President (The Honourable Sir Shanmukham Chetty): The 
Chair does not see how the point of order arisas. Does the Honourable 
Member, Mr. Gaya, Prasad Singh, want to make a statement on this T 

Mr. Gaya Prasad Singh: My statement is ba.~ed on certain 
incidents which I myself witnessed while I was on board the steamer on 
the particular dates mentioned in the question, and my statement is 
borne out by the resolutions which I have received on this subject' and 
which I am going to put in the form of supplementary questions in 
support of my statement. My question was based on my own obser-
vations. 

Mr. President (The Honourable Sir Shanmukham Chetty): The 
Honourable Member is quite entitled to ask supplementary questions 
provided they arise out of the main question. For that there is no 
ruling required. But the Chair underst.ood Mr. Neogy to raise the point 
whether Mr. Gaya PrllB&d Singh would he allowed to make a statement 
in support of the allegation that he makes in this question, and the 
Chair is asking t.he Honourable Memher whet.her he wants t.he permis-
sion of the Chair to make any sueh statement.. 

Mr. Ga.ya Prasad Singh : I am making: my st.atement in the form 
of supplementary questions and call upon Government to deny it. Are 
Government aware that deck passengers at thp time of vaccination are 
treated more as suspeets and criminals than as bona fide dcr.k passengers t 

Mr. G. S. Bajpai : No, Sir, Government are not aware of that. And 
if I may !lay with l'efprence to what fell from my I-Ionou:rable friend, 
Mr. Neogy, 8 littlp while ago, it is not the intention of Govoernment or 
the individual who is sppaking on behalf of Government at the present 
moment to doubt the veracity of wh&t my Honourable friend said. I 
merely stated that there waf! a Ilenera} statement and a general complaint 
in this. We referred it to the Government of Burma and they said that 
in fact such a thi'ng did not. take place. It is open to the Honourable 
Member, and I have made the offer t.o him. to communicate to me the 
particulars, which he considers, cover this . partieular statement. It is 
not neoessa.ry, if T may submit to the Hemlte, thM those statements should 
be made here as I have undertaken to receive those statements and 
examine them. 



1ft 
1Ir. B. ..Purl : Before those particulars .are communicated, I take 

it that you must be informed as to what actuAlly happened there. There-
fore, I should liKe to know what were the facts from 'which those con-
c1usioll8 arose :which have been put down and incorporated ill the 
question . 

•. G. 8. Bajpai : If the House wishes to have those particulars 
read out, and you permit that, Sir, I have no objection. 

Mr. President (The Honourable Sir Shanmukham Chatty): Ia 
allowing Honourable Members to ask supplementary questions, the Chair 
must take into consideration the utility of the supplementary questions 
and the answers given at a particular stage. The Chair thinks tbat ill 
order that the House may judge whether t,here is anything in the allega-
tion made by Mr. Gaya Prasad Singh, he ought first to communicate to 
Government the facts which led him to come to this conclusion and the 
Honourable Member representing the Government has. undertaken to 
make inquirif.s if those facts are given to him. So the Chair thinks the 
proper thing for the Honourable Member to do jU!lt now 'Will be to com-
municate to GoW'rnment the facts on which he based these conclusions 
and to put down questions later on after Government have had time to 
makl' inquiries. Otherwise if the Honourable Member were to give 8 
catalogue of the incidents, thc Government Member's reply would be that 
If th&t is communicated to hi'm he will make inquiries; and the time of 
the House will he wasted. 

Mr. Gay& Prasad Singh: In view of the fact that with regard to 
one incident, vaccination, exception has been taken by my Honourable 
friend and a doubt. has been cast on the statement which I made, I may 
be permitted to ask just one supplementary question on it. Are Govern-
ment aware that in the public. meeting to which reference has been made 
another resolution, which was passed with regard to vlH'cination, runs a~ 
follows and a copy of which J will communicate to thl' Honourable 
Member later on : 

" This meeting, while appreciating tlhe principle underlying the Vaecination Act 
of 1927, brings to the notice of the Government the hardshi,PB deek pllssengers have 
to ulUl .... go in the matter of vaccination immediately on theIr lauding OD the wllarl 
and requests that measures be taken to so operate the proviaioDB of the Vacciuution Act 
a. would remove the ezisting hardships and grievancetl of the pasleaprs. ad, tn .aehieve 
this, jll8truct the Port Health Iluthorities to provide fa~ilities and eODvonilmlleB whieb 
would lJIitigato the ltardshipa." 

1Ir. G. S. Bajpai : I have already said thnt Government have not 
received a copy of thpse resolutions from any source. 

Mr. Gaya Prasad Singh: May I know who made that inquiry to 
which reference hilS been made in the course of the answer? 

Mr. G. 8. Bajpai : The inquiry was made by the Government of 
Burma from the Assistant .Port Health Officer. 

1Ir .•. Kuwood Ahmad : What kind of inquiry , 
Mr. G. S. Bajpai : There has already been a sufficient disquisition 

on the various kinds of inquiry that can be made. 
: 111'. Oay& Prua.d Singh : Are Government aware that· I questioned 

the doctor who 'Waa in charge of vaccination at the time on the wharf 
with regard to the way in which p8llsengers were compulsorily made to 
U~~ . d 
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Itand and go about from place to ~ace and roughly handled by s~ of 
the peons of the doctor Y 

Mr. G. I. kjpai : No, Sir; -; am not aware of that fact. 
Mr. Gays. Prasad Singh : Then why do you deny it T 
Mr. G. S. Bajpai : ] have denied nothing and I have affirmed 

nothing'. I only communicated to the Honourable Member the report 
which I havE' recE'ived from the Government. of Burma. 

Kr. President (The Honourable Sir Shanmukham Chetty) : Order, 
order. The rhair would sugg-est for the NlJIvenience of the HOIl~ that 
in future when HOllouruhle Memberl'l put down questions relating to 
incidents which they haye thrms('lves witnessed, they w('uld do well,' 
both for their own convenien<~ and for thE: convenience of this House, 
that they. should, along' with thr question. send up to Government a full 
statement of the facts to which thc qUE'stion relates. ' 

Mr. Gaya Prasad Singh : I may explain my position and say that 
I received these papers from Rangoon only recently. 

PREHENT POLITICAL AND AD\fINISTRA'l'IVE POSITION OF Gn.aiT. 
64. *Mr .. Gaya Prasad Singh: What is the present politi(',ul and 

administrative position of Gilgit, and what is the amount. of morH'Y. if Pony,' 
which is at present spent over it annnally by thp Oovprnmpni of Indin , 

Major W. K. Fraser-Tytler : Oil~it prop('r is a part (If 1 h(' Kashmir 
State by which it is Ilrlministerrd. The Govel'llment of India maintain 
a Political Agent in thp. Clilg-it Ageney nud also (!ontrihute towaros the 
eostof Kashmir Stain troops staiiorwrl in the Agency. 'I'he expenditure 
incurred by the Gm'crnment of India is being ascertained and will be 
communieated to thr Hononrahle M(>mber in due course. 

Mr. Gays. Pra.sad Singh: May I rcqupst that instead of communicat-
ing-to me individually, II copy of the paper may be laid .'on the table 7 

Major W. It. Fraser-Tytler : Cert.ainly, Sir. 

EXPJ;)NDI'ItTRE ON TIlE CrrAMnE:a 0{4' PRINCES FROM 'I'HE INDIAN HEVENUES. 

65. *Mr. Gaya Prasad Singh: Will Government be pleased to 
statc if the instit.ut.ion of the Chamber of Princes entails any expenrlitllre to 
Indian revcnues Y If so, how much approximately per year T 

Major W. X. Praser-Tytler : The answer ill in fhe affirmative and the 
figure is about Rs. 10,200 a YMr on an average. . 

Mr. Gaya Prasad Singh: Arc printed copies of the debates which 
take, place in the Chamher of Princes IIvllilllble , ' 

Major w. It. J'ra.ser-Tytler : I want notice of HiEtt Ilueation. 
Mr. Gays. Prasad Singh: Since India is made to contribute annually 

to this institution of the Chamber of. Princes will Government kindly 
take into cODsideration that printed copies of these proceedings should be 
made available t.o the Memberflof this House as representing the tax.. 
payers of India , 

Jri.jor W.K •. Praser-Tytlel'.: I shall be glad to convey the Honoura.ble 
l\lemb1!r'8. suggestion to the Department concerned. ' .. : . ..' 
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;. ".:'" I' ";'. j , I 

JIr. B ... Purl. : Have Government absolutely :no information· as ,to 
·what the Princes do inside the Chamber Y Wh.en we par for it, are we 
:not entitled to know something Y . . . .. . 

NOMINATION OF TllE MEMBERS OF 'l'HE LmlSLAfrlVE ASSEMBI,Y TO THE JOIN" 
P A.&LIAMENTARY COMMITTEE. 

66. *Sardar Sant Singh: (a) Will Government be pleascd to 
state if it iR a fact that Members of the Legislative Assembly nominated 
to the Joint Select Committee of Parliament made applications for beinl 
80 nominated T If so, when were such applicRtions invited' 

. (b) If the answer to part ( a) be in the negative, is it a fact that 
representations either oral or in writing were made by the candidates 
for sueh nomination putting ful'ward their claims' If so, will Govern-
ment be pleased to state what was the nature of such representation by each 
candidate' 

(c) Were there any cases where such representations were rejected , 
If so, in whose case , 

( d) 1£0 it a fact that Government received letters of thanks from any 
or all od' the nominees for having been so nominated T In case Govern-
ment os such received no letter of thanks, is it a fact that any Honourable 
Member of the Government of India received such letter or letters T If so, 
will Government be pleased to lay a copy of th()8e letters on the table of the 
llouse' 

The Honourable Sir Joseph Bhore : With your permission, Sir, I 
propos!' to reply to questions Nos. 66 and 67 together. 

It is possible t.hat the Honourable Member is under a misapprehen-
sion regarding the procedure followed in the nomination of Indian 
representa.tives to sit with the Joint. Select Committee. Power was given 
to the Committee by the Resolution appointing it to call into consulta-
tion representatives of the Indian State~ and of British India. The 
choice of such representativM was for t.he Committee itself alone. As 
stated by the Secretary of State in the House of Commons on the 7th 
March, 1933, he had some informal correspondence with His Excellency 
the Viceroy on the subject of the selection of delegates but no commit-
ments were made which might embarrass the liberty of action of the 
Committee. There was no question of applications being invited or 
received or in any way dealt with by the Government of India. 

l'tIr. X. llaawood Ahmad: Will Government be pleased to say what 
waR the difficulty in sending elected representatives of this House to 
the Joint Parliamentary Committee and t.o the Statutory Railway Board 
and Reserve Bank Committees T • 

Tht; Honourable Sir Joseph Bhore : As regards the representativel 
sent to the Joint Parliamentary Committee, my friend should acldress 
his question to the Joint Parliamentary Committee and: not tome:·· 

" : 

. .Mr. K. O. Keogy : Is it. not a fact that the persons seleeted ,. were 
.informed by G~vernment or by re.sponsibleofticersOf. Giiverntrientabout 
'the fact of their having been selected long befor., the Joint Parliamentary 
Committee ever met and had an opportunity 01 formally cODsidering 
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theseaelections : and is it not also a fact that accoPl~dation had 
.-ct~iy been secured for these members m the P. & O. boats by Gov.-
ernment in anticipation of their voyage to England Y 

The Honourable Sir Joseph Bhore ::My Honourable friend will 
l'Ylise that I am not in. a position, since I did not deal directly witla 
this ma.tter, to give him a definite reply, and I shall, therefore, have to 
ask for notice of that question. 

Mr. 1[. O. Keogy : You will have it. 
8anlar 8a.nt Singh: May I request the Honourable Member to ex-

plain whether the names of the persons who were subsequently .nt 
to the Joint Select Committee did not originate from the Government of 
India f 

The Honourable Sir Joseph Bhore : I have dealt with that question 
in my answer. :My answer was that there was no question of applica-
tions being invited or received or in any way dealt with by the Govern-
ment of India. 

Sardar Sa.nt Singh: How did the Government of India decidE' whom 
to recommend as members of thc .Joint Parliamentary Committee T 

The Honourable Sir Joseph Bhore : I have explained to the Honour-
able Member that the Government of India made no recommendatiou 
whatSoever. .. 

Sardar 8a.nt Singh: Am I to understand then that the members of 
the Joint Parliamentary Committee knew the names of all the members 
of the Indian Legislature who were subsequently sent there T 

The Honourable Sir Joseph Bhore : May I ask the Honourable 
Member to listen to my answer Y I said that there was undoubtedly 
informal correspondence between the Secretary of State and· His 
Excellency the Viceroy. 

ltfJ'. K. O. lfeogy : Do I take it that the Honourable Member denies 
Aaving ever had any share in the selection, formal or otherwise, of thee 
Jaenibers personally 1 

'!'be Honourable Sir Joseph Bhore : I certainly have had no difoeet 
TOice in the selection of these members. 

Mr. K. O. _eol1: I did not mp.an direct voice : did the Honounble 
Member have any hand lit all in the selection or in the determinatioa ef 
the choice of the representatives Y 

t'he Boncmrable Itr Joseph Bbore : I cllnnot claim that I had. 
Mr. II. Jluwood Ahmad : Is it a fact that thitJ House has not been 

given a chance to senj.l itR r~presentative!l to attend the Sta.tutory Raihv8r 
Board Committee, . . 

~e BODo~ble Sir. Joseph Bhore : That i~ dealt~ -within· the ,i~~ questIon. ' . . . 

. '.; :J.Il'~.~!c,·~~&f ~ ~aatbe HQilo·~ati!e Membet- e';~r .. ~Ppib;l1~b.~c;l. b7 
~ll1q.ln~uaI nOIl-ot6.cll~! ·;Mr.mbel' ~of tlUs Uousr.fQr ·the . purpoiJe .4 
:,"W'iu.g }us. good. 04Hees m regard to .. tbi, .atte;r' . 
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!'he JIoDovable Sir Josepb Bbore : Does the Honourable Member 
refer to me personally Y If 80, to the best of my recollection .......... 'J 

Mr. President (The IIono1Jrable Sir Shanmukham Chetty): No 
question can be addressed to a Member of the Government except in hil'! 
Mpacity as Member of the Government. 

Mr. X. O. Heogy : Exactly : as a Member of the Government, not a8 
Sir Joseph Bhorc. 

The Honourable Sir Joseph Bbore : To the best of my recollection, 
no. 

Mr. Jagan Nath Aggarwal : What about the le.tters of thanks f 
The Honoura.ble Sir Joseph Bhore : T snid we have received no letter 

of thanks. 
Sardar Sut Singh: With reference to question No. 67, I want to 

know whether the far.ts m'i'!ntioned in tht' question, that the full text of 
the speech of 8 parti(·.ular ~lcm her was cabled to the Secretary of State 
and then the Secretary of State chHnged bi~ view and accepted his nomi-
nation, are correct Y 

The Honourable Sir Joseph Bhore : I certainly have no information 
011 that point whatsoever. 

Mr. X. O. Ne0rY: Wirth reference to thc statement made by my 
Honourable friend thnt therc WitS some informal consultation between 
the Secretary of State and thc Viceroy in this matter, may I know if 
there was any informal consultation between the Viceroy on the one 
hand and my Honourable friend on the other' 

The Honourable Sir Joseph Bhore : That, Sir, I am not in a position 
to say anything about. 

Mr. Gaya Prasad Singh: You nrc not in a position to deny either , 
The Honourable Sir Joseph Bhore : I am not in a position to disel08e 

any matters regarding the EXMntiYe COUllcil. 
lIIr. Gays. Prasad Singh: May I know if the selection of delegates 

took place soon after the Ottnwa betrayal agreement was discussed in 
this House , . 

The Honourable Sir Joseph Bhore : My Honourable friend is aware 
of the dates concerned. 
1\O'1:INATlON OF TIlE MEMBERS OF THE LEGISLATIVE ASSEMnr.y TO TIIE JOINT 

PARr.TAMENTARY COM'MITTJIlE. 

t67. *Bardar Ba.nt Singh: 18 it a fACt that certain recommendations 
for nomination by the Government of India to the Joint Select Committee 
of Parliament were turned down by the Seeretary of State 9n the groun4 
that thtlper80n nominated was not considered • safe" Is it also a fact 
that the Government of India cabled the full text of the Hpeech of ~ so· 
oalled • ",mal_ ' nommee to explain or to convince. the ~cretary of State 
that the .~nt1eman noutinat~ was quite' .safe ' and that it was onlytheu 
that thc,r~commeu.datio~ .o~:th.e G9vermnent of India.was accepted' 

tFor allllWer to this questiOD, 'BB aDlWer to questi_> No. 88; : I 
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QUALIFICATIO!'lS OF l\1P':MDF..RR ~OMINATED TO THlIl RJr.sJr.aV& BANK AND 
STA'l'U'l'OUY RAILWAY ROJ\RD COMMIT'l'El!JS. 

68. *Sa.rdar Sant Singh: Will Government be pleased to state 
the academic as well as commercial qualifications of those Honourable 
Members who are nominated to the Committee of the Reserwl Bank and to 
the Oommittee of the Statutory Railway Board Y 

The Honourable Sir Joseph Bhore : The Honourable Member is under 
a misapprehension in speaking of a committce of the Reserve Bank or 
a committl.'e of the Statutory Railway Board. No commit.tee was forme II 
to deal wit.h either sub.ip.ct. As announced. in a communique of the 25th 
April last His Majesty's Government. invited certain Members of the 
Indian Legislat.ure· til 'attpnd discussions in London on t.he Reserve Bank 
and Statutory Railway Board preliminal'Y to formulutillg precise pro-
posals under each head. 'fhe essential qualification of those invited was 
that they should be Members of the Indian Legislature. It appears to 
have been the intcntion of His Majesty's Government to t.ake Members 
representative of the more important Parties and Groups in the Legis-
la1nrE'. 

Mr. M. Maswood Ahmad : Is it a fact that tl:ey attended the meet-
ing in their private capa.city or as representa.tives of the Assembly ? 

The Honourable Sir Joseph Bhore : I do not know that I can describe 
their at.tendance as being in their privat.e cllpa(lity : they were asked and 
jnvited to go because they hnppell.NI t.o be Members of the Assembly. 

Mr, M. Maswood Ahmad : Do Goverpment take them as representa· 
tives of this House ? 

The Honourable Sir Joseph Bhore : DoeR my Honourahlc friend 
mean to C8st douht np011 t.he repl"CNenhttive rharact.er of the elected 
MemberR who Hit in this H()u,>e ? 

Mr. M. Maswood Ahmad: I said" representat.iveR of this House ", 
not representatiYel'l of thp people of India : no doubt they are represen-
tatives of the people of India; but I want t.o know whether they 
attended the meetin~ in their capacity as representatives of thiR House 
and whether they were invited as snell. 

The Honoura.ble Sir Joseph Bhore : I have made it quite clear that 
they were invited as being Members of the Indian Legislature. 

Mr. II. Maswood Ahmad: What was the trouble in giving a chance 
to the Assembly to elect their representatives to attend these meetings' 

The HonGurable Sir Joseph Bhore : I do not think in cases like these 
election is the best. way of securing the beRt representatirll1. of all im-
portant interestR in th~ House . 

. Mr. K. C, Neogy: In so far as the question of the Stntutory Railway 
Authority relates to the Depnrtment of which my Honourable fri-end is 
in co.harge, will he state wheth~r he had any voi~e, ,)r whether he was 
<!ODSUlted ~t any stage by anybody either here or in England, with regard 
to the chOIce of thE'se members 7 . . . . 

. The B:ono~bJe SirJol~h B~()re : I mlUit ?,efulIJc . to give any reply 
to such questIOns, because any reply tb.at I . mIght . give would be dis-
closing information \vhich T fun not in '! pORiti~n to diRclo8flto the' Honse 
()l' to anybody else. " ... 0:.:. ".' .. .'r':"., ~ .. : .. ; .. 
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Mr. 1[. O. Beogy : Were the Government of India as a whole con-
sulted in regard to this matter' 

The Honourable Sir Joseph Bhore : I must ask for notice of that 
question. 

ltIr. Lalcha.nd Navalrai : Might I know fl'om the Honourable Mem-
her if the respective parties in the House were consulted with regard to 
the nomination of the members who are considered rt>presentative , • 

The Honourable Sir Joseph Bhore : To the best of my recollection, 
the majority of those invited sit on the front benches of this House, and 
I think that thnt is a sl1ffi~icnt justiiication for the invitation extended 
to them. . 

Mr. X. C. Beogy : Is it also n fnct that some of them consistently 
votc with the Government ? 

Mr. Gaya Prasad Singh: Arc Go\'rrnment aware that whatever 
decisions t.hese !!,pntlemen will arrivt> at will not be binrling as represent-
ing the voice eithel' of this House or of the country outside Y 

The Honourable Sir Joseph Bhore : I am. quite aware of that, Sir. 
Mr. Lalcha.nd Navalrai : Mav r know if those Members who sit on 

the front benches are consi(lcl'erl sufficiently 
representative even to b~ sent to Committees, 

ltnd not the other Members' 
12 Nooll'. 

The Honourable Sir Joseph Bhore : My friend is askinA' me to pro-
nounce between the respective merits of different individuals in this 
House. My reply to him must be of that of the examinee at the theolo-
gical examination who, being flsked to give a list of the major and the 
minor prophets, replierl " far he it from me t.o decidt' bt>tween these 
holy men ". 

Mr. S. C. Mitra: May I know when did the GOVI'I·nmer.t of India 
come t.o the decision that th(' t>]ecth'e sYRtem has ceased to secure 
proper represent.ation in this HouRe' 

The Honourable Sir Joseph Bhore : I assume that "-]Ien parties in 
this HOllse elect from among th.emselves individuals to sit on the front 
benches, Government may take that as the best ·indication of the trust 
and confidence which the parties have in the individuals concerned. 

Mr. IJ. O. Mitra : En~ry Memhcr who was selected was not a front 
bencher T 

The Honourable Sir Joseph Bhore : r sa.id, Sir, the majority. 
Mr. S. O. Mitra: What about the minority' 
The Honourable Sir Joseph Bhore: If my friend is referring to 

l~inorities, I will say that Mr. Joshi who, at .any rate in JJellli, does not 
IiIl~ ex~ctl;r on the front bench was alRo invited. He reprellents a 
mlDOl'lty mttlrest. 

Kr. 8. O. Mi~ : YOlt said the majority of thl' Members who sit on 
the frontb~nches were s~]~ct.eq ; . but ~J!at ab.ont tJtose who do not sit 
on the front benches anll yet they were selected' Was it for voting 
with \he Government-, • . . : 

TI.e Honourable Sir JOieph Bhore : I did· not ·Select them. 



196 [24TH AUG. 1933. 

. 1Ir ••. O.JIitra: Who 11'&8 responsible for their seleotion' Why 
did you select those who do not "lit l.n the front benches' What was 
the criterion by which you made the selection of !luch people T 

The Honourable Sir Joseph Bhore : My friend must address that to 
the authority who was responsible for their actual selection. 

Mr. Lalchand Navalr&i : May I know from the Honourable Member 
".if he said that a11 those who weri' selected were sitting on the front 
benches' 

The Honourable Sir Joseph Bhore : I thought I said the majority of 
those who were invited oeeupierl ~eats nn the front benches. 

Mr. Lalchand Navalrai : Why was the minority taken from the 
back benches' . . 

Mr. Amar Nath Dutt : Is it a frrct that there is a warrant of 
precedence among the Memhlll's sitting nn this side Y Have the Govern-
ment framed an~' warrant of precedence for the Members of this House' 

The Honourable Sir Joseph Bhore : They have no warrant of 
precedence, but I think that Ip;1rlers ')f parties are always accorded some 
prllferential treatment iT! consultation on matters of public interest. 

Mr. B. R. Purl : 1\Iay I knuw wh~· this extraordinary I!olieitude was 
shown to this Legislature on this particull1r occasion? 

The Honourable Sir Joseph Bhore : Does my fri~nd object to the 
Aolicitude shown to it 7 

lVIr. B. R. Puri: I ohject, becRllse on more important matters the 
position of this Legislature had not been recognised, and, therefore, 
I want to know why tbill special recognition wall shown on this occasion 
with regard to this partiCUlar subject' 

The Honourable Sir Joseph Bhore : I shall certainly bear my 
friend '8 point of view in mind in future. 

STATEMENT OF BUSINESS. 
The HODourable Sir Joseph Bhore (Leader of the House) : With 

:t"0ur permission, Sir, I desire to make a statement as 10 the probablt> 
course of Government bURinef';'1 for the week beginning Monday, 
the 28th August. Yon have already diJ'ected that ill that week the House 
shall sit for Government bm;iness on the 28th and 30th August, and the 
1st September. 

On ·Monday, two motions will be moved for the election of members 
to the Committp.ell attached to the Department of Commerce and the 
Departmeot. of II).dustries and Labour. 

Thereafter, le.ave will be asked to introduce the following BiUs : 
(1) A Bill to protect the Administrations of Statetl in India whieh 

are under the suzerainty of Ilis Majesty from aotj:,iti~8 
Which tend to subvert, or to excite disaiIeotion tewu., 
or to int .. rfere with such AdministratioDs, and. J 

(2) A Bill further to amend the Cotton Textile Industrt (Pro,. 
teetion) . .Act,· :1930.:. . .. , ."'.' ~:.,".":: f· 



1" 
Thereafter, GovernmeJilt will g~e tu.e for Mr. 8; C: Kitra's motioll 

for leave to alIlelld Standing Oreer 17 of t,heLegislative Assembly 
Standing Orders. 

On the conclusion of the above business, the following legislative 
programme will be brought forward. . 

The businesl:I unfinished on yesterday's list will be taken up in the 
order shown on the combined agenda for the 22nd and 23rd instant. 

A motion will then be made to circulate 'the Indian Petroleum Bill 
fo), f'liciting opinion. Thereafter, a motion will be moved for referrinl 
the Indian Income-tax (Third Amendment) BilI tn a Select Committee. 
These two Bill" were introduced on Tuesday laRt. 

This business will be followp.d by motions to take into consideration 
and pass: 

(1) The Indian Wireless Telegraphy Bill, as reported by the 
Select Committee, 

(2) The Land Acquisition (Amendment) Bill, as reported by the 
Select Committee, and 

(3) The MuJ'll\hidabad Estate Administration Bill. 

STATEMENTS LAID ON THE TABLE. 

The Honourable Sir Joseph Bhore (Member for Commerce and 
Railways) : Sir, I lay on the table: 

(i) thll information promised in reply to starred question No. 941 
asked by Mr. N. M. Joshi on the 27th March, 1933 ; and 
also . 

(ii) the information promised. in reply to part (b) of starred 
question No. 987 asked by Mr. Nabakumar Sing Dudhoria 
on the 28th March, 1933. 

NON-MArl<TENANCE OF THE RECORD OF POOR Box COT..J.EC'1'IONS MADE ON 
VARIOUS SHlPS BY THE SHIPPING OFFICE, BOMBAY. 

*OH. (a) A leltular record is l1Iaintained, but it is not practicable to r8ll0rd tile 
individual MllectioM of eae.h ship. The rollertions Ilre pllUled in the safe and locked m a co.ab bOll: in the presence of a /rDzettl'd officer. The amounts when largo! enough 
are rounted in the presence of the Shipping Master and paid into the Imperial Baik 
of India. 

(b) The preeent Shippinr Master recently made an enquiry into the &yltr.m in foree 
hi ragnJ'1l to the crediting of poor boll: collection. 

(c; The Allistant Shipping Master and the Cashier have been rtllponalble for tile 
work. 

(d) .No. The procedure is as stated in the reply to pRrt (0) of thi. ques-
tion. . 

(e) The Shipping Mallte .. IwJ decided to IItOp temporarily all poor bOll ('olledioftll 
.. the interellt on the amount standing to the crl'!dit of the DilltrPllaed Reamt.n·1 Fund i • 
... eU&;eilt to meet the ezpendituft ill eoDDedion with the relief of diltre!!laed ... alnOJl'. 
Govemment do not conllider that any further action ill nec_". at preaeat. . . ." 
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ABoLI'l'ION OJ' 'I'm: APPOINTJOlNTB 01' THE DEPuTY AND AssIsTANT 
SHIPPING MAsTERS IN CALCUTTA. 

*987. (0) (i) The duty of the Superintendent, Continuouy i5i~charse Certificate 
J>epartlJlent, was to superintend the work of thu.t Department under the .BUlIN·vision of 
the Assistant or Deputy Shipping Master. 'fhe present Assistant Shipping Master 
holds ~barge of the Branch Shipping Office and, apart from his adminiatrul h'c tune-
tiODll, his duties are to issue Continuous DisdLal'ge Certificates of all types, to investigate 
easea o,f fraud in connexiou witJI these !hH'umi'nts, and to impose penalties or prosec'lte 
oifendenl. He also actB for the next Bonior official when OCCAsion arises. 

(ii) The average daily number of new, duplicate and hi.gher issue continuous 
diseiLarll'e certificates issued during 1!l22-23, when the post of Superintendent ensted, 
was 40. Since the creation of the I'oo;t of Assistant Shipping Master, the average hall 
be!'n 2tl. 

The Honourable Sir Frank Boyce (Member for Indnstries and 
Labour) : Sir, T Ifl~' 011 the table-

(i) the information promised in reply to starred question 
Xo. 31;) askt-d hy Mr. Muhammad MUllz7.am Suhib Bahadur 
on the 9th l<'ebruary, 1933 ; 

(ii) the information promised in reply to starred question 
No. 746 :ulked by Mr. RarnellhwaT Prasad Bagla on the 13th 
March, 1933 ; and 

(iii) the information promised in reply to starred question 
No. ]017 asked bv Mr. Muhammlld Anwar-ul-Azim on the 
28th ~farch, 19a3:' 

REMOVAl, 010' THE SORTING OFl'ICE TO THE MADRAS GENEIHT, POST OFl'IC. 
, BUILDING. 

*315. «(I) Government have St't'D thl' artiele. 

" (to) Yes, thl' translt'r of tht' sorting" department to the same building 8R the 
other departml'nts (If the Gt-npral Post Oftll'e is expected to be conducive both to 
lubatantial economies anrl iucrenHerl effideney. 

(.J) PresuDLllblJ the Honourable Member w,ished to know til(' floor spnt'e available 
for eal'h brllm'h of til(' sorting department. This is as follows: . 

Sq. ft. 
Parl't'l brllnl'h 1,025 
Jiegistered letter, Registered packet and ordinary letter brauehes 2.911 

(d) ]51. According to departmental .tandard. a Boor area of IS,UO sq. ft. i. 
jlllltified. 

(e) Y l'S, it is short b~' 1,300 sq. ft. in the aggregate. 
(I) The building wal conatrueted by the Madras anll Southern Mahratt .. RlLilway 

tor the Posts and Telegraphs Department. A monthly rent of Re. 38'·15-1 ill'llab\ to 
the Rail","y. . 

(g) Yes, for an nd!litionnl rt'llt of Rs. 295 a month . 
. (h) Yell. 
(i) There is nc leasl'. 
(j, Y8I • 

. - (1-) Yea, but po_ibly by ~ :re-diatrlbution, of dep~rtmentB it may be lOOlltoo ')n t~ 
Arlt floor. " .. ' " ',': '. ':! c,"·, • • ; '," ' • ,', "" .. ' i" 
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(I) 12 It. 
(m; 32 ft. by 50 ft. 
(11) No. 
(0) The description ot the location ot the hall it ill proposed to use ~md the 

GondHi(\D in which work is conducted in the surrounding department8 all IIt11.tcd by the 
Hono'iI'able Member is not accurate. Artificial light is necell!ary for eertaiA perio~ 
of thll day only. }'ans are installed throughout the building. 

(p) Yes. 
(q) No. Th(' staff of the Postal Stock Depot was ~onside:able and ill the 

adjoinbg portioD other dtlpartments have worked for years WIthout III effe.:t3. 
(r) No structural alterations are contemplated. 
(8) and (I). The ground floor is not a basement. The Executive J~llgineer, 

North Presidellc"Y Divillion, IIlId the Arehiiect to the Government ot Madras who were 
cousultl'd are of opinion thllt the changee which it is prop08ed to make nre quIt. 
tessiiJh 

(1/) Government do 1I0t consider this ner-essary. 
(11) No apprehensions of such results are felt. 
(IV) There is no Tt1:1S0n whatl'vf'r for imputing this policy to Government. 
(x) Yes. OovC'l'nmC'nt BPe no renson to forbid an examination of the proposal •. 

RETRENC.HMENT IN THE AMRITSAR . HEAD POST OFFICE. 

'746. (a) The fact is that three Hindus and two MuslilWl were retrenched out of 
26 Hindus, 43 Muslims and silt Sikhs in the cadre of postmen and the eomnlUnal ratio 
exiRting j,l'ioJ'c the retrenc hlllent was thereby slightly diaturbed. 

(b) Yes. 

(c) On(l Hindu W:1R rC'tren(,jwd in ('X('PBS of the rommunal ratio through a mis-
understallding of the orners on the subject. The Retrenr.hment Board waR formed of 
officers bolding ,·C'rt.llin spedfied posts and not on R strietly communal bl19is. 

(tlj The Postmaster·Geneml haR since ordered tho reinstatement ot the Hindu 
retrenched in excess of the eommunal ratio. Government do not propose to order the 
eon~l'itution of Retrenchment Boards on a communal basis. 

GRIE.VANCES OF Tln: MUSI,IM STAFF OF THE QUETTA HEAD POST OFFJOE. 

'"1017. (a) No. ThC' request for n.n interview rame explicitly from the Muslim 
Union in n lettl'r from thnt body, dntC'd the 14th September 1932. 

(b) No. Though unable to comply with the request in the letter just referred to 
tbe Dhertor gave interviews freely to individual Muslim members ot the staff. 

(c) nnd (d). Do not arise. 

The Honoura.ble~ Mr. A. H:Lloyd (Finance Membct·) : Sir, I lay on 
th~ table- . 

(i) the information promised in reply to starred questions NM. 968 
to 97a asked by Khan Bahadur H. M. Wilayatullah on the 
28th March, 1933 ; and 

(ii) t.he information promised in reply to starred question No. 1204 
asked by Maulvi Sayyid Murtnza Saheb Bahadur on the 
10th April, 1933. . 
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CONSTITUTION OF THEOI'FICJCOF TBJII AOOOUNTANT-GENJC&AL, PosTs AND 
TlIILlIIGlUPHS. 

"D68. (/I) The existing constitution is shown below :-
(') Accountant-General 

(") AuistaDt Accounts Omeer 
(''') Accountants 
(iv) Upper Division Clerks 
(,,) Stenographer 

( t;~) Typists 
(b) Yes. 

1 
1 
6 

1 
3 

(c) Yes. The Aceountant-G8Ileral, Posts and Telegraphs, is not an original audit 
deer but an administrative and final accounting authority, a technical adviliCr to the 
Dirt'dor·General, Posts and Telegraphs, and also has a.ppellate powers in c:aaes of 
appeallJ from the orders of his deputies on 11udit" points : the work in his offico CIlnnot 
be compared with that of any of the five subordinate offices uder his control. The 
work in the office of the Al'countant-Oenl'ral, Posts and Telegraphs, jUlti1ies the existing 
.taft of Gazetted Offict'rs. 

S'fRENGTH OF THE NON-GAZETTED STAFF IN THE OFFICE OF 'rm: ACCOUNTAN'r-
Gm·,ERAJ., POSTS AND TELEGRAPHS. -

'!l61l. No precise.' formulu has been or can be dt'vised for determining tile non-
pzett,'rl strength of the office for the rensons given in the reply to (c) of the previous 
qufllltion. The staft' is ealeulatcd on the estimated amount of the difl'erent kinde ot 
work to be dono basl'd on past statiaticl as in the CIUIe of other administrative and 
foIecretnriat offifes of Government. 

ABOLITION OF THE OFFICE OF THE ACCOUNTANT-GENERAL, POSTS AND 
TELEGRAPHS. 

*970. (/I) It ia not within the knowledge of Government that any ollleer of t·. 
lndiall Audit and Accounts Service haa made this statement. The office id a very 
neees511ry one. 

(h) Government eonsider that the abolition of the office of the Ac, .. ountllnt-Gencral, 
Posts nnd Telegraphs, is wholly impracticable. 

ACCOUNTANTS IN THE POElTS AND TEIoF.oRAPHS AOCOUNT··AND AUDIT OI'l'ICIIlS. 

"971. The question of the localisation of the Accountants' cadre i8 It ill undor the 
con8hleration of Government. No specific provi.ioll is neeeuary for adequate repre-
aeutution of minority communities. The general orders of the Government of lndi" on 
the ~ubjt'~t, which Ill!' fo\1owt'd by nil offi~.es oJ. aecountH and audit, arc npl,Ueable 
also to the Posts and Tt'legrlll'ha Audit Oftil'l'II. ' 

HEPRESENTATION OF MINORITY COO(JI[UNITJE,s IN THE OFFlCaI OF THE 
ACCOTJNTANT-GENERAL, POSTS AND TELEORAPUI:!. 

"972. (/I) The orders mentioned are thOle of the Government of India. 
(b) The queltion. do not ariee in this ecnmeetiOD. ~use the orders quoWd by the 

Honourable Member do DOt apply to departmelltal promotiou: tIle,- appl,y only to 
Initial recruitment and there wal no 1mb recruitment in 1935 either lor 8ubatantiYe 
or c·melating vacanei •• 



.4PPoiN'l'JUNT 01' THJI AElSJBTAln' IN CJUll8B 01' THE ADMlNISTJWl'ION 
BBANCH iN THE OP1l'ICE 01' TUE DEPUTY ACCOUNTANT-GENEILAL, POSTS 
AND 'fELWRAPHB, DELHI, -

-978. 'rh appointment ot Superintendent, Record, is made by tbe fleputJ 
Accountant·General, Posta and TelegraphB, Delhi, who selecta a suitable member of the 
Upper Division cadre, with due regard to his experience, length ot lervioe, ILDd uptitude 
for administrative work. 

POST OF THE PERSONAL AssISTANT TO THE ACCOUNTANT-(}LNlo;JUL, POSTti 
AND TELEGRAPHS, 

*]204. (0) No. 
(b) Does not arise. 

JIr. G. B. Bajpai (Secretary, Department of Education, Health and 
Land!il) : Sir, I lay on the table-

(i) the information promised in reply to a supplementary question 
to starred qupstion No. 509 Ilsked by Mr. M. Maswood 
Ahmad on the 25th February, 1933 ; and 

(ii) the information promised in reply to unstarred question No. 
170 asked by Mr. Goswami M. R. Puri on the 1st April, 1933 

CIVIL HOSPITAL, DELHI. 

*509. Under the rules at present in force the following inclusive charges are levied. 
from paying pptientl in the Civil Hoapital, Delhi :- -

}o'or a large room Be. 2 per day. 

!'or a small room Be. 1 per day. 

ENHANCEMENT OF WATER TAX IN THE TIMARPUR QUARTERS, DELHI. 

170. There are tour types of quarters at Timarpur, B, C, D and E. B type qllllrten 
are met.ercd. No representation h8.11 been received from the occupiers ot the C and D 
typo quarters for reduction in water chargeR. The occupien of E type qUll1"ter~ haft 
made n representation which is at preaont undor the conalderation ot the NotiJied Area 
Committee. No representation has been made to the Chiet CommiaBioner. Tllo dis· 
content has apparently ariaen from the fact that in New Delhi the tax charg~l on 
an E type quarter is Rs. 1-8·0 per mensem againat Be. 2·8·0 charged iII Timarpnr. 
PreviOUIl to ,Tanuary, 1933, the Public Works Department charged water rate Ilt 
BL 1-8·0 per mensem irrespective of pay, type ot quarter and area. The Notided Area 
Committee, who have now taken over the collection of water rate eharge., have inf~reuea 
the charge to Be. 2·8·0 pl'r menaem. This rate hili! been fixed after taking into considera· 
tion the an'rage ('oat of water rOllsumed in such quarten. 

It is not true to say that in the New Delhi Municipality only one rupee per tap 
per 1I!('II~m is .. hoTged for a rontinuoul daily mpply ot 24 hours_ 

Mr. P_ 2. JtMa (Financial CommiBBioner, Railways) : Sir, I lay on 
the table the information promifled in reply to starred question No. 1092 
asked by Mr. Uppi Sahib Bahadur on the 1st April, 1933. 
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broBN'l'll PI:.ACBD BY TlIB GBtiT INDIAN PBNlN8trLA·· 
-lOll. 8,.tetr&tmt .MuMg ittd6nt. of the 'IItJlue of B •• 6,000 cmd abo1le with imffWIdi·ate 

Depart_t during the period 111t Apl'il, 19" 

A 

Number ... d date 
of indent. 

1 

1. L~W.JElect.1 
11182/78 of 211-
'-11132. 

II. LS.D./E.A. 11 
11132/2 of 2114-
111311. 

L LS.D./Elect.1 
1032/80 of 1106· 
193!1. 

B 

The Officer who in-
dented. 

2 

Controller of Stores. 
G. I. P. Rly .• Pa,.,1 
on behalf of the 
Chief Meohanical 
Engineer. G. I. 1'. 
Rly .• Parel. Bom-
bay •. 

Controller of Stores. 
G. I. P. Rly., Parel 
on behalf of tho 
Chief Mechanical 
Engineer. G. I. P. 
Rly., Parel. 

Controller of Stores, 
G. I. P. R1y., Fuel. 

C 

Nam ... of the artiel ... 
and "torctl indented. 

3 

I 
! 

One ""t of 1)0 lead acid I .... ~m_ I 

Axil'll. oranked for J/I 
type eogin .... 

Ad .... cranked for Nil 
type ongine~. 

Sectiona. negative. for 
Lox RTG-II aocuMula-
tors. 

8eoti0ll1, negative, for 
Lux BTO-7 _umnla-
toN. 

8eotiona, poaitive, for Lux 
B'1'O-7 accumulators. 

8eotiona, politive, for Lux 
RTO-li &oCIumulators. 

SeotiOD8, poIIthll,for Lux 
. BTO·I aooumulMon. 

D 

Quantit.y of 
theatores 
indented. 

4 

I set of 110 
cells. 

3 

2 

72 

180 

E 

Firma from whioh 
such .tores were 
purchased. 

Ii 

1 ."t of 45 cella 
from M ........ J. 
Stone & Co. (In-
rlia), Ltcl!. Bom-
hay. J. ..,t of 
41i CflII. from 
M .... ,.. ('hloride 
Electrical Stor-
al(p, Ltd., Bom-
Io"y. 

i 

Moesre. Wright I 
Pinhorn & Part. I 
riere, Ltd., Simla. I 
MeR"l'II. Heatly 
Ie Gresham, Ltd., 
Caloutta. 

Me ..... Chloride 
E1eotrloll Star. 
age Co. 

Do. 

Do. 

Do. 
Do.; 

i 
i 



STATEIIIBNTS LAID ON THE TABLF. 

!luLWAY WITH THE INDIAN SToRES DEPARTlIENT. 

.I 

I 
I 

dtJU",ef'1/ te,."., placed PI. the (}reGt IMUm Pe~ BGilwG!I on tTae In,jiG" Slor" 
to 18tll Febf'll.M'1J. 1988. 

F 0 H I J 

Tbe rate. at The low .. t quota. Tbe _01 for lUoh artiolel Tbeextra 
whioh the tion reoeived for being indented with imme- ooet in· Bemar. 
materiala luoh articlel for diate delivery termI and "hy valved on 

::r,' forward delivery. earUer indente oould not be each of 
eent in luch _. ' luoh in· 

dent.. 

6 7 8 " 10 

I 
Be .•. p. Be. a. p. 

""', .................. ,.-1 
Ra .... p. 

3.11111 1. 6 

} 
8 1 6 

pereetoUIi mediate" AI th_ cilia 
oe1la. 3,11111 I • .. were required for the cook· 

per eet of 4011 

\ 

ing equipment of tbe .. Dro. 
3,600 0 0 cella. can Queen". Tbe low ... t 
cr eet of quotation 11'&1 lublllitted 

cell •• ~ M ....... J. Stone" Co. 
,Ra. 7,183.)3·0 I: let 

of 110 celli. AI wever 
it W&I fOllnd delirable to 
get experience and _ if a 
better life can be obtained 
with Eside iron.olad ae11a 
ollered by the Chloride 
Eleetrical Storage 00., 
Ltd., at a eUghtly higber 
rate, the order 11'&1 .p1it 
up between the two ten· 
deren. 

1,1180 0 o AI accepted .. The indent for tbeee a:del Nil. Orden_~l: each. 11'&1 marked urJ!lnt ~ the tbe low .. ' .• 
_took of tbeee 11'" UhaUlt- The d_aad' iciIiId 
ed due to heavy dellllUlda. DOt be advertiled aw· 

1,61' 0 0 Do. .. Encin .. taldnt.,theE· a:dell ing to :!!t:y, TeD. 
each. were in tbe I ,. for reo den were ned to 1'7 

pairs ancJ it 11'&1 notiaed fil'!DI out of whom 11 
that the esilting .. "ere quoted. 
near to oondemn~ u... 
IIId it "AI aJ.j'an .ted .• that future oonaumpt40n . W&I Ubly to be 8Z.,.ve . 

27 • 0 Do. .. Stockl were IUddenly deplet. Nil • Tbeee were reqabed for 
each. ad 0:.!i! to unfo_ .b. ItQok, ani are pro""" 22 • 0 normal .. manda. = ani_ dbWn. each. ab onl)' fro;=' 1'1 12 0 CbIaride . 
.oil. 8torageOo. " 

10 6 0 
each. 

311 0 0 
each. 

L1'7!lLAD o 
.. 
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·Namber and date The Officer Who in· 
of indent. denUld. 

2 

c 

NamM of thr artirl ... 
and .WretI indtmtOll. 

D 

Quantity of 
tbe .tores 
indented. 

4 

E 

I Flrll1ll from which 

I· Buob .to ..... were 
pnrellGIII'II. 

i 1 
! ------11-------11----·-----1·-----:,·-------

" I.S.D./E1oot./ 
J032085 of 
8-8·1982. 

•• I.S.D·fElect./ 
1882/178 01 
11-8.11182, 

.. L S. D./E. B..II 
1 •• ,6 oll"U)· 
1e11. 

('olltrullf~r of ~t()re~. 
G. I. P. Rly., Pard 

nn beh .. lf of tbo Chip! 
M(·oh .. nical . J~lIgi. 
ncer, n. T. 1'. Ry., 
I'arel. 

Controller of Stores, 
O. I. P. Ry., Parel 
on behalf of the 
Chief Mechanieal 
Engineer, G. I. P. 
Ry.,I'ar..I. 

Cautroller of Storea. 
O. I. P. By., PareJ 
on behalf of the 
Chief Meobanloal 
:Ensineer, O. I. P. 
Rly., PareJ • 

~;lt'Ctricallydri\'ell I''''"pa 
ILnd air (·.ompn~MMOrs for 
filtration plant. in Kill· 
SIlII Yllrd:-

(i) Pumping oete com· 
plet.e-It<>m (i). 

(ii) Startc/'ll~Itcw (ii) .. 

(iii) Aece •• ories-T tern 
(iii). 

(iv) Suctions valves S" 
dia.-lteUi (iv). 

(v) Strainer & foot valve 
S" dill.-ltem (II). 

(,.i) Reflux valve 8" dill.-
Item (vi). 

(vii) Air compre""or 
compl~te-·lwm ("ii). 

(viii) Starters-·ltem 
("jii) AoccMSOrir •. 

Electrically driven air 
oompreo80r for Matunga 
Sbo}JII:-

Self.lubricating direct 
coupled two .tage air 
IlOmprossor-Iwm (i). 

SXA English Elec. Co.'8 
incoming transformer 
Pill_Item (ii). 

SXA EnlS,liah Elec. Co.'. 
feeder pillar-Item (iii). 

Iron.clad main dletri. 
bution board-Item (ill). 

Wheels, apur, lolid, for 
ulOll of motor bogie.o of 
E1eotrio Suburban Stook. 

I 
I 
I 
1 
! 
I 

2 11 
2 

2 

2 

2 

2 

2 

2 
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Mr.H'.... Harland 
Enginooring (',n., 
Clll""u ... 

M_ro. Indeetro 
Trading Co., 
Bomhl\v. 

Mellf8. • Engliah 
EI".,tric Co., 
Bomba~ •• 

Meara. Job_ 
& Phillipe, 
Bomhay • 

. ----~----~----------------------------~--------~~~------. 
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Theratee at 
whiohthe 
m&teri&I.e 
were par. 
ohMed. 

6 

RIo. &. p. 

634 0 0 
perlH't. 
(08 0 0 

e&Oh. 
811 120 

e&Oh. 
89 12 0 

e&Oh. 
2111 8 0 

('&oh. 
137 0 0 
ca~h, 

8111 0 0 
each. 

183 0 0 
eRch. 

1126 0 0 
lot. 

8,0111 0 0 
e&Oh. 

1,760 0 0 
e&Db. 

2,061\ 0 0 
I&Dh. 

2,220 0 0 
e&eh. 

£23 10 0 
1Mb. 
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G 

The low.t quot&. 
tion NOeived for 
moh &rtioIee for 
forw&Jd delivery. 

7 

RIo. 

1 1,264 

666 

J 
The loweot Buit-
able tender WIUI 
&ecept«i. 

} All &Coeptecl 

.. 

I The reason. for ~ueh amelee 
being indented with imme· 
diate deli wry terlJUl and why 
e&rHer Indent. could not be 

Bant in 11ioh-. 

8 

This indent 10&8 lubmitted 
with hnmediate delivery 
terlJUl &8 the work for whioh 
theee ato_ were required 
had to be oompleted before 
31·3.33 ... d the ~ime re· 
q uired for their lII&11uf • .cture 
and importation h&d also 
til he t&ken into OODBidera· 
tion. 

ThiB indent W&8 mark~ im. 
mediate al the work for 
which these .toree were 
required had to be com· 
pleted by 31.3.33 and the 
time required for m..uufao. 
turing the plaDt to thi. 
Railwa;y'l lpecifieation ... d 
impomng them had &lao 
to be t&ken into cIonaIdera. 
tion. 

The Went.,.. II1&I'kecl mpnt 
&I the Iiook of tu. wh8ela 
h&d been abated owing 
to the unfo_ fUlure of 
& number of tbeee in aer· 
vice. The time requhed 
to manufacture and import 
them W&8 &180 taken into 
GODilderatlon • 

I ! Theenra , 
COlt in· i 
valved on 
_h of I 
luoh in· I' 

dent.. 
i 

! RIo. &. p. , 

J 

10 

[terM (" It> (1It'}.-The 
loweet tender WIll 
rejected &8 it did not 
comply with lpeoifioa. 
tiona. 

11 ..... ( .... ) ", (.,;,.1.-
'rh.. lowest tender 

i was rejected &8 it did 
not fully comply wi*h 
requirement.. 

MIl 0 0 

8118 0 0 I 

I 
! 

[Iem (i,._Ind.tro 
Trading Co.'. 10M 
the third loweat tender 
whioh 10&8 _Dted 
for RIo. 8,019 (lncilud. 
ing Be. 614 'or I~). 
The loweat tender WIll 
RIo. 1i,760 (ezoluding 
.po_) but 10M reject. 
ecl &8 it did not fally 
oomply wit.. require· 
Menta. 

11_ (ti, ... (m').-
Single tenden were 
obtained for both Item. 
M duplicate... of 
thole already in 1181" 
vice were indented lor. 

The parohalie W&8 ar-
ranged by the DIr8Dtor 
GeDeral. IDdi& IJtDn 
Depart_nt, Loadcm 
to whom the IncIai 
W&8 traDIferrecL 

.. .. Llm..AD 
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A. 

N lUIlher and date 
of indent. 

1 

7. (}.B. ... 32·207 0{ 
"'11·11132. 

8. G.B,·'-32-2011 
of 4-U.I9S2. 

II. F. 33-6 of 30·1. 
11113. 

10.'. 33·7 of » ..... 
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B C D E 

The Officer who in· N amea of the &rtlolel QaUltiltyof Firma from wflioh 
dented. and sto_ indented. the.to_ .noh .tol'llll were 

indented. purohued . 

2 3 • II 

No. T.C. 
Controller of Stores. Angle., M. S. 6' )( 6' )( 24 10-7 
G. I. P. Ry., Parel 3/'" x 33' S' long. app. 
on behalf of the Dy. AngIea M. 8. 6' )( fI' X 11 ~ll 
Chief Engi"""r, 3/." X 25' 0* long. app. 
Bridges, Manmad. Angles M. S. 6' x 6' x 2' 6-5 

." x 20' 3' long. app. M_n. O.man 
Angle. M. S. 6" x 0" x 2' 8-0 Chotani '" Co .• 
6/8' x 33' 8" long. .. pp. Bombay . 
~les M. S. 0" x 6' x 24 6-5 
5/ " x 20' 3' long. app. 

Angles M. S. 6" x ~" x 12 0-8 
." x 03' II" long. app. 

Con t.raller of S toreo. Plateo. M. S. 36" xt"x NOB. T. C. 
G. I. P. Rly., P"",I 110'0* lon~. 12 11-\1 
on beh&1f of the Dy. Plateo. M •. III" xl" X 18 7-14 
Chief Engineer, Bri· 20'0* long. Meum.O.man 
dges, Manm .. d. Plateo. M. 8. 14' x t" X 27 17-11 Chotani & 

40' 8' long. Co .• Bombay. 
Pia.teo, M. It 211" X •• X 12 7-19 
:10' 0* long. 

Plateo, M. S. 29" X ." x 24 ~7 

Controller of Sto_, 
12' 0* long. 

2.407 B. Ft. The Per. S .. lt gia.zed .tone ware M ..... O. J. P. Rly., Parel pipeo, 15" dia. f.,t Pottery 00 .. 
on behalf of the Ltd., Jubbu1pore. 
Chief Engineer, 
O. I. P. Rly., 
Bombay. 

Dp. •. Pi~ ..... t iron, \ItN.if!Ilt. 380 N .... 
lpicot and IIOOket ende 

1" pipeo III ft. 
frolll 11--. 
Riohardaon '" 
Cruddaa, Bombay 
128 pipes II ft. 
from M-. The 
Beogal Iron Co., 
C&lontta. 

o· dla.., II ft. 10113. 



The I'&tea at 
wbiolathe 
_tari ... 
were par. 
ohued. 

Be ... P-

O 8 0 
perowt. 
080 

per_to 
080 

perewt. 
080 

per _t. 
880 per"'". 
II 8 1 

8 , 0 
perawt. 

8 , 0 
perowt. 

8 , 0 
perowt. 

8 , 0 
per"'". 
840 

perowt. 
2 12 0 

perRo Ft. 

II 10 " 
perowt. 

8 , 0 
perowt. 

8TATEDNTS LAID ON THE TABLB. 

G 

The 10w.t quota. 
tIon .... ncl for 
noh artiol .. for 
forWard cleUnry. 

7 

RII. a. p. 

7 1 1 

7 7 J 
per owt. 

All aooopted 

The 10_ sui· 
table tendon 
WI!re _pted. 

H 

The.-D for anoh artio'" 
beiDc iadentad lIrith imDl~' 
dieta dellnry terms why 
.rI!erindntll oouIrt not be 
sebtlnaDOh_ 

8 

1 

Theeztra 
_t in. 
volved on 
eaoh of 
snail In. 
deny. 

II 

I Be. ... po 
Storu in'kJlted were urs-tly 

require" for the oomple. 
tion of the Bridp renewal 
work on the DIna Jhanai 
Sootion. Delay in .uppli .. 
wonld have meant a 001-
..tion of work and the 0001-r.letion to propmme .. 
aid do_ would he". been I 
jeopardUed. I 

I 

Stor.. indented were uraently 
required for tbe oompletion 
of tbe Brldp ren_al work I 
on the Blna.Jhanai Seeti" ... 
Delay in 8uppliee would 
have meant a _tion of 
work and tbe completion to 
propmme .. laid down 
wolJld have been jeopardia. 
eel. 

The indent w" marked imme·1 
diato &II the .tores were' 
urpotly required for the 
completion of the Gwalior 
DrUna.., Sobemll and the 
Gwalior Durb&r 11'" ~. 
illl for an early completion 
of the work. 

Ditto. 

Nil. 

812 0 0 

1M II 1 

12' II 2 

281 11 11 

128 II II 

]02 8 II 

201 

J 

10 

Order 1''' on.inallY 
plaoed on the low •• 
tenderer. But GWina 
to his non-oom ....... 
in time, It _ GIll' 

oeIled and aDO" 
JIIaaed at a biBber *'. 
'rbe pouibilit}' of ft· 
coverllll the d1«eroa. 
in prloe from tIae do· 
faultilll oontraotor 
11'.. oonaut-l bat 
owiq to the fact tbM 
dalay 11'" aauaed by 
tbe ahip oval'ClUl'Ybla 
the ator.. to KaiMIil 
inatoad of doliveriQ 
them at Bombay A w.. decided not til 
penalise the flnt CIOIl' 
traator. 

Tile order _ pIaotrd 
With the lo_t tender. 
er. 

Orden were placed wi. 
two 6r",s who ollured 
to supply fro ... atook. 
The lowen tendoNr 
offered pipee aaat 
horizontal I, wbiola 
were not aooeptable 
and qunted II _ka 
delivery. 



'i.'HE HINDU TEMl'Ll'J EN'fRY DIBABILl'fIES REMuV AL BILL. 

Mr. President ('1'he Honourable Sir Shanmukham Chetty) : Order, 
order~ The House will now resume cO(\l;irl"ration of the followiug motion 
lnoved hy Mr. C. S. Hanga Jyer on the 24th March, 1933,: 

"That the Bill to remove the disabilities of the so-called depre88ed elu8ell in 
reprd t(' entry into Hindu temples be circulated for the purpole of eliciting ~pinion 
thert'on by the 30th July, 1933, and the amendment moved thereto by PundIt Bam 
Krisbnn Jha tliat the Bill be circulated amongst, the heads of the Religious Institutiona, 
lI8Clular heads, trustees or administrators of the village temples in Ilonsultation with 
the Hindu villagers and ()ollectors of Districts for ascertaining the opinion. of Illy 
reople likely to be affected by this Bill and not amongst the Arya Samujists, the 
BrahDl?9 and Hindu Mahasabhites who have no fuith in temple worship." 

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa: 
Muhnmmadan) : On a point of order, Sir. If ;\'ou will kindly look at the 
list of business. you will see tha~ the Hill wai> to be ch'culate<1 o.11d 
opinions were to he elicited by t1ll~ aOth of .July, 1933, which elate has now 
eltlpsed. Are we ill o.rdel to !lisen!!;!'! this motion now, because if we paSA 
this Resolut.ion now opinions will be received long after the 30th of July, 
whidl w~s the dal e meJltiolH'fl in rhe originallllOtion. So arc we in order 
to discuss this matter now, as the date is past 1 

Mr. President (Th(, HOnOlll'uhle Sir Shanmukham Chetty): Ii: is 
really II matter of procedure. 'rile Honourable :'Ilembt>1" will himself 
observc· lIli1t th('r(~ Ul"f' vllrioul-! amf'llllIlH'nts on thf' puper ill whidl mo)'e 
suitable elates are !!,iven, and, at the time wlwn the qut'stioll is put., it will 
be for the Iloufle to dee.ide as to whnt (late they should d('cide upon. It. 
docH not m·jse at this stag-l'. 

Pdonuit Satyendra Nn.th Sen (l'rcsidenc:v Di"ision: Non-Muham-
madan HlII"al) : J l1a \"e giyen notice of two amendments, Oll(' f)r the }lHr-

·pose of dieiting opinion tlwreon by the :Ust J>ee('mher, HI:14. 11I1Il I he .Ither 
by the :lOth .Junt', 1934. Before I move any of these, I should lik,' to know 
frnm t!t .. [TnnoUl'able tllP Horne Memhl~l' whet.hf'!' he is prl'plireci to ~upport 
my fin;1 ;;lIIt'lldment. 1 W~!l1t 31st December. because T wanl' the ~lisel\ssion 
to tl1l;:l' IlJa('c lit Delhi liS t.hf' attendance at Rimla is alwa~'s WI·.\" I hill nud 
"th" suhj(~ct is very important. 

Th~ Honourable Sir HaTry HR.ig (Home Member) : Does the Honour-
able 1\11'1'11;(·1" want me to make a, statement now nn b(lha1f of th,~ (J'IVCl'lIment 
beforp Ib·!'1' h aio! been any eleba/c' on this point? 

Paudit Satyendra Nath Sen: r want that the next stnge of di~cus­
sion Sh01lld he taken up Itt Delhi and not at Simla. That if; mv intention 
jll Kpecifying the dute as 31st Decembpr ; otherwise it wiII ('().lite lip next. 
August 1It Rimla. 

Mr. President ('I'he Honolll'lIblc Sir Shanmukham Chetty) : What 
exactly dncs the Honourable Member want 1 

Pandit Satyendra Nath Sen: I wish t.o know whether I will get sup-
port from the Government for my first amendment ; if so, I wiII 1,10W' the 
flnt nmt>ndment ; otherwise I will move the 8f'cond one. 

All Honourable Member: You take yout' own chance_ 
Mr. President (The JIolloll1"able Sir 8hallnmkham Chetty) : In order 

to enLlble the Honourable Member to make up his mind as to what amend-
meJlt he is going to mow. h" wnnls to know the attitude of the Govern-
ment ill the light of which he 'Will deei'ie what amendment he should move. 

( 208 ) 



I'RB BDm17 TBJlPLB ENTRY DISABILITIES REMOVA.L BILL. 

Before he came to this House this morning, he should have found out 
from Go,'ernment what their attituue was going to be, and the Chair 
dot's Jlot think that the lIollouTflblc Memher can utilise this opportunity 
lind ask the Honourfl,hle th~ Horne 'Membl'r tf" make a statement on the 
8ubjecl. - The HonourablE- J\tpmber must Dlake up his mind atl to which 
of his amendments he is going to move. 

Pandit Batyendra Hath Sen: In tlult case I will move the second 
amendment. 

Mr, R. S. Sarma (Nominatell Non-Official) : On a point 9f order, 
Sir. Before the Honourable Member mOV'efl his amendment, there ill an 
amendment next to his, standing in my name which is of a more general 
chRra~ter. while the ampndment of Pandit. Satyendra Nath Sen is of a 
restricted nature. TherE'fore, J feel that you will give me an oppor-
tnnity of llloving that amendment Lefore he moves his. 

Mr. President ('I'll(' HOllourable Sir Sltanmukham Chetty) : It hal 
been the: practice ill this House, anu that practice is being followed on 
the present occasion, to allow various Honourable Members who have 
given noticE' of variouR umcn,lments to move thos~ amendments and to 
have a comprchensh'e uisCtlsi'ion 011 a.ll those amendments and the ori-
ginal pl'oposition. Wlll'l1 tIll' timr for voting comes, it will then be for 
the Chair to decide which is the morC comprehensive amendment and 
thl' Chair will llatur!\ll~r put t.o vote tbat amendment which 
it cOllsilh'rs to be mor!"! comprchen~ive. The Chair understands that 
PalJdit Siltyendra Nllth Sl'l1 does not wnnt to move amendment No.2 on 
the list, bnt wnnts to-move No.3. Is tllnt ~ol'rect , 

Pandit Satyendra. Hath Sen : y(~s. Sir 
Mr. K. C. Heogy (DllcC!l Division: Non:Muhammadan. Rural) : I 

should like to know under what St.anding Order thiR particular amend-
ment which my Honourable friend WllntR to move iR in order, because 
Stflnding Order No. 39. whi('h, r take it, iF! th!"! Standing Order bearing on 
this pnrticlllnr queRt.ion, rnns fiB follows: . 
, " ...... if the member ill "llIlrgo moves that 'hi8 Rill be tn.ken into considpratioD, 
an~' momh, r may move as till nmconlinllmt that the Bill be referred to a Soleet Com· 
mitt'!!!, OT 1,,· eirrulated for the PUTpOAC of eliciting opinion thereon ...... " . 

T do lIot suppORe that this Standing Order contelllJllate'l a restricted 
circlllation as my Honourable friend desires, and that observntion would 
al!;o lIIlJl!:'" to the amendment which haR been moved by mv Honourable 
fri~lld, Mr. Jha. I Rhould like to have your ruling ~n this particular 
pomt. 

Mr. President (The HOnt>urable Sir Shanmukham Chetty) : What 
exactly is the point that the Honourable Member wiHhes to rnisp f Will 
he repeat it ! 

, ~. E. ~. 1(eolY: As far as I can see, Standing Order: No. 39 ]ay. 
down In speolfic tenus the amendment that ean be moved at this particular 
Itage, and that does not seem to me to be of a restrict.edcharacter at RIL, '.' 
. lItfr •. Preafclent.,('l'he Honolll'llble Sir ,ShaJimukham Chetty) : What. 
su,h-clafJst' of StandJUg Order NQ. 39 plealJ8 , ' .. ' .' .. ,' 

!tIr. E. O. Neogy:' (2) (f1, j:: . ; , ' ',' , , 
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[Mr. K. C. Neogy.] 
~1:1~' ] make a reference to the previous Standing Ordf.'l· T It says: 

I I When a Bill is introduced, or on Borne subsequent oCIlll.8ion, the member in charlie 
may rru1lI:e one of the following motions in regard to his Bill, namely : 

(0) that it be taken into consideration by the ASBembly eitber at once or at 
Borne future dAy to be then specified ; or 

(11) tloat it be referred to a Select Committee; or 
(c) that it be circulated for the purpose of eliciting opinion thereon." 

That is the specific nature of the motion that it is pel'mi!l8ible· for It 
Member in charge of a Bill to make, and if some other Melnber makes • 
~tion by way of an amendment to a substantive motion n.o\·ed by t.he 
Member in charge, then also the amendments must be in similar language 
ftA Htated in Hub-clause (2) (al) of Standing Order No. 39, which says: 

I I ••••• if the member in charge moves that his Bill be taken into conR;.llenlti01l, 
any member may move as an amendment that the Bill be refllrred to a SoJIel't Com-
IIIIttl'e, or be circulated for the purpose of eliciting opinion thereon by a <.Inte to be 
specified ill the motion ...... ·, 

Mr. President (The Honourable Sir Shanmukham Chetty) : On what 
Standing Order does the Honourable Member rely for ,his contentioa. 
tllat when the Membf'r in charge moves that. t.he Bill he circulated for the 
pUrpose of eliciting opinion thereon, only a parti<m.lar kind of amend-
IbElnt (!"n be moved to that' The Chair is not able to find that Stan dint 
Order. 

Mr. X. C. Waogy : The St.anding Ordl"· iN silent on the point, but 
thCR~ fire the only motions that are pennissible under the Standing Order 
t.n be moved, and, that particular motion having been moved, I do not 
suppose ihn1 Iiny amendment of the kind (!ont.emplated by my Honour-
able fl'ie}l'l, Pandit Sat.yendra N.'ith Sen, is in order. 

Mr. President (The Honourahle Sir Shanmukham Chetty) : 'rho 
Honolltahle Member must r"lllis~ that no explicit provisioll is made iD 
the Standin~ Order as to what kind of amendments can be moved to th~ 
motion of a Mover of a Bill that the Bill be circulated for elciting opinion 
thereon. When Stflmling Orner!;! ~l.l'e silent on the point, it will be for the 
Chair to decide what amendments to such motions would be in order, 
and the Chair in this case has held that Pandit Satyendra Nath Sen's 
amendment is in order. 

Pandit Bam ltrisbna. Jha. (Darbhllnga cum Saran: Non-Yuham-
mftdlin) : So far -fUI my amendment is concerned, it was moved on the 
4th. March lIud t.here was a debate on it and my Honourable friend '6 poi1'lt 
of ol'der is rather too- late. 

Pandit S&tyendra. Hath Ben : J beg to move: 
I I That the Bill be cireulated amongst tht' temp,le-going Hindus for the pnrpo" 

ot elieit.ing opinion thereon by the 30th June, 1934. ' 

As the 1I0UBe is aware, a f.limilal' amendment was· moved by my 
1t01lourable friend, Panrlit Ram Krillbna .Tha, at the last Delhi S€'!!S!on 
which runS8S follows : 

I I That the Bill be circulated amongBt the heada of thc ReligiOUS IllRtitlltionli, 
lI8cular I,eada, tru.tees or administrators of bill' village temples in cOllllultatiun ,nth the 
Jltadl.l villagers and CoUeetor8 of Di8trict. for aicertaining the opinion Of lay people 
likely to be al'leeted by this Bill alld not amongst the Arya Bama.jilt., ·I.he Brah~ 
and Hindu Mnhnsabhitl'S who have no faith in temple wor8hil'~" ... 

• •. J ~:... ''', 
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Sir, I have practically accepted all the points of that amendUlent, for 
instead of a roundabout ph.raseology, I have put it in a simple expression, 
namely, temple-going Hindus, and, as I want to put it in the prescribed 
form, I have inse-rted a time-limit, viz.; 30th June, 1934. If I WCl'(l to 
have my own way, I would rather oppose the Bill outright illt;t.eac:l of 
moving a circulation motion, but, as there is very little chance of achieving 
any success in that direction, I am constrained to move this am'endment for 
circulation. 

In the first plnc(" I wiJJ Ilrgue tllRt tltis Bill is ultra vir6.~ of this 
Legislature. It was never the intention ,of our rulers or of the. British 
statesmen that such Bills should be brought forward for discussion in the 
Legislature because it involves se·rious religious questions which cannot be 
discussed by the Members of this House. They are not experts in t.hose 
matters. I will, first of all, refer Honourable l\Iembe1'8 to the memorable 
notification issued by the Government of India on the 16th lIay, 1857. 
The pertinent portion runs as follows : 

•• 'l'he Government of India have invariabiy treated the rl'ligiou8 f('eHngs ot all 
ita r.ubjeets with careful respect. The Govl'rnor General in Council hy ,1eelared that 
he will never cease to do so. Ho now repeats that declaration and emphatically pro· 
claims that the Government of India entertains no desire to interfere in the religion or 
tUllte.: , 

This notification was confirmed and ratified by the Queen's Pl'oclama· 
tion which runs t.hus : 

.. Wr do strictly charge and enjoin all thoee who may be in authority nuder U. 
that they abstain from all interference with religious beliefs and worllhip ot OIU' 
Subjects on pain of Our highest displeasure." 

If J seek protection under these Proclamations and notifications, it i!f 
my duty to show that this Bill affects the religious feelings of the Hindus. 
I think it will require no arguments to' prove that temple af'rairs ure 
religIous affairs. It is a prima facie case that temples are purely religious 
matters, and this Bill il'l not only religious, but it is subversh-e of alI 
religion, because the real demand of the reformists is not temple-entry 
alone, but something beyond that. Dr. Ambedkar, one of t.he leatIers of 
the Depressed Classes, has put it very clearly. He says : 

.. What i. required ia to purge it of the doetrine of ChatUrtlamcz. Do Mllh:ltm& 
Gandhi Il~d Hindu reformers ae .. ept this 118 their ~oal and wiII they ahow c(lllrage to 
work fOJ' It' But whether they are prepared for tlris or not, let it be known ODee for 
all thllt nothing short of this will 8ati~f,' Depressed Claaaea aD'! make thom .Llwept 
templc·-elltry." . 

. AlJ.d this demand has been practically acceded to by Mr. Gandhi, the 
I11gh priest of the sacrifice of religion. Writing in the Hanjan, dated the 
llt.h February, he says: 

" It is highll likely thut at the end of it We shllll all find that there is nothing 
to fight against lD VaT1lG8hrGfft. If, howevrr, VaT1lG8hrGfft 8VClII th8ll looks an IIgly 
thing, the whole Hindu society will lIght it." • 

That is the ultimate demand of the rpformers. 
Now, I will sp~ak a few words to rem()v~ the misconceptioIi of many of 

~y. Honoura~le frlend~ regarding Mr. Gandhi's view in respect of illt,~ 
dinIng aIl;d '!-Dt.er-marrUl.ge8. They are under the misconception that het 
does. not 11l818t ontbese thinrs, but in the eOurae of hig statement ,vhioh 
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appe~red in the Hindusta·n Times of the 6th December, he says clearly that: 

" Rrfttrictillu on intl'r-<·ast~·diuiug lIud marriage is 110 pllrt of the lIiJulu fl·1igicl11." 

TIe goes on to say : 
" Wh,'rI'VeT thl'Tt'fnrl', till' !,pnplt' vroluntarily take part in funetiou3 wherll 

toul'hnhll'R and ~l1tourhllhI1'9; Iiillrlu!l Rno lIon·}JincluM are invited to join dinner partice, 
I w('lromc" it 1t8 a helllth~' sign." "Dining lind marringe rl'Htri~tiollll IItunt Hindu 
lIoci ct~· ", nu d so 011. 

So the ultimatr demand of these reformers is not. t.emple 'entry, alone 
or tbr ftbolit.ion of untouchability, hut the subversion of the basic principles 
of th(' Hinou r.e}igion. Tt i!'; true that such Bills can be introduced with 
thr prHious sanl·tiOJ] of 1 hI' Governor General. The Indian Couneils .Act 
of ]K{il :lnd tllP GIlYP1'III1H'nt of India A(·t of 19U1 make llroyision for such 
in trocl u etio II , hilt eon:-:ist!'lllly with t.he }lredolls Pl'ochuna1ion aud l1otifica-
tion to which I haw rpfl'l'rf"o, this previous sanction ii-i t.o be rpg8l'dt>d as 
an additional safeg'l1:mj an(1 f'yidf'l111v rehlt('s onlv to those Ri11s wllicl! do 
not. infring'e any relip-iolli-i laws Rlid where the wmges and ('ustoms are silent. 
Thii'l yif"w was eIeRrlr ('xprpssf'tl h,v Sir Fitz.James Stephen whell, in 1870, 
speaking on 1 hI' Spp!'ial :!'IT arring't' Ri11, he said : 

" 'Nhl'1l si/rlll, "'I' (':111 k~!isl"t,· for tl ... bl'st illten'ot of t1&o~1' for ",1&"111 WI' have 
to leg-hi}:;t,'," 

ThRt i~ thp pOi-iitinn Hi-i l'(,~iI ~'d,-: pre\'ions ~aJlctinll. I mw .. t impress 
upon IIonoll!'ahl,· :!'If"!111'('I's 1hnt thry shollid not hI' l'pd IlW"~' hy the 
previou~ sanctioll thilt hilS lwrn ne(:ol'flf'd to this Hill hy t1w Oovl'rnor 
'General. That /I h"ol !lte 11On-intf'rf(,l'e,ice was thl' g'uiflinll' princiJll,~ of the 
Britii-ih statf'smpJ] appf'ars from IIlI' faet thRt in th(' VPloy ~'eal' ill which 
the Gowrnm"1l1 of India Ad was pas~ed. ·I'iz .. 1 !:l HI, :mo(h('I' Al't was 
passed in .En~land, IHlmply. the Church of Eug-lallll Assembly Act which 
conferrell tllp pm\'p!' of (li:,.r~m;sjlll! r!']i~dO\l'i Ill!lttCI'S Oil tl](> Xational 
As.<;embIy of th(' Church nf Englmlfl. If that was the YiP\\, taken in re:;rard 
to England, wIli"'l is pn:!'fically goYc)'n('n by OTIP religiOlI, it gOf":> withont 
saying that tlwir illt(,lItioll was c('I'tflinly. not to placr Inuia, w!ti('h is 
govern I'd h~' so 111:IIIY religiolls, fit lhf" mercy of the J.Jt'g-iHlahll't' "'itieh is 
oornpost'd of SUI'" h,'terog'pJ1('OllS ('klllPnts, DOl'I-; it stand t.o rrai-;Oll that 
my reli~ion shonlO he dictated h~' Rir RarI'~' TTaig', or h,\' Rir AhdullR 
Snhrawarily 01' hy Mr. Dnmm;ia. Om ,.('li~ion is g'oin~ to he didaleil by 
men who 00 not lwlong' to thc H inou l'f~Iigion fit all, So fill' as HplIg'1l1 is 
concprn~d, I TIlay 111(')ltioll two Ilpostles, namely, Sir p, C. Ray and 
Dr, Rablndra NlI'th 'I'agore, neitl1f~r of whom belong-s to the Hindu religion. 
Tbey are Brnhmos al1(l TlotHindus. 

An Honoura.ble Member: Brahmos are Hindus. 
Pandit Satyendra Nath Sen: They themselves declare that they are 

not Hindu:.;, .. .. 

Mr. D. K, Lahiri Ohaudhury (Bengal: fJandholderR) : What caste 
do you belong- to·' 

Pandit Satyendra Na.th Ben : I am Vaidya. 
Mr. D. K. Lahiri Ohaudhury : Are you admitted 'into tlle.~anctum 

MnCtorvm of the Hind1l8 , 
" 'Pa1Jdit8atyendra~ Ha.th len: Yes, ,genet'lllJy. That 'theRe thiJi;S 
oannot be entrusted to tb'f' J.Jegislature haa been:: ~i&ed: by Dr. ,Piner 

. ..-
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in his work on "The 'I'heory and Practice of Modern Govenlment ". 
On page 753, Volume II, he says : 

" It is impossible for the .ordinary institutions of Government to p~!letrnte the 
depthl, and m&8ter the eomplexitiel, of any modern branch of society and law without 
the IIpecial aid of those to whom the matter is one of lifelong and intilD.lLte acq'laintallce, 
and to whom all things Ilre revealed owing to the vital quality of theil' intcn.st ill the 
result.' , 

This view is also endorsed by ,Sir Arnold Wilson who, in an article, 
entitled" The Church and State" which appeared in the January issue 
of the English Review, quotes the view of Lord Hugh Cecil, and 88yS : 

" He would exclude the laity from the discussion of the mystery of sacramenta 
which belongs to the Bishops and subordinately to the del'gy. He wou\(l lU'rmit no 
intrusilll1 by the laity 011 the stewardship o.f the mysteri08 of the Gospel." 

Having argued this point, I 'Would nOw discuss the principles of the 
Bill. It should be remembered that this Bill WIIS sponsored at the instl1nee 
of :Mr. Gandhi. So, some discussion of the a1fairs which took place outside 
this House mlly not be irrelevant to the present disclL';sion. At the outset 
I wish to make it clear beyond any doubt that we have no objection to 
much of the p!'elSellt propagaIlda. We do not objPct to this movement for 
th" uplift of thc so-called Depressed C}asses-I do not· admit thai', really 
speRkin~. thert> are any Depressed Classes in our soeiety-- :ill rn!ltt.~rs 
educational, hygienic or vocational, and so forth. Give them facilities in 
every direction so long- as our religious principles nre not injured. 1 reruse 
to admit that the temple-pntry ill a part of tht'ir amelioration, because very 
few of them are anxious for that. In fact, oue of the tt'mpleH in Bellg<Ll, 
at l\IUIlshiganj, was thrown open to them, or rat.her they forced their 
entrance into t.hat temple, but nowadays the temple ilS being frequented 
neither by tlie (~aRte IT indus nor by the Depressed ClasseH.· 

Sir, this Dill haH three diffcreu[ uSJlect:s-the religious aspect, the"""legal 
aSllect and the political a.spect. I will dilicuss the lhl"(~l' aspects one by 
oue. Pirst of ItIl, I would Hay that the temple affairlS ate extraol',linary 
affairs. Tbey nre spiritual l11atterlS . which are tf'chnically called 
"ldl'ishtat'tlwk which mellllS 1I0t dl'i$htarthak, i.e., their results cannot be 
st'en with our physical t'yes ; they rcl::tf' to spiritualruatters. 'fhey are not 
within the scope of our ordinal;- (',mmon sensi'. "\Vht'n WI' redt() llome 
mantras before an image, it is inYel'tt>d with a peculiaI' sllnctity. 'What 
common sense is there' A round piece of stone, with one or two holes, 
with one or two navels within, produced by nature in the river GllDuaki is 
re~Rrdp(l liS an imaJre of the Supreme Being 1 What common sense is 
there Y These are beyond the scope of ordinary common sense. Now, Sir, 
what is the value of common sense! It is not a constant thing. My 
common sense difi'ers from the common sense of Mr. Jadhay, and hi8 com-
mon sense differs from that of Mr. Mitra. 

Mr. Lalchand Havalrai (Sind; Non-Muhammadan Rural) ; Com-
mon sense means special sense. ' 

Pandit Satyendra Hath Sen : According to the common Hemle of 
Mr. Gandhi, the Gita is the only book of. truth, and according to the com-
mon sense of another gentleman, Professor Dwijadas Datta, ~ father of 
Ullaskar Datta, who has made a greater sacrifiCe than Mr. Gandhi, becau£e' 
he sacrificed his own life ...•.. 

An Honourable .Member : rJllaskar is stil1 alive. 
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Pandit latY8ncira Hath Sen : In his book" Rigveda unveiled" he-
speaks of the pernicious prineiples tanght by the Gita. This is the valu~ 
of common sense. The common sense of Mr. Gandhi dictates that there 
should be a legislation' of this sort and the common sense of ~an~1it Mada.n 
:Mohan Malaviya dictates that there should be no such legIslatIon. Th18. 
is the value of common sense. How can we rely on the common sense of 
men who are not better than pygmies when compared with the sages of old 
in whom the sense of satva so much prevailed? How can we rely on the 
common sense of a man 'who commits " Himalayan blunders " once every 
week and has to correet himself later on' In 1921, he says, " to ask to 
inter-marry and inter-dine is tantamount to asking Hindus to give up 
their religion". "Prohibition against inter-marriage and int~r-diuing is 
essential for a rapid evolution oIf the soul". In 1932, he says: 

" Restrietion on in~r·eute dining and marriage is no part of the Hill'(lll religion. 
This T('form is coming sooner than expE'cted." 

Just compare these two statements, and you will at onC(' reaH~ 1he 
infallibility of this super-man. In 1921, he said : 

" I believe that cute hilS saved HinduiRm from disintegration. I am Il.dincil to 
think that the law of heredity is an eteml\! lllw and any attempt to alter thllt 1u\\ must 
lead, 88 it has before . led, to utter confuRion." 
In 1932, he says: " Caste is a ROcial twil. Caste has got to go ". .Just 
compare these two statements and you will realise at once how infallible 
this gentleman is. This being the position of common sense, I flhould say, 
that our only guide should be the injunctions of the Shastras. Now, what 
do the Shastras say in respect of temple-entry' The Shastras grant 
different privileges to different castes. The Brahmans have got the highest 
privileges ; next come the Kshatriyas, then the Vaishyas, then the Sud .... 
and th'en come the untouchables, who are outcast~s. I do admit that the 
untouchables have been given the least number of privileges and there are 
reasons for that. In order to make the view of the Sha.'Itras clear, it l'Oay 
be necessary to give a short Rccount of the Hindu sociology in one or two 
sentrnces. Sir, children can be begotten in two ways, through lawful 
marriages and t.hrough promiscuous combination. 

Mr. D. 1[. Lahiri Ohaudhury : Whnt is the promiscuolls combina-
tion T 

Pandit Bat.yendra Hath Sen : You know that a:~ Jnllch M I do. Pro· 
mi"enoll'! combination is of two kinds, firstly by the a'lluloma '1YHtem, Rnd 
sf'condly t.y the lJratiloma sysh'm. The anuloma system is whel'(' the male 
belonglol to Il higher caste, and pratiloma system is where the male belongs to 
8, lower caste. Pratiloma is more despicable than the anuloma. 

Mr, Amar Hath Dutt (HUl'dwan Division: Non-Muhammadan 
Rural) : But when the woman belongs to no caste but profesiilt'R another 
religion' . 

MI'. B. V .. Jadhav (Rombay Uentl'lll Division: Non-Muhammfldan 
Rm'sl) : I!'l pratiloma system a marriage Y 

Pandit Batyendra Hath Ben : W ~ rpfuse to call prfltiloma a mar-
riag", it is nothing more than a combination. Theile pl'utilvltl(! 
ell ildl'en again give birth to other children more despicable than them~ 
eeh·ps. Th(' worst types of these children are called Ant'Ya;ia.~. This is 
n(lt :lJY own definition. This is wha.t we h~"'e got in . the· Bhastras. 
There urE' three kinds of untouchables. The worst type of pratt-
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.l(J""a children comes in the first category. The second class 

.are those who are guilty of seriously violating religious laws, 
and the third are those who belong to other religions. We 'tre lit pl'eiiiellt 
-concerncd with the first class of these untouchables, namely, tho tiC who owe 
their origin to serious violations of marital laws. I do realise that thcllC 
.children are not responsible for the violation of these laws. 'fhcy are 110t 
rcspoTIl!ihle for the sins of their forefathers and, therefore, W~ do not bate 
them. Bather we look upon them with a certain amount of sympathy. We 
look upon them as the children of diseased parents. We simply keep onr-
sply('s in st'gregation. That is no disability Imposed upon th(ml, rather that 
is a check upon our own selves. 

Mr. D. 1[. La.biri Chaudhary : Do you believe in the dictum that 
syml,ath~-. is the universal solvent , 

Pandit 8atyendra Nath Sen ; Yes. 
Mr. D. K. Lahiri Obaadhury : Then, why do you segregate your-

8('1\'('1,1 ~ 

Pandit latyendra Na.th Sell: 'I'here must be a limit to every-
thing. It is owing to the fact that they are untouchables that the least 
amount "f privileges have been conceded to the aontyajas. 'rbc, ShastralS 
aay that if a chatldala or a patita, i.e., a fallen man, enters into a temple, the 
temple gets defiled and it has to be purified by cow's urine, cow's dung, and 
so forth. 

Mr. Qaya PraIad Singh (Muzaffarpur e.um Champaran: Non-
Muhammadan) : What is the definition of lIJ chandala , 

P&Ddit 8atyencl:fa Nath Sen : ~Iy Honourable friend wants to have 
a definition of chandala. A chandala is the issue of a Brahllum woman lind 
II rmdra fttther, not legally married, because no legal marriag~ Clln take place 
bt'tween tht- two. 

Mr. R. 8. 8a.nua : I want your ruling as to how far the observations 
of my Honourable friend are relevant to the amendment which hc hail til-bled. 
I can understand his observations if he is totally opposing the circulation. 
Apl'lll'ently he accepts the amendment alnd accepts circulation. I want to 
know, however much his observations may be relevant as an exhibition of 
his Shastric knowledge, can they be relevant in support of the amend-
ment he has tabled , 

Pandit 8a.tyendra Nath Sen ; My object is to discuss the Bill at Bome 
length so that the public may be in a position to read.ise the real .. ituatioll 
and to gr.uge the implications of the provisions of the Bill. 

Mr. R. 8. 8arma : If that be the object, then the amendment for cir-
culation is to elicit public opinion and not to educate pUblic opiniOli. 

Panelit latyendra Nath Sen ; It ill argued that no man can be con-
d€lJJned for the whole life on account of the sins of his forefathers. He 
may be promoted to a higher caste by purifica.tory ceremonies and dikshaa. 
According to our Shastr~, .lati and ja-nma are identical things. Both the 
words art' of the same orIgIn ; they come from the root, jatta-to be borD. 
Of course, there were certain exceptions, such as in the case of Visvamitra, 
but those few f'xceptions go to prove the general rule. TheJ'e ~hould be 
no impatienct' on the part of any individual, because thUi birth is not the 
on1r birth. There is a fundamental difference between the phIlosophy of 
birth according to the Hindus and,that according to other natiolls. 'Our 
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birth ill determined by the acts performed in previous hirths. Th~ 
Chhandogya Upanishad says: 

" Ramaniya-oharanih ramaniyini. 
Kshatriya-yanim vi, Vaishya-yonim vi. 

Yonim ipadyeran-Brihmana-Yonim vi. 

Kapiiya.-oharanih kapiiyim Yonim lpadyeran-awa-yonim vi, sirkara-yonim vA. 
siikara-yonim vi, ohindila-yonim vi ... 

Those who perform meritorious acts, get meritorious births-.they are 
born as Brahmins, Kshatriyas and Vaisyas ; and those, who perform lowly 
acts, get low births such as those of dogs, hogs. and chandulas. .As I have 
a]rpild~r informed Honourable Members, Mr. Gandhi bases hlii faith 011 the 
Gita. The Gita also refers to these untouchables in' unmistakable 
language. It is not, however, t.o be considered that thplic llntnlldwbles 
have no elll.im t.o l'Ialvation. They have got as much claim 1\";' Wt' caste-
Hindus hRve. Really speaking, in the case of the untouchables, the rules 
tlre less rigid than those prescribE>d for the higher castes. Only a single 
utterance of Harinam is more efficacious in the case of a chOhldala than 
scyerc Tumance pralCtised by a Brahmin. This ill the rule pres(:rib('" by the 
selfish Brahmins with I"egard to the untouchables. The Gita 8ays : 

.. MAm hi Firtha VyapAsritya yepi syuh pipa-yonayah striyo TaishyA atathA eildri 
ltepi yinti p&r&DI gatim." 

" E\'er~' body will be able to attain salvation provided 1H' cling';; to me 
(referring to his own self), be he a '\f aishya., be she a woman, be he a 
papayoni. " 

I At 'this stage Mr. President (The Honourable Sir Slummllkham 
Chetty) vacated the Chair which was occupied by Mr. Deputy President 
(Mr. Abdul Matin Chaudhury).] 

TIle Gita further says : 
.. Kim punar Brihmanih punyi bhaktl rAjarehaya sta.thA ... 

" He he a Brahmin or a Kshatl'iya, everybody is entitled to salvation." 
Honourable Memben. will notice that Lord Krishna refers there to four 

CAstes and their females and to some other people also. He refers to Brah-
mans, Kshlltriyas, Vaishyas, Sudras, females and to the papaY(lnis, i.e., those 
who are of sinful birth. Who are these piipayonis according to the Oit.a T 
They must be the untouchables, and this phraseology has bee'n repaated by 
Manu aIllo in regard to the Antyajas : 

" VarDipetam avijnltam naram·k&lasha-yonijam ... 
" .'I'hey are outcastes, they are of sinful origin." 
It i~ for this reason that the Shastras have not given them 80 much 

privileges as they have given to the Brahman", the Kshatriya9, 8nd so forth. 
This much for the religious aspect of the question. I now tum to the 

legal side. Sir, a temple consists of four thin~s-the deity, the founder, 
the trustee and the beneficiary. If the proposed innovations nre intro-
duced, we will be doing injustice to all of these. The object of the founder 
will be yiolated, the trustees have no power to deviate from the intentions 
of the founder, the beneficiaries will be deprived of their right;;, and the 
deity will be defiled. Tudor, in " Charitable Trusts ", says: 

" In calli relating to Charity, a majority cannot control the minority." 



TBB BlNDU TEKPLB BNTBY DISABILITIES REMOVAL BILL. 

Then' art innumerable decisions of the High Courts of Bombay and 
Madrll~, etc., which clearly say that no deviations can be allow(·ll. Justice 
B~lln. all of the Bombay High Court observes : 

II Any extension or limitation of the scope of a trust so WI to exclude those who 
were Jlltellrlr(} to be iUI'.ludc«1, or to include those who were intended to ile l'xcluded, 
is rt'HIJ~' 11 brea.eh-lUld It v(,ry serioul breach-of tmst." 

1. J.. R. 13 lflldras says: 
" A Hindu temple is not a public pmee in the senae in which a public rORd ia 8 

public plMe. It is open only to the persona belonging to the religious community for 
wIlDIe UIII' 11])(1 benefit it WIlS dE'dicllted." 

As regards the referendum method advocated by our reformers, I. L. R. 
20 :\ll1dl'lls HaYS : 

•• No Ilmpunt of 1~01l8ent Oil til() part of the public will jUlltify II. breach of trllllt 
by the 1\JnllRgc'f." 

'f}IC'I'P is also another decision which 'says : 
" A minority however 811wll, hoMing fast by the tenet would be entitle. I to prevail 

against th(, majority, howrver lIunll'riClllly large, which could be shown to hay!' rereded 
fram or renoulll'.c<l them." 

So ill the teeth of the esta:blished custom of the land and ill the face 
of the8~ t..Iedsions of tht> Honourable High Courts, I thmk n(}')cgjsl&tion can 
be allowt'd in this matt~r. .Rir, it should be rel!lembered that '~vell i.f there 
is no explicit rule in the Shastras, if there is an explicit austom to that 
effect, thnt eustom is to be arlIwred to, because custom also, if it does not 
run connter to the Shastric injunctions~ is-to be regarded as lin authority on 
1J1U1I'Ulll. My Honourable friend, Mr. Jadhav, knows it very well 

.. Vedokhilo dharma·miilam smriti-sile oha tadvidim 
Aohiru cha.in Bidhiinim itma.nas tUBbtir eva. cha, " 

Sir, one word more rpgarding t.he referendum ques'tion. The folly is 
ftt its hiJ,!ll('st whell it is proposed that these temple atrairs are to bc dellidC'd 
by taking "ot('s. DoeR it stand to reason that a man who has devoted his 
whole life to the study of theShastras will have only one vote and the man 
in tIl(> stl'eet also will have one vote ? So far as religious mutters are con-
cerned, ihf' voting system is entirely foreign to the Hindu mind. Our 
StlaRfrR sa~'8 that even the word of one individual should prevail against 
nl" word of innumerable persons provided that that single individual is 
C(lm'pr~Rflt with the subject with 'which he deals: 

.. Ekopi veda vid dharmam yom v.Yuyed dwijottama.h 
Sa vijneyah paro dh~o nijninim udito yutaih. " 

" EV{'tI the word of a single individual who is learned Ahould prevail 
against 1 Ii(' word of ten thousand people who are ignorant." 

That is thp true view of the Shastras. 
Sil" 1 now come to th(' political aspect of the question. It is arg!led 

thft.t !1' we do no! give them certail! privileges now, they will embrace other 
r~h~lOn8. Rut IS that appr('henslOn wf'll-founded T We have it on the 
anthority of Dr. Ram Prasad, Provincial Secretary of the All.India 
Depresseit Classes' Associa,tion, Delhi, who has issued the following state-
ment: . 

" \Vl' nre HineluB and we desire to remain as Hindus. All a matter of fact it 
will be interesting to know that persona who become ('onvertl to Christianity COine b~ 
te tile Hindu fold l6eing that there ia DO 801aee and oomforti and equality in that 
~riatj.Rn religion. .Did not my friend, Dr, SollUlii, )LL.n, of Bombay, como back to-
HmdulIlm after hanng once beeD converted to Ohriltluity' .. 
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'fhat is the position. It is a misapprehension to hold tha.t these people wm go to other religions and find solace there, because there is 11os01acc in 

any religion in this world to one's heart's content. Untouchability there 
mnst be present in each and every society, as has been admitted by Mr. 
Gandhi also. It is argued that they are 40 millions ~n number and, if they 
go away, we Hindus will be weakened. Sir, I do not know the exact num-
ber of t he8e Depressed Class people. At one time we had it as 40 millions 
and that is the figure Mr. Gandhi put in his statement. A few d!,\ys later, 
when my Honourable friend, Rao Bahadur M. C. Rajah, led a deputation 
to Hjs Excellency the Viceroy, it came up to 46 millions in the" course of 
Ii f(~w days, and it has been put at 60 millions by Mr. Rajagopalachal'i, the 
worthy li('ntenant of Mr. Gandhi. So I am inclined to believe that 110ne 
of these figures is correct. They are all wrong figures and theil' number is 
not NO much. 

Itao Bahadur M. 0: ltajah (Nominated Non-Official) : What is you 
figure 1 

Pandit Satyendra Hath Sen: I am n .. t prepared to give any figure. 
I sJmply prove the discrepancy in your figures. 

'"" Rao Bahadur 1'tl O. Bajah : I took the figure as given in the Govera-
ment cenSllS. 

Pandit Batyenclr& Hath Ben : Then Mr. Gandhi's and Mr. Raja-
gopaluchari's figures are wrong. 

Sir, they argue that some concession must be made aeCOl'c\ill~ to desA, 
kala and patra,-very sweet and attractive words indeed. Bllt de.,h, kflla 
l,J.lld palm cannot take us beyond the basic principles of religiflJl. We must 
sticl, to the basic principles, and what are the basic principhll> 7 'rhe lJasic 
pl'inciples of the Hindu religion are three,-the authority of the V ed&S, th~ 
exilltence of God aOO the existence of re-birth. These are t.he three basie 
principles. We cannot go beyond the Vedas. The Vedas enjoin us to do 
ct'rtain things and we are bound to do them. We know what the value of 

1 p)( " numerical strength is : we Hindus are a majority 
. . community. What is the value of a Hinclu 

today T We are nowhere. and what is the value of Russia against Japan , 
Nothing'. The one thing needful is to have sincere people bclongh.g to a 
par1icular community: only one man will suffice. There is nil value to be 
attached to numbers. (Interruption.) J would, t.herefore, urge that my 
1IIJDourahle friends will be pleased to oppose thi" BilL If they really 
want to consult the opinion of the people-we have been dooded with tE'le· 
grams-my Honourable friend, Pandit Ram Krishna Jha, haH got in his 
llocl\f>t Rome> ] 50 telegrams ..... . 

Mr. It. B. Sarma : Who financed them' 
Pandit 8&tyendra Hloth Ben : I do not know : it may be you or my 

friellu, Mr. Rajah. ,Sir, I reiterate that the Depressed Class people should 
not: he fomented against the caste Hindus. They have liwd in perfect 
amity and concord for thousands of years past owing their allegiance to 
oa(Ch~ Hindus. They should be taught the relitrious principlc!! whicb made 
thf,il' fONfathers loyal to t.he BrakminH. ;I'hat will bring tlWlIl solace and 
enmfort. Otherwise they will find no comfort. Let me aSall rr: the Hon-
.ourable Members of tbis House again that we are prepared to give them 



evt"l'y facility and every relief : we are prepared to give them thcir living, 
trive thcm high posts if they are competent to hold them, gh'c them beats 
In the ]J()gislature if they want to have them. (Interruption.) 

I may refer here to another point also. If you really want to l1melio-
rate tllCll' l'ondition, it is not by allowing them temple entry which they 
really do not want, but by bringing them back to their heredit~ry pro-
fe8sion of which they have been robbed, not by caste ilindus, but by re-
formers under western influence. We are always prepared to make every 
('011cession for them : they have their proper share--the wuSilCl'mall and 
bl:ll'hpr and other Depressed Classes have ~heir ~are on ceremon~al occa-
sions : we give them alDlB specially on religious occasions such liS eclipse, 
etc.,. though my Honourable friend, Mr. Navalrai, is not prepared io give 
them alms even. He gave notice of a question which unfortunately was not 
reaclht'd t.his morning-I will read out that question : he is annoyed by 
beggars on station platforms ; he is annoyed by the exhibitlon of their 
diseast'iI bodies .... 

Mr. Lalchand Bavalrai : I am also annoyed by the Pandit beggar. 
on the railways and elsewhere. 

PllJldit Satyendra Bath Sen : I may tell my friend that the beggal's 
mostly belong to the Depressed Classes and are not Pandits. 

Mr. Lalcha.nd Bavalrai : My Honourable friend should underBt~d 
thilt that iR a different question &1togethel' : my question refel'$ til the hurass-
ment that they cause : and this sholll(\ not be ~ed up with the other 
q ll(\\ltion. 

~dit 8a.ty~~ ~ath 8aD ; But you !lhould give the~ alms, afte~ 
all . 

... La.l~ ~n.4:w,: YeJ, but not in tllat h~~g mann~r. 
P&ndit 8a.tyendra. Bath Sen: Sir, tcmple entry is no part of 

Swaraj ; Swaraj' is I concemea onIjr with political emancipation ; and this 
is even no part of their spiritual emancipation : they have got their own. 
teruple~ and idols and their priests and they are at liberty to worship 
there ; but unfortunately they do not do that ; though they have the 
right of making worship of Shiva and Shakti, they are hankering after 
temple entry at the instigation of others ; they should be made to realise 
their own situation and they should be made to live in amity and con-
cord with caste Hindus as they have done for the last thousands of years. 

One word more and I have done. Instead of put.ting it in a general 
form, I have inserted the expression" temple-going Hindus ". [find 
that that point was recognised by the Government also in the Govern-
ment communique which was published on the 23rd January. They say: 

•• But the Governor General and the Government of India desire to make it plaiD 
that in their opinion it is essential that the eonsideration of any such measure should 
not I'roeeed unlells the proposals are Bubjected to the fullest examination in nIl tJleir 
aspects no~ merely in the legislature but also outl!ide it by all who will be ofTected by 
them. Tb,s purpose can only be satisfied if the Bill ill Ilirculated in the widest manner 
for the purpose of eliciting public opinion and if adequate time is given to tlUII.ble all 
elalllK'B of Hindus to form and exprllll8 their considered opinion." 

That is the point. So I want to have it circulated amongst the 
Hindus only, and by Hindus I mean not the Brahmos as was demanded 
by Mr. Navalrai, but the temple-going Hindus only. And there is 
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8n~ther point. J put the time limit at .the 30t.h June. Generally three 
or four months time is allowed for the purpose of circulation for ordinary 
Bills. But this is a Bill of a sensational character and, therefore, I 
think nothing short of ten months will be adequate. The communique 
lays: 

•• 'I'his purp08e can only be satisfied if adequate time is siven.'· 

With these few words, I move my amendment. 

:air. R. B. Sarma. : Sir, I move : 

•• That the Bill be eireulated for the purpose of elieitinl opinion thereon by tbe 
end of June, 1934." 

. I do not think I shall be justified in wasting the time of this House 
by making a speech in support of this amendment, because it is so simple 
that I do not think any speech is called for in support of the amendment. 

-It is more or less on the same. lines as that of the previous speaker, with 
this difference, that. his is a more restricted one and contains words 
which, in my opinion, are absurd and impracticable, namely, temple-
goilJg Hindus. I do not know how it can be found out who will find 
out who are the temple-going Hindus. With regard to this, the Govern-
ment spokesmen had made it clear from time to time that Government 
are anx.ious to give the widest possihle pUblicity to the provisions of this 
Bill and t.o elicit public opinion in this matter. Therefore, there is more 
or less general 1I,~reement that the Bill ought to be circulated, except 
that there arc some enthusiast~ who wltnt pablicopinion to he elicited 
before;a particular date before the end of this year, and there are .other 
die-hards like Pandit Sen who want that the time limit should be the 
next year or the year after that. To my mind, both are impracticable . 
.As for those who want to have it circulated and opinion obtained before 
the end of this year, I thinlc thc time is flO short that it will not be 
practicable to get adequate public opinion before the end of this year. 
On the other hand, if this House agrees or if the Government support 
the amendment. that public opinion should be elicited beforl' December, 
1934, it may lend colour to the impres.'1ion that Government are IItand-
ing in the way of this useful social reform. Therefore, as a compromise, 
I suggest that 30th .Tune, 1934, is a proper date by whieh public opinion 
should be elicited. I may inform the House that in thiFl J have the 
support of. my friend, Mr. Rajah, who is a reprE'sentative of the Depress-
l'd Classes in this House than whom there is nobody more interest.ed in 
the welfare of the Depressed Classes, and I hop€' Government will see 
their way to accept this and show bona fides of their sympathy for the 
great cause. 

Mr. Deputy President (Mr. Abdul Matin Chaudhury): Order. 
order. The House stands adJourned till half past Two. . 

The Assl'mbly thl'n adjourned for Lunch till Half Past Two of the 
Cl()('k. 
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TUB-HINDU TEMPLB ENTRY DISABILITIES REMOVAL BILL. ~~. 

The Assembly re-assembled after Lunch at H::llf Past 'fwo of .th(l 
CIocl" Mr. Deputy Pr('sident (Mr. Abdul Matin Chaudhury) in the 
Chair. 

Mr. D. K. Lahiri Ohauclhury : Mr: Deputy President, I am very ·glad 
that you havc called my name and givffi me the opportunity of expressing 
my views on this important. subject. I have said on different occasions 
that' I am one of thoHe who do not believe in social reform by legislation ; 
aud, as IJuch, I will oppose all the measures at ev~ry stage in whatever 
form they eome before the House. I feel sorry that my Honourable friend, 
Pundit Sen, has been so uncharitable towards Mahatma Gandhi. Even 
Psndit Sen had the courage to address the Mahatma as " Mr. Gandhi ", 
and, further, he remarked l~t evening that the Mahatma was doing 
all these things out. of " Dambka " and II Ka.ma " which mean vanity and 
pit88ion. J cannot tolerate these remarks against the Great Mahatma 
wM~e sincerity and honesty cannot be challengted by anybody. :It cannot 
be denied that the treatment meted out to these Depressed Classes is so 
distressing that I am rather ~lad that the Great Mahatma has taken up 
weir cause, and he has cherished the idea of doing social good to these 
people. 1 quite appreciate that. I also appreciate the feeling with which 
he starts the campaign against untouchability even at. the cost of his life. 
He is doing' everything he can to ameliorate the condition of the Depressed 
Classes. No one can deny that something should be done for the uplift of 
the Depressed Classes. I am !lure that my Honourable friend, Mr. Rajah, 
who is present in this House, has better experience of the pinch of the 
Ahote for he is one of the sufferers. It is a fact that in Southern India 
they are dealt with even worse than animals, like cats and dogs. No one 
can deny that. 

Pandit Satyendra N&th .Sen : In t()wns, or in viltages t 
Mr. D. X. La.hiri Ohaudbury: In towns, in villages, and even in 

Pandit Sen's house, I say. (Laughter.) 
But I do believe and believe sincerely that, by moving a measure 

like t.hi'!, the real object can never be served. Sir, the minority problem 
ha,s played a foremost part and a dangerous part, if I may say so, in the 
field of politics. If we look into t.he parliamentary debate of 1910, we 
will. find that there was a strong move to establish a minority party in 
IndIa. The object of tll/' British politicians has been serVed and they 
haw gained their purpose. 'I'he Communal .Award and the Poona. Pncti 
have d(Jomoo Bengal for e\,l'r. It wn'! rightly gaid by the Home Member 
la~t evmling t.ha~ {','en t.hough many of us felt the effe~t of t.hr. Poona Pact, 
we were ahsolutely silent in order to !lave the life of Mahatmaji. We did 
not rais!' a single protest. against the pact though it was extremely 
dangerous to Bengal, and, practically speaking, the futurf' of Bengal is 
absolutf'ly dark !:'Mnomienlly, socially and polit.ically, and every citizen 
of Bengal is g'roaning Huder the burden of this Communal A,vard, especial-
ly undei' the Poona Pact.. . . . ,. 

Mr. Deputy President (Mr. Abdul 'M'atin r.haHdhnry) : We are not 
dis(lUssing the Poona Pact. Weare discussing t.he Temple Entry Bill. 

Mr. D. X. Labiri Oha.udhury : Yes, Sir. I am not diRcussing the 
P?on!l Pact ;.1 am discussing the Temple Entry Bill, but, at. the same time, 
t!us 18 the nght and opportune moment to record our proteRt constitu-
tionally, and this is one of the main reasons that I am objecting to this 
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Bill. I ma~ state that the Poona Pact hAs done enormous inju[',!, to the 
whole of Bengal. But that does not mean that one should criticisll the 
MlA,hatma so severely. His past cannot be shaken off by oJie of his present 
actio~s. ~ I strongly resent the remarks which were passed by m~y friend, 
PundIt Satyendra Nath Sen, yesterday about Mahatma Gandhi. lie calls 
hWlself It Pandit, and, may I ask, whethoer he knows the definitjon of a 

, Pundit which is given in the Gita Y The definition is : . 
" Ya8l1a .af"1l6BamGrambha 

Kama ,onkaZpa l1or.iitG, 
J'lanagni dagdlaakarmanam, 

Tamahah pandUam b'Udhah." 
That is the definition of a Pandit. (An Honourable Member: " Translate 
it. "') I am going to translate it : 

•• One who hll.ll given up all kinds of worldly desires and l~mbitioD8 antl ont- who 
if! bereft of taking any initiative in any worldly alfain and one whose worldly alltivitiell 
IIoIe 'urut ill the IlBered fire of knowledge i. said to be a Pandit by the wise men." 

Now, may J Il'lk t.he Honourahle Memher whether he know'! how that 
PanrJit· will bf'hav(> with the untouchables. That sloka run!! as followR : 

II Vidya VinaJ/lJllompanna, 

BralimaneJ/ gobi ha8tini, 

BhutMohai11G 8tuopakeoAo, 
PamUtaA .amadar.1ainaA." 

Which means that ., Pandits should not diiferentiate betwee~ learned, 
amiabJe Brahmins, cows, elephants, dogs and r,ha.ndala (untouchables) ". 

Pandit 8&tye;cIr& .&th Ben: When you are in nee4 of mil~ you 
,"11 approach a dog and not a cow ! . 

lIIr. D. X. La.hiri Ob&udhury : I do not know what my Honourable 
friend means. But I can say that a Pandit should embrace every body, 
whether he be a Brahmin or an untov.chable. 

lIr. 8. O. Mitr& (Chittagong and Rajshahi Dhrisions : Non-Muham-
madan Rural) : lIe is a Vaidya Brahmin, don't you admit it f 

lIIr. D. K. Lahiri Ohaudhury : Now, Sir. There are three aspects 
undet which I oppose this Bill----tiociaUy, politically and spiritually. 
Socially I say that there will be KO many differences between the DeprellSed 
Classes and the cu'ste Hindus t.hat instead of bridging the gulf, the di1ter-
cnces will be so widened that no power, however strong it might be, will be 
able to bring them round. My conviction is that social uplift should go 
pari pa,qlltt with political uplift. Dntil the country is politically advanced 
and uttains political liberty, sodal liberty is bound t.o bl> very remote. At 
this stage I must stnte frankly and candidly that the author of this Bill, 
who cOllld"l1ot. exercise his brain to uplift thf' cause of politics. in this 
(lOuntry, has thougM it· fit to take up the CaUMf' of social uplift by means 
of this mea!!urf'. 

Now, I come to the politi!'/I) side. The political aspect of this ques-
t.ion is very grave, but this is not the propr.r oC(~lIsion for dealing with it, 
oocamw the Chair will rule roe out of order. But one thing I want to 
emphasise is that' there are great many estates and propertieIJ ill- this 
eountry which are endowed in the name of a t,P,mple, and' if this' Bill is 



'DIB JilMl)U TBJIPLB ~ DIlI6.tIIIA'1'IB8 BUOVAL BILL. -passed, mnny of the temples which get coJItrib1lt.ions wiN. 'be deprivM ¥of 
tlwsc contributions. There are many families which have been maintain-
ing their livelihood from the contributions of the temple for ages and, atl a 
landlord, I feel that if this Bill iii passed, it may dt'prive their rights of 
enjoying those contributions. It is so comprehf'nsive in its scope. From 
my scrutiny of the temples in India, I find Ulat there is not a single 
temple in India which can be called a public t.emple, because I temple, 
according to Hindu religion, is pel'l!onal. It is not like a Christian Church 
or It Muslim Masjid. If any gentleman erects a temple out of sincere 
devotion to his rf'ligion, it is his bounden duty to look to t.he interests 
of that temple so that the temple may not be polluted by others. He opens 
the temple to- the part.icular caste to which he belongs and he may 110t 
like other castes to enter into it. If this Bill is passed, there will be 
grcnt difficulty ill (~onducting the m8illagement of the temple and even the 
necessary obligation8. 

Mr. B. V. Jadhav : There i8 nothing in this Bill about the manage-
m«:nt of the temple. It is only aoout the entry. 

Mr. D. K. Lahiri Ohaudhury: The trouble is that the temple entry 
. is only thl' beginning. When other classes enter tht"temple by a majo-rity 
of t.he voteR in a particular locality, they will claim the right to direct the 
manageml'nt of the tmnple. This is only the first move. So, from thi8 
poiJlt of ;view. this Bill ought not to be pa.<1;sed by this House. Take fGr 
instance the Jagannath temple. There is no question o-f untouchability 
there. Everyone can' enter that temple, but even that temple belongs 
to the Raja of Puri. That is ))ot: It public temple. The management at 
present lies with the Court of Wards. There is an officer in charge who 
conducts the management. So- also about Badrinath and the 'Kaligh~ 
templel5. That is one aspect of this Bill. Then, Ilnot.h~r aspect: it! thill. 
My iCIea of a Hindu tClllple is that a lliNlu goes there for the realisiltioll 
of 'his own self. It is eaIled a mandir in Sanskrit. A mandtr is a place 
where YOll e~n go and coneentrate your mind to attain the truth, or the 
ahsolute. That is the ideal of the temple. Temple entry can only be 
had by those people who really believe in the existenoo of God. 

Mr. Lalchand Navslrai : 'Do not the Depressed Classes believe in 
Ood , 

Mr. D. K. Lahiri Ohaudbury : They do. That is why I say that they 
Bl11st have temples of t.heir own. They are. after all the creation of God. 

Now, the Depressl'd Classes number 40 mi1lions in India and there is 
nothing to prevpnt. them having their own templt's for their own prayers. 
They ('an manage them themselves. That is my real point.. I do not 
minimise the position of t.he Depressed Classes in any way. 

[At this stage Mr. President (The Honourable Sir Shanmukham 
Chetty) resumed t.he Chair.] .. 

They must have a place of their own where t.hey can concentrate t.heir 
miJJ~ on Ood. Every one of us who is born in this world ha., got 
spiritual claim of worship in him snd no one ean deny that every man 
has the right t.o worship God. But. passing a legislation of this kind, 
yO~l should not infringe on thl' rights of those who have ereeted Rnd 
'tmt~weo. ·theBe 'temples for a particular purpose out of their generosity 
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anil' firm belief in their r~pective religion.: That is the re880n why I am 
objecting to people entering It temple, the donors. of which never contem~ 
plated that those people, who belong to other castes, would en tel' the 
templelS. They erected them only for a particular class of people belonging 
to his cO:gJ.munity. I will neyer take any objection to the Depressed Class 
peopl£' having thcir own templt'S and worshipping in the~ .. That is my 
point which has forced me to take my stand against this Bill. I verily 

_ believe that Mahatma Gandhi has taken up a very right attitude for the 
uplift of the Hllrijans, but I appeal to him in the name of truth, justice 
and equity, not to set up one eommunity against the other; in that case 
he will hardly he able to attain his object. The laud' of India is sanctified 
with the blood of so many disciples who were born and died here in the 
nlUTle of their religion. India is a place where every man can forsake his 
property and wealth, but no one will. be prepared to forsake his own 
religion. India is a place where so litany prophets were born. In this 
connection I blame also tile Treasury Benches for having allowed this :ali 
to be diSCllsSfld on the floor of this Honse. Their policy has been not to 
infringe the customs and rights of any people by any law or legislation, . 
but unfort.unately in thill House we have got the right to discuss any 
matters, be they social or political or religious. But I do hope that the 
Treasury Benches will at least take up the ca.use of the particular com-
lnWlity whidl stands to lose a good deal if this Bill is passed into law. 
If t.h£'y will l1110w this Bill to bp- passed. I may tell them with all the 
emphasis that I can comma.nd that there will be such a social revolution, 
instead of peace and amit.~r in this country, that no power in the world 
will be ahle to coutrol it. If th!! f'xecutiYe of this country also meddle 
with t.he religious rites and lmstoJllS of the people, then their administ'ra-
~on nlso will be in jeopardy. I do not undf'rstand the attitude of Pandit 
Sen. Why has he romc here' with 'folded arms to move a dilatory motion. 
We must fight very st.rongly on this point a.nd should not. hesitate even. 
to shed our blood ill the temples, because I do believe in the fact t.hat, in 
the name of religion, bloodshed has occurred in t.his eountry several timeB . 
. At the same time, W(\ must always keep a 80ft corner for those who ha.ve 
been ba(ny t.reated in this conntry. If any schools and other institutions 
a1'e started for them, T declare it., on the floor "of this House, that. I am 
IJrt'p8l'£'d to help thp-m in £,yery possihle way, bnt let them not infringe 
the ri!?ht<i of the Rrahmam'l an~ otherll in the temple. 'rhat is not a proper 
thin/!' for them to do. J am a Brahmnn, Sir, and am speaking in the name 
of Brahmans today. Of course, I am not a Brahman of the orthodox 
type, but a moderate Brahman, becaU!'Ic my mode of living and my customs 
are quite different from those of orthodox persons. Tome every human 
being is human and there is no difference between one soul and another. 
That is the highest conception of the Hindu religion. Sir, I am a Vedantist. 
I helieve in the doctrine of Rrallma t.hp ahsolute. Rut I feel for those 
Brahmans whooe feelingR are such t.hat t.hey cannot tolerate a.ny infringe-
ment upon their relil!'ion8 rites and Cl1St.OInR. T hope that the executive 
will tal{e up that. attitudp- seriously. IJet. t.hem rememher that India is a 
country ",h('re thousands of relir,rioul! wllrs haye taken place and· the 
page!>' of its history are full of such religions hloodshoos. 

RaD' BahaduT M. O. Rajah: Mr. Presielent, t.he reason why' I 
~ntervene. in this debate is t.o clear eertain misconceptions that are lurkUW 
In the mmds of some of my friends in the House. Sir, I am extremely 
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Borry that my revered leader, Raja Bahadur Krishnamacharl, is not here 
today. The other day, on the ·24th l\larch,. 1933, while opposing this Bill, 
he said that as far as human memory could go, these gentlemen (referring 
to Depressed .Classes) never entered a temple and that their entry would' 
desecrate ·the temples. ~ir, I shall preSently show to the House that the 
Raja Bahadur was not correct in this. 

It is most unfortunate that there should be in this' country a clnss of 
people who believe that the exclusion of certain cl888eS from temple 
won:;hip is based on the true interpretation of .the precepts of Hinduism. 
Little do thOlJ~, belonging to this claSs, realise the injury they are inflicting 
upon th'e religious and political well being of the Hindus. It wi1l be out 
'Of place to go into the very debatable question of how far the ancient and 
sacred books support the case for or against the untouchables. It will be 
more interesting to consi.der that such a sentiment is purely ~f a historical 
growth and was an evil growth of certain political conditions that existed 
in this country in the past. This inferiority was a political condition 
caused by the conquest of the country by the White Aryan races and it is 
no wonder that the White races effecting a slow domination over the 
Coloured races d'eveloped a sentiment of superiority over the conquered, 
and the literature of the conquerers refer to this sentiment. There can be 
nothing inherent in the nature of the people to justify such a permanent 
assignment of a place of inferiority. It can be easily understood by those 
who have a knowledge of historical growth of institutions and cllstoms. 
Sir Herbert Risley, wl'iting in the" Census of India (1901) " remarks : 

.. In Madras, the Mala, the Nair and the Pariah of whom the last retain tIll' tradi· 
tions of a time when they pOBHetlBed an independent OIIganisation of their own had 
beell dell'gated to a low place in the Hindu social system." 

Sir, the Depressed Classes represent the earliest civilization of India. 
:; P ll. IJong before the Aryans came to India, the Dt·pressed 

Classes had their own political and sociaJ ilUltitlltiuJls : 
" A time before this when tho Aryans ('.arne to Iu.dill ". 

lIIIys F. A. St.e~l in lntli.a thrO'Ugh Ages: 
" they found a people in India dvilised enough to have towns and disciplined troops ; 
to bavtl weapons and bannerll ; women, whose omam(!htB were of gold; poisoneii nrrows 
wl1(1lle heads were of Bomt' metul that was probably iron' '. 

These were tIle anoest.ors of the present De:pressed Classes, a tawny race 
as compared with t.he white skinned Aryans. The Aryans called them: 

" the neglectors of sacrifices, who decorated with gold nnd jl'wels ", and ,. dwella1'll 
iD iron cities ". . -

There are at the present day some relics of their ancient rights and 
pri:vileg'es which show beyoild doubt the former greatness of these pllople, 
WhICh are still to be found in the village orgallisati(}ns. Their decis!on in 
disputes concerning ownership of land is considered as final. Mr. W. F. 
Sinclair calls the l\Iahar as the guardian of boundaries and of public peace 
and hcalth. 

In an inscription of t.he eleventh cent.ury A. D., we find recorded the 
decision of one Vesali Parian and his councillors to be a final one in a civil 
e8Be concerning the ownership of a piece of land belonging to a t('mple. 
The special privileges the Depre~d Cl888eS enjoy even to this day point 
to theIr former greatncRs. At the annual fe~tival of the tutelary Goddess 
~ .George Town in the premier city of .Madras, the Thali .or marriact 
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badge is tied round the Goddess by a member of the Depressed OIusses in 
the name of the entire (',ommunity. A m'ember of the Dep1'e8Red ('lasses 
officiates as Priest. at tile bull games at Dindigul ; during the great Hindu 
annual f!'8th'al at. Conjt'evaran, Srivilliputtur, Kumbakonarn, 'rrivottyur 
and other pillces in t.hc South, the members of the DepreSSt'd ClasFlcFl ate 
allowed to pull the ropes of t.he huge cars containing the idols. During 
the festival of Siva at Tiruvalore in t.he Tanjore Dist.rict, the headman of 
the Depressed CI88st".'i is sp'ccially honoured by being placed on the temple 
elephant. along with the God and made to carry the Chowry in his Il1tnd 
for fanning tilt' idol. In the famous temple of Krishna in Mclkote, in the 
Mysore State, n1t"mbers of the Depressed Classes are accorded special 
privileges. 

PanditSatyendr" 5ath Ben : Where do yon get all these 7 Why 
special privileges ? 

1.11.0 Bahadur M. O. Rajah: You are ignorant of facts and figures, 
and yet you ca.H· yourself a Pandit. Your ancestors were mor~ sensible 
than you are and so they accorded special privileg'eS. Melkote is 1.11c chief 
8eat of the Sri Vaishnavite Brahmins and tpe place where Sri Ramanuj 
lived in t.he 12th century. They enjoy a similar privilege at Sripel'umbadur 
in Chingelput district. In the case of a number of templell, there .is !l 
periodical admission of the Depressed Classes 'even under the present 
practice. Yet Raja Bahadur Krishnamachariar says, 88 far ItS humlUl 
memory could go, these gentlemen never entered a temple. Th'c Vallu\,ors, 
& section of the Depressed Classes, were priests to the Pallava Kings, before 
the advent of t.he Brahmins and even for BOme titn:e after, Sir Harold 
Stewart, in the Census Report of 1891, quotes an unpublished Vllttelllttu 
of the 9th century whiCh says that Sri Valluvar, the temple minister, will 
employ six men daily and do the temple service. 

i)r, Gustav Oppe~ in his book, " TIte original inha,bita-nts of Rhl/.f'at-
varsha or India ", says: 

" Valli is a well-known female name common among the Pariah8 and Pallnrs ". 
"Hubramanya, the South Indiallttrepresentative of Kartikeya, the 80n of Siva, is 
credited with having chosen a South Indian girl ealled Valli a8 his wife", "That 
8ubramanya'8 wife, Valli, W8.8 a low easte Bouth Indian woman", •• Parvati, the wife 
of eivl1 uml daughter of the mountain Himalaya, i8 even worshipped 118 a Pariah womlUl 
in hpJ' disguise 118 Matangi." 

Sir, there are many sacred places and many holy temples, in South India., 
but for inspiring t.he pure joy of religious ee.~tasy there is perhaps no 
place equal to Chidambal'am where the Divine Essence of the UniveNe is 
represented as engaged in an eternal dance of delight. Herl', N811da, 
belonging to the Depressed Classes whose very existence is one lon~ story 
of unremitting toil rewarded by poverty, social degradation and relilPious 
excommunication panted for a glimpse of that God whose heart is 10"; and 
whose feet, ever active and ever moving and ever balanced in joy, Did 
not Ood release Nanda from bondage to a master who was both an ort.hodox 
JIlrahmin ILIld n landlord' Did not Nanda aspire for a vision of God 
,,'hill' he was still enclosed in flesh' The image of Nanda is found in aU 
Sai\'a t.emples and is worshipped t"vlln to this day by the devotees. Among 
the 63 Na.inars or Sah1te Saints who are worshipped as ~ the wcll 
ltnown Nanda and the holy Thiruvalluvar belong to the Depressed Classes. 
ntd hot God order the Btahniin priest to catry Titupi.n AlWar, lIIe'Ui-
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touchable vaishnava saint, on his shoulder right int:o the temple' Do not 
thl' orthodox Brahmins aecept tRat Tirupan Alwar has become one with 
God Sri Ranganatha at Sriran::ran in SQuth India 1 Do not the Vaish-
nllvite BrahminI'! chant the verses in thE' famous work of Tirupan Alwar, 
•• Amaran Adhiparan " in all Vaishnavite temples side by side with the 
Sanskrit hymns? Is not. the image of the Tirupl1l1 AI war now found in 
all the Vaishna"ite temples in South India and Ulliversally worshipped' 
Among the twelve Alwars or Vaishnavite saints who ar~ lIOW being 
worshipped as Gods in Vaishnavite t.emples, th'e famous Tirupan Alwar, 
Nam.baduvan and Maraneri Narnbi belong to the Depressed Classes. Ravi 
Das of Oudh,' Chokarnela of Maharashtra and Hari Das of Bengal- have all 
sprung up from the untouchable classes. So also Arundhati, the wife of 
Bra.bmarishi Vasisth, one of the Sapta Rishis, who was famous for her 
chastity. 

An Honourable Member: Where do you get all these from? 
Rao Baba.dur M, O. Rajah : I am surprised that these people should 

call theinsel~"eR orthodox Pandits and yet are quite ignorant 01' Hindu 
history and Hindu religion. These Honourabl'e gentlemen come here in 
the name of religion to defend Hindu religiOR and it is a shame thilt tlley 
are ignorant of these things. Wilen Abhimanyu, 80n of Arjun, was hit 
by an arrow, what did Subhadra, his mother, do' She invoked the 
bl~ings of Arundhati and her son recovered. What does this- sillnvY 
TIiisshotVs the high veneration with whiC!h she was held by 'womell of all 
~i8.sses. Jambavan, who was called a bear in Rlimayan by th~ Aryan 
poet in his conceit, belonged t() the Depressed Classes. Jambll.van was 
the cust.odian of all ancient l~-&rning and a mighty warrior. Yet, Sir, 
Raja Bahadur Krishnamac,hariar says that the entry of these gentlemen 
into the temples would .desecrate these temples. ~ir, these facts show dlat 
tbe so-called untouchables were intimately connected with the important 
Hindu temples in India and that these. templ'es originally belonged to 
them. All the ,.ncient Hindu temples in India belonged to the Depressed 
ClllB8e8 and not to the Aryans. They were gradually taken over' from 

the Depressed Classes. The f()Uowing extract from 0 'Malley's Indian C(J.~te 
Customs will show how the Brahmins usurped the rights of th(· Depressed 
Classes' priests. Sir, 0 'Malley says : 

•• A (',UriOU8 example of the way in which BrohmlUlB become associated with non· 
Dralllll1IUieal worship may be mentioned. In Bengal there is 8. Godling, called 
DluUlII,,!aj, wb~ is ~ow worshipped in the shape of a stoDe and credited with POWelII 
of h(.allllg. HIS Prltlsts are ,"ollllllonly lIIen of th'll 1I(~avanger castes, sueb 1111 Hari 
and lJom, In olle district 801l1e RruhnulDs suffering from diseases belitl\'l.ld to be 
ineurahll' turned in despair to nbnrmaruj, vowed to make oiferinga if cured and were 
mir'lcnJously cured. They had to redeem their vows but would not make tilp.ir vot-ive 
oft'l'~ing"s through the established priest, who was an untou('.)lI~ble Hari. A \\uy (lut of 
t~e lIIlrn9se W!lB. found by iIllltallin~ a 10,"". Brahman who WIlS rp.ndy to allsol'iat~ hilTl8elf 
Wlt~ thl' Har! ~n order to make It a hvmg. The two became partners, I.lMb hn:dng 
a cl!entele of hlB OWll, but the Brahman was predominant partner, for he forcell the 
Harl . to m!1ke hiB lIacrifices of ptga and cocks in the jungle behiad the buiJding houming 
DharlRoraJ. Finally the Hari family died out and the Rrnhmnn remRine<1 in lI(tle 
f(t88cssion. " 

Sir, this was how these temples which belonged to the Dl'prf~SRf'd 
Cla!<ses passed into thl' hands of these cunning Brahmans. Sir. in thiS 
connP.etion l'mayalBO lay certain facts before YOll to show that God does 
not. ~ake any difference between untouchables and the hig)} casfe men. 
Have' you heard rtJf -the U 'Midday 'Pariahs "'. a "Brahmin sect of" old P.t:filR~ 
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by G<ld Shiva and made outcastes for 90 minutes everl day' 'rhis ClIrS3 
contjnues to this day in Tirriwalur in Tanjore distrlct., from wlwre my 
leader Haja Bahadur Krishnamachariar comes. Certain high c~te 
priests in Tiruwalur once decided upon holding a yagna or great sacrIfice 
and to rf'quest IshvQ1'a or God to be present on the occasion and to receive 
the offerings in person.' A d,'plltation waited on the presiding deity. 
But the deity would not think of inoving from his place, but wanted the 
oflerings at the temple. Through th~ intf'rvention of the Goddes~, word 
came to thcJU that God ShiYR would be prl~nt at the function, but that 
he would not be dictated to as to the mode of his dress. The priests 
IlgJ'f'E'd saying.'" Oh, yes, let him come as he plewres ; what differer.ce can 
it makf' to llS ? " The priests were dressed in immaculate dr'C~. The 
sacrificial fire' W8.'l ~lowing and the !'Imell of butter hung heavily ill tht' nir. 
'fhcrc were only a few second .. more for Shiva to arrive. But no signs of 
his coming. But just at twelve, the appointed hour, the priests saw an 
outcaste, carrying a carcass on his back and followed by four dogs with 
his wife in Pariah garb. To avoid their being getting polluted by this 
oritcaste and his wif"e, they took to their heels not caring what became of 
their yagna. But the deity, for it was He who had come with the Goddess 
ill that dress with the four Vedas aM thp. dogs, symbolically accepted the 
Io!'ifts, blessed the really pious aud departed in haste. But lIe ()utlwlt.ed 
the priests who had fled. Through the intervention of the Goddess, Shiva 
laid it down that they shall be untouchables only for half a jama (90 
millllta<J) a day. All men are equal in the eyes of God. God is for the 
sinners and the oppres..'1ed and not for the orthodox, who think th"w are 
righteous. 

Sir, these clearly indicate that such a low state was never a natural 
t;tnt(l and those responsible for creating such a ,,'tate could have el\sily 
f;oHlI'ht and found an authority for such a state in' the ancient 811d sacred 
books. The' state of law was in so confused a condition, 8oC8pable of 
being lent for any interpretation, that. it was no wonder that any number 
of texts could be found in the anci'ent books by those who were anxious to 
~a1'ch for it t.o prove that thp ancestors of these untouchables W(,l'C real 
devils. Imagine in what state these authorities must have been in those 
dark ages when the white race" flushed by the sense of conquest sougllt to 
crellte and render permanent its own rmperiority and the corre~ponding 
inferiority of the conquered races. How easy worild have been t11e task: 
and are we for ('ver to be in a state of religious serfdom booause of these 
text .. , Sir Thomas Strange, whose monumental contribution to th-tl 
deV'elopment of Hindu law is well recognised, writes thus : 

.. To thoae who have made the Hindu law a pa.rt of their study, it c,anuot appeal' 
Itrnnll'e that it is ao uusettled and contradictory. Many of the opposing wIitels are 
in point of credit equal to each other, and regardleu of consiatene.y texts d.re a(loptecl 
fo~ caeh for the purpo/le of austaining his own end. The obsolete is confouncled witll 
the Ileknowledged law. The context ill often omitted and puaages whieh ought to bo 
mllltivel, eODsidered are quoted as if they are absolute and independent in themseivol. 
We (,Rnnot therefore wonder that 80 little satisfa.·tion is obtained from R •• thority. 
Nor enn we but lament that 80me effort hal! not long since been made to distinguish lind 
separate thOle whieh' are not rules of action .• , 

These remarks of a great scholar in Hindu law correctly describes 
the state, ,and one wonders how 81]Y correction can be centred on a state 
of law in" this oondition. ,We beliflve that ignorance alone em justify·., 
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blind 8 faith and the objection from the class, that !!Wears on the holy books 
may be set lIB~de as unworthy of consideration. 

, 'I'he learned author of this Bill cOIl8iders th:e impossibility of the 
disability being ever removed by any method 'beside legislation. The final 
pronouncement of the highest judiciary in the land in 35 Indi~n Appeals, 
176, shattered the, hopes of those who believed that by a series of judicial 
decisioJl8 thill much desired removal of disability could be ~ltecteu. But 
the pronouncement of the Privy Council would be no surprise to those 
who knew the unwillingness of the British jurist to interfere with the 
personal uliages and customs of the people of India. Though those now 
truineu in a sYlitem of democratic jurisprudence realise all the inequity 
of certain rules of law they are unwilling to interfert'. But whenever 
the legilliature did intervene to correct such inequities th'ey have heen 
beneficent measures. In actual life we have experienced the benefits of. 
legislation and we need have no apprehemuon for the future in putting 
tIns Bill on the Statute-book. The sooner this disability is removed the 
better for our religion and the sooner these ancient barriers are hroken, 
the ancient gulf is bridged, the earlier will be the unity of the race of 
Hindus realised. 

Sir, there is no ingredient in the universe separate from Brahma, . 
, that to look upon the world of me-rits and demerits with an eye 01' absolute 

equality is the only means of liberation, that to view ,all things as Brahman 
is the only means. of salvation. To the pure all things are pure. This 
is the basic principle of Hinduism. What did Sree Krishna say in the 
Gita f 

., See me in every one. If you insult lLIly one, you insult me in him. If you 
disdain anyone, you disdain me in him. If you love me, love every one, for then 
&lolle do you really and fully love me." 

Sir, thi'l Bill confers on millions of untouchables certain bencfit'J anfl. 
removes from them the age-long stigma of inferiority, confers on the 
emancipated a sense of l:ielf-respect and is the greatest contribution towards 
the abolition of untouchability in this land. 

With these words, I support the amendment of my friend, Mr. 8Itrmll,. 
that the Bill be circu'Jated for eliciting opinion thereon by th{' cnd of 
June, 1934. 

Rai Ba.hadur Kunwar Ragbubir Singh (Agra Divisioll : Non,.l\Iubam-
madlln Rural) : ~il'. at thf' outset 1 mUMt admirf' the ingenuity of the 
authurs of the ~1l1, but, hefore I pxpress an opinion on the Bill, I must 
show the genesIS of the measure. It is undoubted that the majority 
of the educated people ill the country are in favour of templl' entry and 
all tile English papers except the Indian Mirror are in favour of temple 
entry. Therl! is no doubt allro that the religiou,,; consciousness of thf\ 
~ople ill on the increase and I have ht'ard t.he objectioM and r;~fld the 
VIews of the orthodox people on this question. Their fil'l!lt objection is the 
'!fant of ('leunJi!l~RS in the Depressed ClhSS people. But, Sir, that objp.ctioll 
18, grfl(JlIal]y falbng; I have spen even in villagl's that the Dcpreascd CI888 
people arc cleaner than the Brahmuns or the high C8bi;e people. The 
second objt'ct.ion is about customs and u'Iagc8. But, Sir, when the tilllp.s 
are (~hanging, I do not see how the old customs and usages can continue. 
We must lind we will have to chang!' with the time!CI,if weare to live in this 
wDrld. 'rhe third objection, aH the Honourable Member bas just' pointed 
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out, is that Dr. Ambedkar d~es not want temple entry. Well, what he 
said was that temple entry was a side il:lSue, but he wanted bread for the 
poor people. The .fourth objection is that the mere sight will poHutc the 
deity or idol. But. this vjew dops not stand on strong ground, becaUile we 
see in 7tlClas when the pr(lcel>8jon-s are taken out, and when the idols are 
taken out, c\or.rbody bees them, and there is no p,.ayas(:kit or cleaning of 
Hle idol nfter the procession hHS been taken out. The fifth objection is 
that the jU{/'I'IlOha.ll or the place where the idol is installed is too sacred to 
allow anybody to go there: it is sacre<1e\-en for t11e ordinary people; 
even a Brahmin like myself OIInnot go inside the jugmokan, and I cannot 
go unless 111m dl'e&Sp.d R~ the priest wanb. me to dress ..... . 

Mr. Lalchand Navalrai : Are you orthodox or liberal' 
:ani Bahadur Kunwar Raghubir Singh: I am a liberal. I do not 

see ahy object.i:m if th('se IltlOple are allowed to enter the compound, if not 
the juglJ1.rJhan. '1'he sixth objection IS thut twice-born people only can g~ 
there. By twic('-born what I hew under!itoocl is that thQge who are in-
Vested wilh the sllcrE'd tlJl~lId nre considE'red to be twice-born. But now 
with ~he ehalJge of tim<:'R, 1 Rl:e that even the Depressed Classes ure u~ing 
the sacreJ thread. So I do n'ot kllO\\ how tllis difficulty is going -to be 

-s61ved. The seventi. objection of th~(' orthodox p('ople is t.hat the private 
temples 'Jannot be thrown {Jpen to these Depressed Classcs, but tne puhlie 
temples are ahva;ys open. Now, Srijut Dhirendra Kanta, Lahiri Chaudhury 
~d that· there was no public t~mple,. But in our, ,provinces there are 
gOlldessf's under the trees: they have a !i&nall temple and everybody haslL 
right to go there, md if there is 1\11 image of Lord Shiva., then if nobody 
is there to look after t.he image, it is open to everybody Ilnd everybody g08lt 
there and. can do puja anel worship ..... . 

An HODourable ltIember : Then what more is w~ted , 
Rai Bdbadur Kunwar Raghubir Singh: I am giving your views and 

your objeetions, and I will comf' to my view'! later on. Their last objec-
tion is that, if this Bill is pp.'1sed, tliE'n tho orthodox people will not go to 

Jhe t.emples, that they will leave off visiting the temple and so th(> Jlur-
p(lJe ff)r which they were b1\ilt ,viII not be atiain£>d. But J see that orthodox: 
peoplt, harrill~ a f('w exceptions, are not. very keE'n on going to temples. 
I mY'i(,}f go t.o t.he temple once a year or twice a year ...... . 

An Honourable Member: So frequently as that! 
, RBi Bahadur Kunwar Raghubir Singh : So seldom I should say. 

The uext consideration in this COllDel·.tion, as has been pointed out, is that. 
O(.d did not differentiate between man and man. If we see 'a man, we can-

. not say that he is a Depressed ClOIiS man Or that he is an orthodox man or 
a SII'naia1list or Arya Samajist : it is not written on his forehead that he 
i.;; an untouchable. If an out~ider were asked to see Rao Bahadur Raja 
and l'andit Satyendra Nath 8('n, he cannot differentiate between them. 
(Laughter.) Then we know t.hat t.here was Raidas in my province, & 
great bhakta or worshipper of God ; he was a chamar by caste ; and there 
was Slldna, a butcher; and Kabir who was a spinner, not of the Gandhi 
tY1Je, of. course, but he WII8 a great worshipper of God : they were all great 
blvlkias .. .... . 

Mr. B. B.' Purl (Weet Punjllb : Non-Muhammadan) : Kabir was a 
Pu1lftlb uwi. 



Bai. B...au.Mur ~war a.ghullliJ' 1iq1l,: But he, liv~d, in l~cnares ; 
they we~~e all Depres~eu (:19'1'1 people,but t.hey are concidered to be the 
tellclwrl; of mankind.' Honourable MeJllbers must havc heard the nll1;:le 
of l\li"II, the great Prin('l!bs of Udaipnr, who is considered to be the Rani of 
alJ Hindus: she belongt·d. to that family and. l>lJle became a wm'shipper of 
God, a blwkl(£, and she went to Benarc[,l and adopted thi~ Raidas as her 
(J Ul'U. SO it it! admitteu on all hands that these people have been teachel'fol 
or mankinu. So there are people even among the Depressed Cla&!e:ol wru.. 
are gvod ; all Dlell aJ'e rIOt of the samt' kind. There is a proverb or motto 
which iE believed even by Christialls, and perhaps also by Muhammadan'!, 
that" to serve man is to ~rVe God". If we cannot serve God in a proper ~ 
mlmner. we have to serve man ; if we" consider man to be below beal:lts, 
we art' not serving God. l.'herl' is fl story, I think it is a fact, that Lord 
Ram Chanura, who is consider('d to he lin avatar of Vishnu, ate the eaten 
berries of a Bhilni (wife of a Bhil) ..... , ' 

Pa.ndit Batyendrl!- Hath Sen : Where did you get it from' 
Rai Bahadur Kunwar Baghubir 8m,h: Everybody knows it : it is 

ill the Ramayan, and I can show it to you. 
In "iew of all tllese considerations, I come to the conclUBion that the 

Dellressed Cla&'i people should be allowed to enter into the outer precincts 
uf tIle temple. A.Ii for the notice spoken of in the Bill, private temples 
f.lGould be excluded from the notice which is required to be given by those 
who want to enter the temple. 

'rhcl'e has been another sugge.:;ti.on by Mr. Lahiri Chaudhury that they 
should build their own templcs ; but. t1ll' Depressed Classes are very poor 
people and they cannot a.flord tl) build foO many temples as to alf'llrd faci-
lities to everybody. So I would .suggest to the orthodo~ p"ople f.9 contri-
but.c to and start a fund to, buIld new ~mples fQr them. ; and I would 
advjse the orthoqox peopl~ not to thInk tha.t the g~at Sano.tan Dharma, 
which bus stood up for severlll e~nturies, in spite of the attacks by other 
reHgiolls, can be killed by thi9 tl'Inple entry quest\on. I do not thUtk 
80. It will go on as it. has bf>en going on. If ,"Te sllO'" ~y regard for the 
Dl.>pl"l'Nled Classell, then there i. .. no doubt that nutional solidarity is bound, 
to com~. This is one result whil~b ,vill he prod\lced by aIlowlDll facilitie& -
to t11e Depressed Classes ; and the other which some speakers doubt is 
Swaraj. But I know also the fact that Ulost of my constituents are agaiDlJt 
~emple entry as such, beellu>le most of them aJ'e illiterate and hence oppO.;e 
~t. 'f'herefore, J will support. Pandit Ram Krishna Jha 's a~endment that 
It should be sent for e1il~itin~ opinion; her.r.uf:le religious matters should not 
be brought before r..l\~~islntul"es and this is the opinion expressed by our 
great Sanatanists leader, Pandit. Madan Mohan Malaviya. 

'l'hcJl, the fear has beel\ exprl'sscd that there may be civil war among 
the Hindus, but I !'lily flIRt this is just the time when sucb a thing should 
not happen, and, therefore, Sir, I would advise caution in thl' matter. 
There i'l no doubt that great interest has bl'en aroused and no rlis~lbilities of 
any kind must remain so far as thl' Depressed Classes are (,(ltIcerlll'd ; but, 
Sir, the,*, disabilitiE',s cannot be wiped out in a day; it ',\'ill til];:!' time. 
Orthodox people are aliena.ting the sympathies of their own kith aud Idn 
whieh, J 11m afraid. WIll recoil on their own heads. So I will rp<j11eRt them 
t(l be equully cautious. They should remember that the days of orthodoxy 
ul'e 11ll1ubered, and we cannot plough the same furrow, for evt'J'. 
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1Il'~ Ama.r Bath I>utt: Sir, at the very outset I must Inakemy 
p{Jsition clt·lIr. I am not an. ortllodox Hindu, Illlt 1 11m a repr('.sentative of 
a divi .. i(ln with Ii population of]5 laldl:~, the majority of which Ilrc 
orthodox Hindus Sit·, my ;:(\nstitu~ncy includl's the sllcred town of Katwu 
w}lere Shri Chaitanyn Dev had his initiation or Banyas. Be that as it 
may, I have always held that this Legislature is IIOt the proper place 
where we can dlS(mRj,j thing'!! of this c3aracter. These aTe questions which 
art' personal t.o every indiVIdual. A man may believe in one God, or 
severnl Gods, and may be an idol worshipper, or he may be an atheist 
or agnostic. When I hl'lIrd some of the speakers, who preceded me, I felt 
that I was in Ii t.lleologiclll class room taking my elementary leHllon'!! on 
God and how :t.o worship Him. If 1 had been really a student, I would 
have lipen in difficult~; to decide wht>ther to follow my friend o\'el' there, 
Pundit Satyendra Nath Sen, or my friend over here, Mr. Rajah ..... 

Rao Bahadur M. O. Rajah : Follow me. 

Mr. Amar Bath Dutt : But in my judgment these things are matters 
fol' discussion in a theological class room and not in this Legislature. A 
Il1Hn'S faith is his personal concern and should not be interfered with 
by the IJegislature. It is for me also to choose what company I shall 
keep, and what faith I shall PUl'RUrt'. If I say to my friend, Pandit Sen: 
"Pandit Sen, excuse me, I cannot bear your sight, please be ott from 
me ",-the Legislature ought not to force me to associate with Pandit 
Sfln. . 

Mr. B. R. Puri: If that becomes law, you would see the 0ppoMite 
bt.:nehes cleared and English people paeked ott. 

Mr. Amar Nath Dutt : I am not 80 narrowminded as my friend 
over there from the Punjab. It has been our l()t to live here with several 
foreigners, in fact we who are the descendants of our Aryan forefathers, 
t.:re also f{.>reigners. We came from Central Asia. It is one thing for the 
Dravidians from the South to My that they are. not foreigners, but we 
ArYIlIL'i, who came from Central Asia, are also foreigners. After us cam.) 
tht, Rajputs, then cnme the Pathans and. Moghu.ls and after them came 
t.he Englishmen. Sir, jf we are to drive out. ilny foreigner, I think India 
will have to ask every one of us to make an exit excepting my fTiends 
fl'Cml the land of .Tnmbllhans. What r submit is, we should seriougly 
cl1lJsider whether it is the fnnction of the Legisla.ture to legislate on 
mntters like these. I think I may cl!lim to be a member of the Depressed 
Clal'lS, and I would like to be a member of the Depressed Class considering 
the Poona Pact and its etTect on Bengal; I welcome to be a member of 
tht· Depres.<;ed Class, and the Kayasthas would welcome to be members 
of the DepreElsed Class in view of the political advantage we are likely b 
gain in Bengal owing to the blessed Poona Pact. . . .. . 

Mr. 8. O. Mitra : Is it only for election purposes' 
Mr. A.mar .ath Dutt: Yes, in these days, election covers every 

field of activity as my friend knows very well. If my friend's political 
life goes away, then he is nowhere. I think he will admit this. I knbw 
tl)prf' arl' Brahmins who will not take water from my handJII, but I haVl~ 
never made II. grievance of it. I have my own family God, as every Hindll 
hilS. and I know the Honourable the Law Member has also got his own 



family God U. his village which is just elose to mine; but he is DOt all~wed, 
in spite of his high position, to touch his own God,-and I am sure he 
will bear me out, that neither he nor his brother of revered memory ever 
wilde a grievlWce of it. These are questiona which, one must settle for 
himself outside thiti hall. Here we 3.1"(' concerned mainly with the laws of 
tIle eoWltry and the policy of the Government, and not with urging any 
social Or religious refoNn. One thing is quite clear, that the men who 
arc "ery keen oil tempI", entry are men who are themselve!i not believerli 
ill idol· worship, and it appears to me that they are carrying on a sort of 
vt'uoetta aga.i.nst the orthodox community ..... 

An Honourable Kember: It is a political game. 

Mr. Amar Hath Dutt: I did not support the orthodox community 
}Vhen they excommunicated the people who went abroad in those days. 
They were compelled to live the life of a foreigner in their own land ; 
they were almost like outca.stes. Of course, those days have gOlle now, 
but without taking names-many names occur to me, alld I think my 
friend over there frl>m East Bengal who is laughing knows what they are,-
many people carried' on a tirade against idol worehip, and established 
arlOther theistic Church by the name of Brabmo Samaj, and it is at their 
instigation thr,t this vendetta is being carried on agaiust the orthodox 
commWlity, to which I cannot be a party. As I have already said, it. 
will be a negation of democracy if we are allowed to legislate about 
faiths and social customs and manners, unlel!lS it be of the nature of 
Satl. Had it beel). a permissive legislation, I would not have minded it. 
It ill all very well nOw to play to the galleries and say that. all the news-
papers are supporting it excepting the one paper the Indian Mirrof'. 
Many of us lmow the fourth estate, ond; nothing has pained me more 
than this that they have at times to say things which will help them to 
sell their paper well. That is really a deplorable state of things. 

Sir, as I do not wish that Palldit Sen, or, for the matter of that, 
Pand"it Ram Krishna Jha, sllOuJd compp.1 me to keep a chutka oVl'r my 
head or recite salldy",'andan or not to take food brought by mlln who 
are no't of my cR~te--as I do not like that they should hav!' any right to 
legislate like that, 1>0 also I do not wish to compel them to act in a way 
in which I would like to see them act--that they should throw their idols 
away, or they should take food from the hands of my Honoul'able friend 
over there, Mr. Rajah, or, fur the matter of that, from the hands of those 
who are non-Hindus. I do not want to compel them to do so. This is 
a simple thing, whether or not we can force our own views upon others 
as you do not like that they should subject us to aceepting their views 
iJ\ matters of faith and social custom. I do not believe that those gentle. 
~en w~o are very keen and :v()eifero~ a~out the support of this Bill really 
JJ1 th.eIr heart of hea.rts thlDk that It IS necessary. I for m~' pa.rt can 
SIlY ~or Bengal tha~ !.h.ere .is no such thing as untouchability in my OWll 
T,I'ovmee, and the dIVISIon mto Depressed Classes and Caate Hindus which 
hflS been made by the Poona Pact is one of the greatest hlows that have 
h')r.n offered in recent yean to the political progress of my province. 

My Honourable friend has quoted from the Ved809 and other sa(~refl 
books, while my friend over. there has quoted Mr. 0 'Malley and Sir 
Thomaa ~~range: Both of them tried to giv~ ce:tain interpretation:; 
ahmlt rehglous ntea and customs and abont the histoncal origin bf ccrtain 
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lJ\ir. Amar Natp. Dutt.] 
I'f'ljgiollil. But one thing about which my Honourable friend quoted, 
l1!1mely, from Mr. 0 'Malley,-I think I know better than many of us 
here, probably save 'and except the Law Member, about the Dharmaraj 
which is peculiar to Western Bengal and that part of Western Bengal 
from where we hail. My Honourable friend did not really follow the true 
spirit of Mr. 0 'Malley'8 few lines, for if he had understood them, he 
would have seen that they did not support his case. On the other hand, 
it supported my Honourable friend, Pandit Satyendra Nath Sen'8 case. 
Be that as it may, I Rm not here either to support Pandit ~en or ~ OppOS'3 
him, but I aay this that Bills like this should not be allowed to (lome lOto 
this HoUSt!. Unfortunwtely when it has been allowed to come in, I think 
that if we make short work of that, it will be better for us. With these 
words, I appeal to the House not to waste its time any more on wrangling 
about mattcl'/il on which we cannot agree, and about 'which we intend not 
to ngree and are determined not to agree . 

• 
'The Honourable Sir Bal'r7 Hai&" : I rise on behalf of Government 

lll!t to express any opinion on the merits of this Bill, but to say quite 
shortly that we agree to the proposal that the Bill should be circulated 
for opinion. In saying that, I do not want the position of Government 
in any way to be misunderstood. Our agreement Ito the circulation 
of this measure must not be taken in any way as implying support to its 
provisions. It is true that the Government, as I think most llonourable 
Members in this House, have a feelini o~ lQ'Dl:pathy fOf the Depressed, 
C~ses ~d are ~ous to do w~t th~y cap to ~rQW,Ot.t' t~e4' social and 
economic improv~ment. But it was m.me suf6~i~ntly clear by my 
1IonoUI'l~.ble friend, Mr. Lahiri Cha.Mh.~ry, t\1."t it is pQBS~ble to ho~d 
~os.e vieWIi and y~ to op'p~ t~ Bill. 

Now, Sir, I think it would be most convenient if you will permit me 
to read out a portion of the ..t&tement which the Government issued on 
the 2300 January lut, becauae memories are short and this was a con-
sidered statement of the pomtion of the Government and I should like 
on tllis occasi.on, if I ma.y, to repeat it : 

•• The Governor General is not prepared to deny to the Central Legidlnture an 
opportnnity of considering theBe proposals and is therefore aecording his sanctioD to 
theilltroduction of the Billa. But the Governor General and the Govemment of 
In4h deeire to ma~e it plain thJ!.t in thQir o~inion it il eSlCn~ial ~t the IlOnaideratioD 
01 any such measure should not profiled unll's9 the proposals are subjected tf) the 
fullest ~xamination in all their aspectsJ not merely in the Legiilature, but alSo outside 
it. by /Ill who would be affected by them. This pUTpOIe can only be satisfied if the 
Bill is eirculated in the widest pOIBible manner for the purpoae of eliciting public 
opinion. and if adequate time is given to ena\lle all ClaSl1lll of Hindu. to form and 
(oXpreS8 their considered 0 views. It mURt alllo be understood that the grant of sanction 
to the introduction of thelle Bills, in this al in other C8.BeS in which previous sanction 
is required, does not in any way commit the Govemment to acceptance or support of 
the principles contained in them and that the Government of India retain a tree hand 
to take at later stages sueh Itction in regard to these proposals ns may, upon 11 full 
eonaidemtion of the cir('umstunces, appl'ar necessary." 

That, Sir, is the position of the Government. 
With regard to the date of circulation, there is little for me to say, 

for only one date is in fact before the House, that is, the 30th June, 1934. 
That, Sir, seems to us to be a reasonable date in order to secure the 
ohjeets we are aiming at, namely, eliciting public opinion in the widest 
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possible manner and giving adequate time for views to be formed antI 
expressed. 

The only other point I have to deal with is the question .whether the 
Hill should be circulated in the ordinary way or should be circulated 
onlJ to certain limited classef!l. I think I may sat that the "iew of Govern-
ment is that., if the Bill is to be circulated, we should secure the fulleat 
possible circulation. We want this matter fully ventilated, fully discU8lled. 
hnd fully considered. 

Pa.udit Sa.tytndra Na.th Ben : Is it not against the spirit of your 
commUDiqu6 , 

'1'he Honourable Sir Barry Haig : No, Sir. I think it is entirely 
in accordance with it. It refers to'all classes of Hindus ... " 

Pa.Ddit Satyendra Nath Sen : All clll£lSes of Hindus. 
The Honourable Sir Barry Haig : And I think from a practical 

point of view, it would hardly be possible to limit t.he circulation of the Bill 
as has been proposed by some HOllourable Members. Government, there-
fore, propose to give their support to the amendment of my' Honourabl~ 
friend, Mr. Sarma. 

. Some Honourable Members : Let the qmstion be now put. 
Mr. B. V. Jadhav : Sir, thp orthodox point of view hilS been venti-

lilted at great-length for about two days and the other side of the calie has not 
bet;ln put to the House. 

Mr. President crhll Honourable Sir 8hM.llmukham Chetty) : There 
iR certsjnly no objection to allow the discussion to continue. The Chair 
only thollght that those who support the Bill are anxious to tiE'lId it out for 
cil'ell lation. . 

Mr. B. V. Jadhav : I aID. ~ery l1lueh oblig(~d to you for giving me an 
opportunity of p,xpres.·,dng my viewli on this very important Bill. It. ill very 
well known that this Bill has been opposed by a section of the Hindu com-
munity ,,,110 call themselves Sanatanists, but I may assure this Hou!;(! that I 
consider myself to be a better Sanatanist than many of them. I beli(we in 
one God and I believe in the brotherhood of many. I considel· all lIIen to 
be eqnal. It is the 8anatanists who want to create divisions Ilm<J.llg Hindus 
and Wnnt to perpetuate them. .My learned friend, Pandit Sell, defined 
DhnrDla in three categories, belief in the infallibility of the VedRs, belief 
in the 4.>xistence of God and belief in re-birth. But I may tell him thut the 
Milll8msa 8chool, who have a strong faith in the infallibility of the Vedas, 
do not believe in the existence of God and still my learned friclld will not 
deny thH.t the followers of the Mimamsa School are Sanata1liNt'! or Hindus . 

. pandit Satyendra. N&th SE'n : Jt is not a fact that the Mimamaa 
School does not believe in thE' existence of God . 

. Mr. B. V. Jaclhav : It is fI fact. You may read the books on the sub-
ject. 

Pandit Ra.m KrishD& Jha : A little lmowledge is a dangerous thing. 
Mr. B. V. Jadhav : Quite true. You may wear that cap, it will fit you. 

As regards re-birth, many of thE' Hindus do not believe in it Ilnu still they 
are Hindus. I believe in r4.>-birth ; but I have come across a number of men 
who do not belieye in it and still are as good Hindus as you and I. So I 
have to point out that the definition of Hinduism that my )eo.l·ued friend 
pl'OpoRed can not be accepted in its entirety. As a matter of Fact, I have 
found that it is hardly possible to define Hinduism. accurately. 

L172.LAD • 
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fl\1r. B. V. Jadhav.] 
Now, the second point that I witlll to touch upon is that t,he Sanatanist 

alway#! reJies on the Queen's Proclamation and says that GO"llrnm~nt ought 
not to int.erfere with religion. I may draw the attention of the Honse to 
IWl'tio'1 67 of the Government of India Al!t and 1 do not think that the 
framers of that Act or the British Legislature thatp~lssed tit" Act had no 
regard for the Queen's Proclamation. They had every regard for the 
Queen ')01 Proclamation and I do not think they have violated the terms of 
that Prf,clamation by enacting this law. Section 67, sub-section .(2) says 
that it '1hall not be lawful, without the previous sanction of the Goyernor 
General, to introduce at any meeting of either Chamber of the Lndinn Legis-
lature any measure affecting the rt1ligion or the religious rittlti and 1l'~age8 of 
allY ('hlSf, of British subjects in India. SQ, with the previous I!lanction of 
the flo\"crnor General, any such measure can be introduced in either IIoul>e 
and if hot.h Houses accept that measure, it can }lass it into illw with 1he 
GO\"('l"lJor General's sanction . 

.I ma~' point out that according to the Manu Smriti, Oil whieh the 
Pandits mainly rely, the fountain head of religious usages is the King. 
It is he who has to det.ermine what is religion and what is not, what is pro-
pCI' and what is not proper. He is to be advised by a e()uJleil of learned 
BrahminI', but they are councillors and their advice may be taliI'll, acel'ptcd 
01' rejellt.ed. It is the king who has to determine everything'. .And if you 
will look into the practice, you will find that the King has intervened 
011 many occasions, In my own Presidency, there had been 
many inst/lDces in which the king settled cases even against BrahmiJlH. It 
it; thl.' kinll' who can put Brahmins out of caste and re-admit thl."ln into the 
cclste. 'rhis practice was followed in the days of the Muhammlldans IIlso, 
They did give their decisions on religious matters. After th~~ advent of 
the .Jolin Company in Calcutta, it is on record that in the days of Warren 
Hastings, the Courts of East India Company decided sueh matters and t.he 
Hindu Bania of Warren Hastings presided in his stead. In th(> province 
of Madl'f\S also, there were religious courts presided over by English Collee-
tors :md their deeisions have been brought into execution. A foreign Gov-
ernment, a _Christian Government, saw the ineonvenience of giving deci-
llion!:! in religious matters and the British people ultimatel~' adopted the 
poJic~' of neutrality, The Queen's Proclama.tion affirms that attitude of 
neutrality. The British Government by themselves will not interfere in 
religions matters. They will observe religious toleration and will ll110w 
people to @'O in their own way. But, beyond this, the Queen', Proclama-
tion cannot go. Now, Sir, the Indian Legislature has been f01'10('<1 and 
rights of nutonoJr_y have been given to u certain extent. 'fhl!l'efol'C, it i.;; 
hut natural that religious question", r;hould be allowed to be discuFised in 
the Legi'llature and decided according to the votes of tb,e majority. It is 
for the Governor General to see that the majority does not rule over the 
minority unreasonably or that. the religion of the minority is mit inh)l'fcred 
with unneeessarily. For that purpose the provision in section 67 o.r re-
quiring t.he sanction of the Governor General is modEl and that is quite 
enough. 

Shllstras are flunp: in our faee and it. is said that the Risllito; have H8id 
t.his Ilml Kaid that and that usap:es oup:ht not to be changed, But if one 
tlxfunines the course of Elyents in ancient India' and of Elveu modern India, 
it win be found that religious practices have hl.len constant.ly changing, 
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My learned friend said that there were no temples in the Krita and Trota 
Yugas,and he says that these temples were intro-

4. P.M. • ducedin later ages. Is it not & change in the old 
religiol1R practices f 'rhe religion has been always changing, although the 
learned Pandits and Sanatanists have been boasting of ih remaining 
constant nnd unalterable according to their ideas of what they think as 
constant Hnd unaltera,ble. But if they will think for a moment, they will 
find that every age, nay every day there have been material changes going 
on. 

Pandit Satyendra Bath Ben : T.here has been no change in the basic 
_ principles. 

Mr. B. V. Jadba" : Basic principles! We left them long long ago. 
;rherf' js only one basic principle, namely, there is one God and there is. 
one Yal'tlil. The one Varna you have split into four and ndded tb() fifth, 
alth011gh the Vedas particularly say that ther!' is no fifth. 'You have 110W 
split that into thousands of castes. . 

Now, Sir, let us see how this untouchable community cnme into exis-
tenc('. }\Jy learned frif'nd has given us the clue and I havc reRd the same 
thing- in the- only paper tbat is supporting Sanatanism, the Indiun MiN'or, 
By th(> b~', I may point out to the House that there was an lHimi!;Rinl1 011 the 
part of the Sanatanists tbat the ,vhole Indian Press, with the exception of 
this newly started Indian Mirror, is in favour of temple entr,v. 

Pandit Batyendra Bath Ben: The pnpers have been hought over. 

Mr. B. V. J'adhav: But the papprl'! Rre for thf' people Rnd if the 
people like the ideas promulgated in these papers. you cannot deny thnt the· 

. whole 'majority of their readers are for temple entry and in favour of tile 
doctrines that Ilre preached in these papers. The Indian Mirror is a 
papl'T brought out by the Sanatanists and J have to expre8.i my thanks to 
the management of that paper that they give me a copy gratis. J would 
not }lay for it, certainly. And I do make some use of that par,eT. 

Pandit SatyeDdra 5ath Ben : You are again making the mistake of 
rely\ng 'lpon votes. ' 

Mr. B. V . .Tadbav : In this House we hllve to rely upon votes: 80 the 
argurnent "gainst votes does not stand in this House. 

Pandit Batyendra 5ath Ben ~ But this Hous(! wall not intended for 
discl188in~ rpligiouH matters. 

Mr. B. V. Jadhav : We shnll speak about it afterwards. It is the 
King thRt has to deeide in religious matters and the present Legislature 
Mtands in the place of the King. The King is there to give the ultimate 
~l1lction. Now, t.he IndMrn Mirror Rlso Raid, flS my friend, the Pandit, has 
said, that the O1,.an(lala,~ clime int() exitrt!'nce R.~ R rpsult of connections. It 
doeA not. say promiscuous connections, I grant, for the MIte of argnment, 
that the issues of a Brahman woman and a 8hudrR were claRsed as ahaft-
dala,~. Perhaps a Brahman woman may have thought a Shudrn to be a 
better mate, but that is by t.he bye. There is no expiation according to the 
Pandit uud hill doctrine is that once a Ckatndala is born, he and hiP 
progeny for hundreds and thousands of generations .hould remain 
Chandaias. What is this argument' 
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PaIldit Satyendra. Bath Sen: I did not mean that. A 
Ohu'Hdal(l may be born as a Brahman in the next birth. 

Mr. B. V. Jadhav : On~ does not know when that next birth is to 
come. We are living in the present time and you cannot a~k Ihc.l Chandalas 
to be satisfied with th'e promise of better birth in the future. Sir, it is a 
very anomalous position that thP. Sanatanists have put themseh'f~ij into. 
The Sanatsnists are great advocates of the four fold system of Va'rnas and 
they particularly say that there is no fifth. So, 'what do they say 7 Do 
tht-y say that the untouchables or the Chandalas belong to the Shudra 
class 01' do they belong to some clas.~ other than Shudras 1 If they nre 
lJindus. they must comf' somewhere within its fold of tlw COllI' Yunas. 
If thry (Kl not come wit.hin tlutt fold, thf'n they must be ont':li(lc.l Hindnism. 
J do l!O1. knoW' what st.and the Sanatanists arf' going 'to tak'·. I do not 
know wbfther they are ~oing' to admit tl,em I1R Rhndras or llojn~ t.o pllt. them' 
out.side thl" pa~e of the four Varnall. 

Pandit Satyendra Nath Sen: Thr;v belong to no ranlo. 
Mr. B. V. Jadhav : If they do not belong to any VaI'1IU, then, I sub· 

mit, thflt they do not come within the fold of Hindu l'eligion; heennlle. the 
Hindu reli~ion iF! based upon the foul' fold division of Varnas. If they 
are outside thesp Va.rna.s, then they are not. Hindus and then the q11c)lt.ion 
becomes "ery simple. . 

M~' lea.rned friends have got great sympathy for the (!1u11I.daltls or the 
J)epres~ed Classes and my friend, the Pandit, advises them to st.ick to their 
pl'Ofellf'i1lns and not aspire for .higber loaves and fishel'!. II'l ill!.;tuueecl rro· 
fessions such as washerman, ctc. I heard h!m say something p.btJut washer· 
mf\n and barbers. But in a. private talk with him, he admitted that barbers 
were not untouchable. but the washel'Dlen, arc. Now, on my side I may 
point out ~hat a washermau is not an untouchable at all. Wha.t about the 
WaShel'Il.lan who washes the clothes of the learned Pandit f The washer. 
man is an untouchable, but the clothes he washes are not untouchllblt>. 

Pandit Saty,endrA. Nath Ben : 'l'h'~y are washed at home. 
Mr. B. V. Jadhav : Yes, 1'. few drops of ,~at('r are sprinkled on them. 

That prnetice was followed in my younger days. But Whllt :i trayesty of 
cleal1linesll that is. If a few drops of w8,ter can purify a cloth washp.u hy 
wusht'rman who is a Chandala, t.hen t.he conscience of my learnE'!d friend 
mllst be n very convenient one and it becu>mes Hatisned by a very sUlall puri. 
nl!atioJl. The less said about this a:ifair, the better. My if!arned friend 
says "that if the untouchables ent.f>r into temples, th" Gods will be polluted. 

What is going to purify t.hose Gods which arc being polluted ~ It is 
thp droppings of the cow. A cow goes every where and eats all undesirable 
t.hings and perhaps even t.he droppings of the untouchablcs theloselves, 
and t.hat cow is very sacred for my Honourable friend. I know, some 20 
years ago, in the temple of Srirflngan, u Smartha Brahmin Sanyasi went aDd 
prostrflt<>d himself bl'fore the God, and t.he learned Brahmins of that place, 
Vaishnavites, declared that th~ God was polluted by t.he SmtlrtluJ 1'la/nyasi 
bowing down to the God, because he belonged to another sp.et. So this 
pollution was washed away by the Brahmins in dinners. Whenever the 
Brahmins think that expiation ceremony should be performPd, t.hey flIimply 
lumptuously Hast themselves for purincation. These pollutions are to 
flll ~e belly of the Brahmins. When the untouchables will beeome r;nh 
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and when they will be allowed to rise in life, and they will feed the Brah-
mins, those Brahmins will write out some books in which they will say 
that they have descended from certain Kshatriya Kings or ('1'0Il! l:ertaiu 
mshis, and 80 011. . 

Pandit Batyendra Na.th Sen : Try to make them rich 6rRt. 
Mr. B. V. Jadhav : But you non't ollow them to become rich. 
Pandit Batyendra Nath Sen: But why temple entry, if they want 

to become rich f 
Mr. B. V. Jadhav : Temple entry is a symbol. There is my friend, 

Mr. Lahiri Chaudhury, who sympathises with everybody ami gives a very 
good tip to Mr. Gandhi and those who are the . ..friends of till' Depressed 
(,lalllSes. He says, let them have sepante temples. A very good idea in-
deed. A~ J said just now, the question of' temple entry is not the be-JIll 
a11d end· aU. Those who ask for the temple f'ntry, ask people to reeognise 
that the DepreslSed Classes men ar(l men and, as human beings, they have 
got their own rights. Up to this time tlw children of t.he Depressed 
Cia sst''! were not allowed to at.tend ordinary schools condHcted ilt the ex-
pense of public money. They were not allowed to make nse of Dhuram-
salas which were erecteQ at the expense of public money. Thes!! p.lementsry 
right!! of equality of all subjects were denied to these unfort.llJ1a.t(~ people. 
The questi9n on their part is the demand of equality and it is to be seen 
whp.thcr t.his House is going to recognise their claim to equality or not. 
'j'his qUl'stion of temple entry is merely a symbol. If they are Hindus, 
they hU"e got the rights of other Hindus and if the other Hindus go to pay 
their obeisance to the Gods, th~n a fortiori, the Depressed Classe~ OUgllt t<> 
be Ill1o,,,,er} to do the same. 

Pandit Satyendra Nath Ben: Have all the Caste Hindus equal 
rights , 

Mr. B. V. Jadhav : 'rh~~' oll~ht to have. If they have not, it is a wrong 
which ought to be righted as early as possible. One wrong ",m not 
jUiltify IlDother wrong. 

Sir, I should like to say only a few words about the condemnation of 
the Poona Pact by the people of Bengal. I fully realise that the condi-
tiQn Qf the advanced communities in Bengal who are technically called 
Bhadrltlok!l . .... . 

Pandit Satyencira Nath Sen : IF! a reference to the Poona Pact rele-
vallt W the present discussion T 

Mr. Preeident (,rhc Hononrllhh' Sir Shanmukham Chetty) : There 
has heen r~ference already to the Poe'll1s, Pact in t.hf' course of thl' dh;ellssion. 

Pandit Sa.tyencira. Bath Sen: 'file HOl1ourabl~ Member, Mr. Lahiri 
Clull1dhury, was ruled out of order by the D~put.y Prelliden1 when he lIIacif.o 
a reference to the Poona Pact . 

. Itfr •. ~deDt. (The Honourahle Sir Shanmukham Chetty) : A de-
billed dJSCllSSJOn wIll not be allowed, but if any IJonQurablf' M"mlJ(>f .lust 
make!! a "cference, that will he in order. 

Mr. B. V. Jadh&v : upto this time the Depressed Classes, and even 
those who do not belong to the fortunate class of Rhadralok, WE'rE' com-
pletely lost sight of in Indian politics and were not allowed t~ have any 
representation in the Councils. Now, when by effort'! of their own leaders, 
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like Dr. Ambedkar and Mr. Rajah, their claims have come to bl~ r(~cognise<l 
and when the Bkadraloks see that the tables ax:e likely to be turned upon 
thelll, they are going to condemn the Poona Pact. It is "ery inconycment 
for them, for they will suffer in the Legislatures. There is no douht .I~,bout 
that nnd I sYJllpathise with them. But all these years they have been 
posing as fhe It'aders of the Depressed Classes. The Brahmins in my part 
of tli{: country and also in your part of the country, Sir, dit'l the same a 
few year!! ngo. But the non-Brahmins began to demand theil' rights and· 
to demand equal position in society and in the Legislatures and in the 
snme wuy it is but right and natural that the claims of the Dep!essed 
Classes ought to be adequately recognised. My advice to the advanced 
communities or to thosl' who now feel strongly agaiIl8t the Poona Pact is 
that if the voting strength is with the Depressed Classes, then, according 
to the voting strength, they must secure se.ats. If you are ready to do 
them jWltice and if you want to win their confidence, then in the long rUll 
you will not s1Iffer, because the total number of Hindu seatH will remain 
the same. But.if you desire to exploit them and take advantage of their 
backwardnells, then certainly the reprCtlcntatives of the Depressed Classes 
will have to oppose you in thll Indian L'egislatures and claim their rights. 
This is but natural. All thelSc troubles have been brought about by th(~ 
selfish motives and the selfish 8C'tions of certain Sanatanist communitic~. 

Mr. Am..r Bath Dutt : Please lIse better expre88ion. 
Mr. B. V. Jadhav : If that exprel>sion offends you, I am ready to 

w:thuraw, 
Pandit Satyendra. Nath Sen: You need not withdraw. We are 

8('customt'd to these offensive expressions. 
Mr. B. V. Jadhav : All I say is that the Depressed Classes ought to 

be recognised as human beings and if they are Hindus--and I hold them to 
be Hindus -they should enjoy all the rights of the Hindus. I givl~ my 
support to this Bill and to the motion of Mr. Banga lye .. that it be cir-
culated for eliciting public opinion. I may point out that according- to the 
aDiendment tabled by Sanatanists, I shall have every right t.o give my 
vote. I do not come under any of the categories they intend to exclude. 
A qllNltion may be asked whether I will go to temples. 

Mr. Ama.r Hath Dutt : YUII do not go to the temples, but your wife 
does. 

Mr. B. V: Jadhav : [ went to the temple in my childhood. I do not 
think there is any use going there now. 

Mr. Ama.r Ha.th Dutt : So the temple is pure. 
Mr. B. V. Jadha.v : 'l'hcy have beell ,as pure as they were before. The 

Brahmins '''ho do pu,ia have not improvt'd in their manners, 01' their morals. 
I do not Hlipport the original motion. I hope the motion for circulation 
will be curried, 

Some Bonourable Memberll : 'fhe question may be put. 
Mr. Pruident (Thfl Honourable Sir Rhanmukham Chetty) The' 

question is that the question he now put. 
Tile motion was adopted. 
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Mr. President crhp. Honourable Sir Shanmukham Chetty): The 
Chair pl'oposes to put Mr. Sarma's amendment first to the vote, because it 
is the most comprehensive amendment to the original question. 

Thl' !]uestion is.; 
" That the Bill be ('irculated for the pul'pose of elidting opinion thereon by tile 

end of .J une, 1934." . 

Tllf~ laotian was adopted. 

Mr. Cla.ya Prasad . Singh (Muznfl'arpur ('um. Champaran; Non-
Muhammadan) : Sir, as ~n1t' of the opiuions have not yet been received, I 
am advii'>cd not to move the motion jj standing ill my name to-day, l'ut I will 
do so on Mome other <lA,Y. 
THE CODE OF CRIMTNATJ PROCEDURE (AMENDMENT) BILL. 

Mr. Pr8li4ent (The Honourahle Sir Shanmukham Chetty): The 
House will now take up further consirleratioll of thc follo,w.ing motion 
moved by Sardar Sant RiJlgh on the 9th February, ]933 : 

" That the Bill further to amend the Code of Criminal Procedure, 1898, bA roferred 
to a Eleled Committee r.onsisting of the Honourable Air Harry Haig, Sir Hali Stnih 
Gour. Mr. S. C. Mitra, Bao Bahadur B. L. Patil, Mr. Lalchand Navnlrai, Mr. Abdul 
Matin Chaudhury, Miall Muhammad Shah Nawaz, Mr. B. R. Puri, Sir Abdur Rahim, 
Mr. Gwa Prasad Singh, Mr. D. G. Mitrhell, Rao Bahllduf 1;. R. Pandit and tile M.over, 
.. nd thnt thl' number of members whose presenee AhRIl be neee8sary to '~nstitute a 
meeting of the Committee .hall be five." 

Mr. Lalchand Navalrai (Sind; Non-Muhnmmndan) : Sir, this is a 
legal subject and I find I ha"~ eYl'ry right as a lawyer to say something on 
this Bill. Sir, it appears to me that the sections at the Criminal Procedure 
Code which are Rought to be amended are very important sections. 
One mist.ake that J consider has been dono by t.he MQver is this that he 
wants six sections to be Ilmepded at. (lnce hy one Bill. That might com-
plicate and might confuse nt least those who are not lawyer Members. 
However, I shall try to put thc sect.ionR clearly to the House to Ree 
whether the propofiled amendments are reasonable or not. The first 
section of the Oriminal Pt'ocedure Code which the Honolmlbl~ the Mover 
s'eeks to amend is section 30. That section prQvides that. even 
though ~here be. a 8essi~t\s Court working, Government have got t.he power 
to appomt speCIal MagIstrates who can be given full powers to pass any 
sentences less than death. In other words, a magistrate baving first-class 
powers, who elln ordinarily give only two years' imprisonment., is given 
under thifl ~ection POW(l]l to pass sentences up to anything less than death. 
Then we find that. such magistratM are given these powers after a few 
years of their service and we find that these magistrates alwavl'! pasa 
heavy sentences. They are given big cases, for instance, cases utlci-er sec-
tion 307 of the Indian Penal Code which deals with attempt to commit 
murder and they pass sentences in these~. And you can 8e'e clearly 
that in a magistrate's Court the procedure is that. of a magistrate and not 
that of a SessioIlB Court where cases are tried with the aid of a jury or 
assessors. He can sit 8S a magistrate, go through the proseeution and 
defence and paRS s'entellces which I have mentioned. The amentiment 

••• That the Bill to provide for the protection of the names " Khaddar " and 
" Khadi " used III trade dell'!riptions of cloth spun and woven by hand In India. be 
taken into coneideration." . 
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required by tbe Mover is that !.ection 30 Iiliould be omitted now. It will be 
found that this section 30 was originally intended, as appearll from the 
wording of the section, to apply to those non-regulated provincell where 
there were no l:ll'ti.ijiolLS Courts ana the Courts' work was mostly ilolle by 
.fuisistant COlllmillSiol1ers and Deputy Commi!!Sioners. At present it applies 
to Burma, Sind, Central Provincell and certain parts of the Pun;iil.b wb'cre 
there are Commissioners. 'I'bis section appears in the Criminal Proce-
dure Code since long, find is it not time now for Government not to 
give these powerlS to magistrates? We find ,that ill Sind, for int~tance, 
whieh was formerly considel'ed fir; a non-regulated province, there are 
now Sessions Courts in every clislric:t. Not only that, but there are all10 
Additional /lnd Assistnnt Smlsions Judges. There are also first-class 
Subordinate Judges who have got criminal powers and yet these 
magilltrates are given sucb large powers. I submit that it is not 
required at this time and, so far as this section is concerned, it is high 
time that it should now he deleted. It may be said that at present 
there are very few magiRtratcs who are given these powers, but that 
is' not so. I aslSure you that in every district you will find one or two 
Dlagistrates having powers under sectiou 30 and they exercise thelSe 
powers in the face of the Sessions Court sitting only at a short distance. 
I do not understand why t.hese powers should be given to them. If 
there is any political consideration, it would be different, but it is 110t 
done from that point of \Tif'w at all. It applies to ordinary personll, 
and why should the people, who are accused before them, not claim to 
be tried in a regular Sessions Court where the procedure is bet~r, the 
consideration is better and the authority is better. 

Sir, I will uow deal with the second nmendment whieh is with 
regard to section 103 of the Criminal Procedure Code. I will explain 
to the House \vhat section 103 if.!. It says. that the police have got 
power to go and search a certain person's house if they suspect or 
have got reasonable grounds~ for believing that he has got stolen 
property or any such thing in his bouNe. Section 103 requires that 
some respectable perso11S of thp. locality must be present at the time of 
the search. At W'e~ent the word ill the Crimiuul Procedure Code is 
" locality". This word in practice has been abused by the police, and 
I will explain how. Thc jntention of the Legislature is clear enough, 
namely, that they should take some respe(!table people from the neigh-
bourhOOd, so that they will be such persolls us can see that the police 
do not do anythi~ wruug lind, it they do anything wrong, the neigh-
bours will have the courage to come forward and speak the truth and 
not join the police in the fabrication of anything wrong. The practice 
of the police now,-and I say it as a result of an experience of 40 years' 
practice,-is this: They start from their thana· which may be six 
or seven or eight miles away from the scene and take with them two 
persons from their own. thana town-not. police officers, but people who 
are more or less at their beck and call or at any rate people who will 
b~ ready to join hands with them if there be any difficulty for the prosecu-
tIOn. These p'ersons are considered to be, persons of the locality though the 
8C~ne be 80 mnny milp.s away. What is wanted by this amendment is 
thIS, that the very object of the scct.ion should be given effect to, 
namely, persons of the neighbourhood should be present at the search ; 
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and, therefore, my IIonourable friend, the Mover of this Bill, has thought it 
11t to put the word" vicinity" instead of th~ word" locality". It may be 
aaid that locality might be considered to be vic'inity. But vicinity would 
mean clo~e neigHbourhood. Objection may be taken that t'here mJght be no 
hoWies or villages nearby within three or four or five miled of the 
scene and that if a person is brought from another place further away, 
he may not be considered to hI' a person of the vicinity. But such cases 
where the distances are vcry long are very rare and in those cases, 
even if this change is made, vicinity will mean the nearest place though 
the nearest village may be six or seven miles away. Therefore, knowing 
the mischief that is now being done, I would recommend that this aInend-
ment should be made. 

I pass on to the third amendment. This is with regard to section 167 
of the Criminal Procedure Code. Under this section the police ~e 
authorised to takil prisonerl:l in custody to the magistrate if they want 
to investigate the case for morp, than 24 hours, for what is technically 
called a .. remand". The present practice is that if the police think 
there is no representation on behalf of the accused, they take the a.ceused 
to the Court: but often they take him to the residence of the 
magistrates, and what is objected to by this amendment is that they 
should not be taken to private residen('..es of magistrates. Another amend-· 
ment is that before giving a remand, the accused mw;t be heard and 
his counsel IIhould be givell a hearing. I say, this is a very salutary 
amendment. At present the police take a man before a magistrate and 
the magistrute pusses an order ex parte: I suggest that the remand 
giving should be done publicly, and if it is done publicly, it must be 
done in Court and, therefore, this amendment is a good one. Then, as 
to the other point about the aecused being accompanied by his pleader 
or his being allowed to say hi,.; say whether a remand should be allowed 
or not. Ordinarily the poliee want remands to fish out evidence or to 
do something like that. 'l'hey are not bound to take him to the magis-
trate who has got jurisdiction : they may take him to any first class 
magistrate : not only tliat, but, ullder this section, the Local Go\"cl'nment 
has got power to even empower second class magistrates to give 
remand. T.. SUbmit, therefore, that it is very necessary that this amend-
ment s~ouia. be made. It is the police who, for the purpose of fishing 
out eVIdence or sometimes fabricating evidence, secure a remand to 
~eep a man for fiftcen days in jail, l:Iometimes even fifteen days at a 
tIme ; and, therefore, this amendment is reasonable and IIhouid be 
made. 

I proceed to the next amendment with rel:lpeet to section 205 of the 
Criminal Procedure Code. Thill section gives discretion to the magis-
trate to exempt any aceused person. fJ't)m appearanee in Court if a 
summons has been issued : but if it is a warrant that has been issued 
then. t~e magistrate has got no power u~der section 205. In -practice: 
where ~t happe~ that respectable people and pU1'(/anashin ladies are 
comp~amed agaInst and counsels come before the magistrates and explain 
the clrcumsta~c€8, the magistrates are kind enough to adopt the following 
proce~ure. SlUce they have no power to exempt where a warrant has 
lJeen ~ssu~d, tlley see their way to adopt a device by going through a 
technIcalIty of cancelling the warrant and issuing a summons even if 
the perllon has lIerved. This indirect \vay of doing tliings should 

I.1T2LAD I' 
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cease and section 205 should be amended in order to take away the 
word " summons" occurring there, and to alter it to say that when-
ever an-accused person is complained against, it will be in the ditlcretion 
of the magistrate to give him personal exemption. I need not say 
anything more and I think this will appeal to the House. 

Then I proceed to seetion 386. Thi'l section refers to cases where 
an accused person is sentenced to fine and in default he is directed to 
undergo imprisonment. Now, the section itself provides that if he 
undergoes imprisonment and his fine has not been recovered till then, 
the magistrate has got power either not to issue warrant or to issue 
warrant for the purpose of realising that fine. Now, this amendment 
proposes that if the man has already undergone imprisonment in lieu of 
tha.t fine, the fine should not still be taken from him and the power of 
magistrate that is vested in him to issue a warrant or not to issue it 
should be amended. If a man is not able to pay the fine or the money 
h88 not been reeovered till he has actually undergone the imprisonment, 
why should the sword of Damocles, I mean the warrant, hang over him Y 
Therefore, I think this amen~ment is also quite reasonable. 

As I was saying, my friend has t;eleetpd very reasonable amendments 
of the Criminal Procedure Code. I hope I have shown that all are 
really very important points, and there remains only one more, whic·h 
I shall very bri'efly allude to. 

Now, Sir, thil> remaining amendment refers to Hl!ction 406 of the 
Criminal Procedure Code. This allows an appeal when a. man is COll-
victed, for wha,t is popularly called "badmashi". Under this amend-
ment, if a man is convicted for keeping good behaviour or for keeping the 
peace, then an appeal would always lie not to the DiHtriet Magistrate, 
but to the SeH.'iionH Court. The law has been amended in such a manner 
that the appeal lies to the Selolsions Court, but the power has yet been 
reserved in the Government to direct appeall,; in some cases to be heard 
by District Magistrates. Let me now interest the House as to how these 
" Badmashi " cases are dealt willI by District l\lagjstrat~. They go round 
on their hoI'8es, in the interior of their cha~ when some people including 
those inimical to a particular man naturaJly collect round them and cry out 
that such and such a Plall is a badmash. 'fhe Difoitrict Magistrates bear thill, 
take it as a gospel truth and put it down in their diary that man's name. 
Next they ask the policc to send him up as a bad character beflJre their 
subordinate magistrates, who invariably convict: him. Should in such 
cases the appeal lie to the District Magistrates Y Because, in almost all 
cases, the subordinate magistrates get their inspiration from the District 
Magistrates. Therefore, it is objectionable that such reHervation that 
" if the Local Government so· thinkB, the appeal may lie to the District 
Magistrate" should cease to exist. Therefore, my learned friend's 
motion is that the power of the District Magistrate of hearing appealfoi 
in any case should be taken away and all appeals under section 406 
should lie to the Sessions Court. These are the amendments in all and I 
commend them to the House. 

The Assembly then adjourned till Eleven of the Clock on Monday, 
the 28th August, 1933. 
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